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 MR.  SPEAKER:  The  question  is:

 “Thatclause  1,  the  Enacting  Formula and  the
 Long  Title  stand  part  of  the  Billਂ

 ह

 The  motion was  adopted

 Clause  1,  the  Enacting  Formula  and  the
 long  Title  were  added  to  the  Bill

 SHRI  VIDYACHARAN  SHUKLA:  Sir,  Ibeg
 tomove:

 “That the  Bill,  as  amended,  be  passed.”

 MR.  SPEAKER; The  question  is:

 “That the  Bill,  as  ameded,  be  passed.”

 The  motion was  adopted

 MR.  SPEAKER;  Now,  we  take  up  the  dis-
 cussion  under  rule  1s  ksted  at  No.  14.  ShriMani

 Shankar  Aiyar.

 10.20hrs.

 DISCUSSION  UNDER  RULE  198-.

 DISCUSSION  RE:  REPORT  OF  ONE

 MAIN  COMMISSION OF  INQUIRY  RULE  193
 RE  :  ASSASSINATION  OF  SHRI  RAJIV
 GANDHI

 SHAI  P.  CHIDAMBARAM  (Sivaganga):
 Mr.  Speaker,  Sir,  before  my  friend  Mr.  Mani
 Shankar  Aiyar  initiates  this  discussion,  |  must

 with  deep  regret  record  my  protest  at  the  cavalier
 and  almost  contemptuous manner  in  which  we
 have  relegated  this  subject  to  this  houron  the  last
 but  one  day  of  this  Session  of  Parliament.  The

 reportwas  submited  by  a  Judge  of  the  Supreme
 Court  who  was  invited  by  the  Government  to

 conduct  the  inquiry.  He  gave  the  report  क  June,
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 1992.  The  action  taken  note  was  placed  in
 December,  1992  andalmostas थ  after-thought,
 anamendmentwas  placedinthis  Houseonthe
 28th  April,  1993.  This  discussion  was  stated  at
 5  p.m,  we  are  commencing  this  discussion  at

 oa0  p.m.  Are  we  serious  about  discussing this
 subject?  {tis  ०  subject  involving  the  assassina-
 tion  of  the  former  Prime  Minister  of  India.  If  it

 indicates  the  scale  of  priorities  of  the  Ministry  of
 Pariamentary Affairs  that  another  subject  should
 be  taken up  at  500  p.m.  jettisoning this  subject
 to6.20p.m.,  |  must  record  my  protest  against  the
 scale  of  priorities  of  the  Ministry  of  Parliamen-
 tary  Affairs.

 MR.  SPEAKER:  Mr.  Chidambaram,  wha
 5  your  suggestion? We  would  like  to  accommo-
 date  your  suggestion.

 SHRI  P.  CHIDAMBARAM:  Sir,  we  must
 discuss this  matter  at  1200  Noon  tomorrow.

 SHRI  RAM  VILAS  PASWAN  (Rosera):
 -  have  no  objection.  Let  this  be  taken  up  inthe
 aftemoon  tomorrow.

 र
 SHRI  MANI  SHANKAR  AIYAR

 (Mayiladuturai): Sir,  we  are  faced  with  the  prob-
 lem  that  tomorrow  is  the  last  scheduled  day  of
 this  Session.  If  Zero  Hour  is  permitted at  1200
 Noon,  one  just  cannot  tell  when  it  will  end  and  if
 itis  only  then  after  tunch  that  we  take  up  this

 issue,  then  we  will  find  ourselves  ०  3आ  p.m.
 obliged  to  stop  the  discussion  and  deal  with
 Private  Members’  Business.  If,  therefore,  there
 is  agreement  in  the  House  that  we  can  actually
 take  up  this  subject  by  about  1230p.m.  and  then
 we  can  continue  this  discussion  until it  comes
 to  its  natural  end,  then  |,  for  my  part,  am  willing
 to  have  this  discussion  taken  up  tomorrow  as  the
 first  act  of  business  after  the  completion  of

 Matters  under  Rule  377  by  about  12.30p.m.  If

 that  is  possible  and  if  everybody  in  this  House
 agrees  to  that,  then  we  can  taken  #  up  tomorrow.

 MR.  SPEAKER:  ts  the  House  willing  notto
 have the  Zero  Hour  business  tomorrow?
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 SHRI  RAM  VILAS  PASWAN:  Tomorrow
 isthe  lastday.  Howcanwe  forego  the  Zero  Hour?
 Itis  not  possible.

 SHRI  CHANDRA  JEET
 YADAV(Azamgarh):  Immediately after  the  Zero
 Hour,  we  can  take  up  this  discussion.

 [  Translation)

 SHRI  RAM  VILAS  PASWAN  (Rosera):
 Mr.  Speaker,  Sir,  |  heard  with  rapt  attention  the
 submissions  of  Shri  Aiyar  and  Shri
 Chidambaram.  For  tomorrow  Private  Members
 Business  is  not  scheduled  as  the  session  of  the
 House  has  been  extended.  Therefore, this  issue
 could  be  taken  up  tomorrow  immediately  after
 ‘Zero  Hour’.  Both  the  treasury  benches  and  the
 opposition  are  taking  up  the  issue  with  all  sen-
 ousness.  Infact  the  opposition  is  more  serious
 on  this  issue  and  has  got  much  more  to  dwell
 uponthan  the  treasury  benches.  Nowthe  House
 can  take  up  the  other  matter  under  rule  193.
 Tomorrow,  immediately  after  ‘Zero  Hour’,  this
 issue  can  be  taken  up  for  discussion.

 SHRI  RAJVEER  SINGH  (Aonla):  Mr.
 Speaker,  Sir,  discussion  on  Verma
 Commission's  report  is  absolutely  must  and
 after  that  discussion  on  Bombay  bomb  blasts
 should  be  held.  For  shortage  of  time  |  would  like

 tosubmitthat.......  (interruptions)

 (English)

 SHRI  MRUTYUNJAYA  NAYAK
 (Phulbani):  Sir,  this  ७  anitem  in  the  agenda.

 MR.  SPEAKER:  If  you.  speak  like  this
 every  now  and  then,  |  take  very  senous  objec-
 tion.  You  are  not  understanding  what  he  is
 saying.  He  has  not  made  any  wrongsuggestion.

 (Interruptions)
 [  Translation]

 SHRI  RAJVEER  SINGH:  The  issue  per-
 taining  to  Bombay  bomb  biasts  must  be  dis-
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 cussedin  the  House.  |  would  like  to  submit  that
 accordingto  the  agenda  discussion  on  this  issue
 should  start  today  itself.  The  House  will  adjourn
 sine  die  tomorrow.  When  will  the  discussion  be
 heidandreply  tothe  debate be  allowed  regarding
 the  Bombay  bomb  blasts?  Therefore,  discus-
 sion  on  Verma  Commission's  report  should
 Start  today  itself.

 [English}

 THE  MINISTER  OF  WATER  RE-
 SOURCES  ANDMINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  VIDYACHARAN
 SHUKLA):  |  am  very  surprised  to  hear  the
 observations  made  by  Mr.  Chidambaram  on
 this  matter.  He  beinga  very  experienced  mem-
 ber  andlawyer  should  know  that  the  Ministry  of
 Parliamentary  Aftairs  does  not  allot  any  priority.
 These  are  done  in  the  Business  Advisory  Com-
 mittee  where  all  the  leaders  and  all  sections  of

 the  House  are  represented.  We  do  attach  highest
 importance  to  this  discussion.  It  is  not  that
 wilfilly  this  has  been  brought  up  late  or  the  time

 has  been  slided  by  us  like  this.  We  have  seen  the
 entire  proceedings of  the  House  right  from  Feb-
 ruary  onwards  where  how  many  important  and

 "urgent  business we  hadto  deal  with.  evensitting
 late  at  night,  even  sitting  late  into  early  moming
 the  next  day.  We  have  done  all  that  only  to
 accommodate  all  the  discussions.

 |  wish  we  had  two  days  of  discussion
 because  the  matter  to  which  we  are  not  only
 emotionally  attached but  we  want  a  proper  and
 very  reasonable  conclusion  to  emerge  from  the
 discussion  so  that  such  mishaps,  such  trag-
 edies  do  not  recur in  our  country.  ।  any  sugges-
 tions  are  made  here  in  the  House  and  if  any
 insinuations  are  meant  to  be  given,  |  strongly
 protest  against  those.  |  would  like  to  say  from  the
 side  of  the  Ministry of  Parliamentary  Affairs  and

 the  Govemmentof India  that  there has  been  no
 negligence,  no  relegation  oaf  this  disclission
 and  we  would  like  to  again  emphasise  that  we
 attach  highest  priority  to  the  discussion  and
 consideration of  this  report  by  this  House  andthe
 other  House  and!  hope  that  both  the  Houses  wil
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 be  able  to  discuss  this  matterin  a  dispassionate
 and  proper  manner.

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRIS.B.  CHAVAN):  My  only  difficulty  is  that
 enough  time  shouldbe  given  for  this  discussion,
 |  have  no  opjection  toit.  But  the  time  shouldbe
 allotted  पं  such  amannerthat|  am  able  to  take
 up  this  issue  because  in  Rajya  Sabhaalso,  itis
 coming  tomorrow.

 KUMARI  MAMATABANERJEE  (Calcutta
 South):  As a  matter of  importance,  ifthereis  no
 Zero  Hour  tomorrow,  wecan  discuss  it  after  12
 O'clock.  After  this  matter,  we  can  discuss  the
 bomb  91851  8150.

 SHRI  R.  PRABHU  (Nilgiris):  Sir,  the  report
 ofthe  Verma  Commission  of  Inquiry  was  laid  on
 the  Table  of  the  House  of  Lok  Sabha  and  Rajya
 Sabha  cn  the  same  day  in  December.  Butthe
 Members  of  Rajya  Sabha  were  given  the  report
 0n24-3-1993  and  we  were  given  this  report  at
 7.30  onwards  on  10-5-1993.  Why  are  we  being
 treated  in  apartisan  manner?  You  could  have
 discussion  in  the  Lok  Sabha  and  Rajya  Sabha

 onthe  same  day  and  you  are  worried  about  what
 happens  in  Rajya  Sabha.  They  Have  got  the
 report  three  months  before.  It  is  not  fair.  We
 should  have  an  opportunity to  discuss  this  mat-
 ter.  As  our  friend  has  said,  this  matter  is  very
 dearto  ourhearts.  The  darling  of  ourmasses  has
 been  assassinated.  We  would  like  to  have  a
 proper  discussion  and  you  must  give  us  proper
 time  to  discuss  this  matter.

 MR.  SPEAKER:  !  do  think  that  this  matter
 canbe taken  up  today.  |  dothink that  now  we  have
 time  at  our  disposal.  We  can  sit  for  four  hours,
 five  hours,  six  hours,  if  we  like.  ।  ।  becomes

 necessary  to  continue  this  discussion  tomorrow
 at  12  O'clock,  न  there  is  no  other  kind  of  discus-
 sion,  we  can  continue  for  a  short  time.  But
 tomorrow  also,  we  have  to  take  up  the  discus-
 sion  onthe  bomb  biasts  also.  There  is  onemore
 discussion  which  we  have  decided  to  take  up
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 tomorrow.  ।  we  do  not  take  up  this  discussion
 today,  the  time  available  tomorrow  willbe  so
 shortthatthe  Members  couldnot  have  an  oppor-
 tunity to  discuss.  Now  that  we  have  completed
 everything  whichis  on  the  listand  because  on
 this  matter  the  people  have  emotional  attach-
 mentand  because  the  timeis  unlimited,  atleast
 12  hours  time  is  at  our disposal,  we  can  utilise
 the  time.  |  think,  ona  matterlike  this,  itis  not  the

 momentary  convenience  of  the  Members  sitting
 inthe  House  which  shouldbe  uppermostin  their
 minds  but  whatever  they  want  to  say  on  this
 point,  they  should  be  able  to  say  on  this.

 Ithink,  the  discussion  should  continue.  Mr.
 Mani  Shankar  Aiyar  will  start  the  discussion

 SHRI  MANI  SHANKAR  AIYAR
 (Mayiladuturai):  Mr.  Speaker,  Sir,  Inmy  maiden
 speechin  this  House  whichwas  my  tribute  to  the
 assassinated  former  Prime  Minister  and  former
 President  of  my  Party  who  had  given  me  the
 opportunity  of  becominga  Member of  this  House,
 |  had  saidthat  for  six  years,  Shri  Rajiv  Gandhi
 had  walked  in  the  shadow  of  death  and  |  had
 walked  in  his  shadow.  It  is  this  thought  that
 comes  back  to  meas  |  look  at  the  Report  ofthe
 Justice  Verma  Commission  of  Inquiry.

 For  five  years  of  his  Prime  Ministership
 from  March,  1985  when  |  joined  the  Prime
 Minister's  Office  as  Joint  Secretary  tillOctober,
 +989,  when  |  resigned  from  the  Indian  Foreign
 Service  tojoin  Rajivjiin  the  political  world,  itwas
 my  duty  personally  to  look  after  the  travel  ar-
 rangements  for  him  when  he  travelled  outside
 Delhi.  Those  five  years  were,  forme,  five  years
 of  arunninga  battle  with  security.  The  reason  for
 which|  was  embattled with  security  forfive  long
 continuous  years  was  that  while  it  was  my  job
 to  protect  Rajivji,  it  was  Mr.  Chidambaram’s
 duty  to  protect  him.  There  was  aconsiderable
 amount  of  tension  between  the  two  of  us,  buta
 creative  tension,  ०  tension  designed to  discover
 whatis  the  right  balance  to  strike  between  a
 Prime  Minister  of  democracy  whois  obliged  to

 be  out  among  the  people  and  the  Prime  Minister
 of  a  democracy  which  is  threatened  by  the
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 possibility  of  the  assassination  of  that  Prime

 Minister  and  ergo  the  head  of  that  democracy.  It
 Sas  not  a  conundrum  which  we  could  easily’
 resolve.  Yetthe  fact  remains  that  despite  the  fact
 that  we  never  could  quite  resolve  that  conun-
 drum,  itdid  notstandin  the  way  of  Rajiv  Gandhi

 visiting  the  most  dangerous  places  during  the
 time  when  hewas  Prime  Minister  of  India.

 My  own  very  first  visit  with  him  anywhere
 outside  Delhiwas  onthe  23rd  March,  985.0  when
 |accompanied  him  (०  Hussainwala  क  Punjab.
 a  Punjab  that  was  impregnated  with  terror.  Sub-
 sequently,  |  hadthe  opportunity  on  some  occa-
 sion  to  travel  with  him  as  he  went  from  Sangrur
 in  the  South  to  Hoshiapur  क  the  North.  from
 Ferozepur  in  the  West  to  Patiala  in  the  East,
 fighting  the  election  to  the  State  Assembly  of
 Punjab,  inanatmosphere  which  vas  surcharged
 with  tension  and  violence.  ।  was  during  the
 course  of  that  election  that  Sant  Longowa!  with
 whom  Rajivjihad  singed  an  accordon  the  24th
 July,  1885  was  assassinated.  the  sensiblecourse
 wouldbe  to  stop  the  election  so  that  nobody  else
 getkilled  andthat,  above  all.  the  Prime  Minister,
 the  son  of  an  assassinated  mother.  be  not  him-
 self  assassinated.  It  was  nota  piece  of  pusilla-
 nimity  that  Rajivji  was  willing  to  accept  and.
 therefore,  he  travelled  extensively  in  Punjab
 during  that  period  and  after  the  elections  were
 overand  an  Akali  Dal  Government  had  been
 installed  in  Punjab,  it  was  again  my  privilege  to
 travel  with  Rajivjito the  Thien  Dam  in  the  North-
 West  comer  of  Punjab  and  from  there  right
 across  to  Patiala  in  the  south  East  corner.

 Iwent  with  Rajivji  ०  Govindwal  whichis  क
 the  heart ०  the  Mand  area  where  terrorism  was
 at  its  peak.  We  drove  from  the  Airport  several
 hours to  reach  Govindwal.  Rajivjwould  stop  on
 the  way;  get  out  of  his  car.  He  would  be  sur-
 rounded by  hundreds  and  thousands  of  people.
 thadbeen  in  my  earlier  capacity  as  Iriformation
 ¢dvisor to  the  Information  Minister to  the  town

 of  Karatarpur  which  houses  कं  ०  Bedi  family
 the  Adi  Granth.  The  temper  of  the  time  was  such
 thatthe head  ofthat  family  infuriated  at  seeinga
 representative ०  the  Government  of  India  in  his
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 house  in  Kartharpur  in  December  1984  had
 categorically  refused  to  let  me  look  at  the  Adi
 Granthor  to  filmitforthe  film  forwhich|  hadbeen
 sentto  Punjab  at  that  time.  |  was  petrified  when
 Rajivjicornpletely  spontanecusly  stopped  his
 yehicie  and  stoodin  the  micdle  of  the  roadinthe
 same  town  of  Kartarpur.

 That  was  not  the  end  of  it.  We  traveled
 through  vast  segments  of  Punjab  before  the
 floods  there  which  you  would  recall.  After  the
 flaods.  Rajivji  went  back  into  the  area.  How
 dangerous  that  was  can  be  gauged  from  the  fact
 thatthe  Brigadierwho  was  the  head  ofthe  Bhakra
 Dara  Authority  was  assassinated  for  no  other
 reason  tan  thatto  save  the  Bhakra  Damhehad
 allowed  some  more  waterto  be  releasedinto  the
 Sutlej  andthe  Beas.  Asa  result  of  the  flow  ofthat
 ‘water.  some  houses  had  been  damaged  and
 some  people  had  been  drowned.  So.  that  was
 why  he  was  assassinated.  ।  '/8६  न  that  atmo
 sphere  that  Rajivji  travelled  inthese  areas.

 lam  nottalking  only of  his  visit to  Punjab.
 ‘We  went  to  Mizoram  in  July  1986.  An  insur-
 gency  of  20  years  hadbeen  broughtto  its  paper-
 end,  justthe  paper-end.  A  document had  been
 signedherein  DelhiMizoram  Accord  We  drove
 forfour  days  around  hairpin  bends:  up  the  moun-
 tains  and  down  inte  the  valley.

 Sir.  |wentwith  him  to  Darjeelingin  Decem-
 ber  1986  atthe  height  of  the  Gorkhaland  agitation
 whenthe  temper of  the  people  of  the  Darjeeling
 Hills  was  50  against  Rajiv  Gandhi  that  in  the
 public  meeting  there  was  a  total  of  186  persons
 present.  Just  186  persons  forthe  Prime  Minister
 of  India.  That  was  the  extent  to  which  the  local
 people  of  Darjeeling  were  dis-affected  with
 Rajivji.  Yet.  he  wentthere.

 lwas  with  him  when  wetravelledin  Tripura
 in  1987  and  1988.  Bijoy  Hrangkhyalwas  atlarge.
 The  TNV  insurgency  had  by  no  means  ended.  |
 was  with  himin  Kashmir  in  1988.

 Afterthe  IPKF  operation  had  startedin  Sri
 Lanka,  there  was  an  imminent.  persistentthreat
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 to  his  life  more  in  Tamil  Nadu  than  in  any  other
 State  of  India  because  of  the  activities  of  the
 LTTE  inmy  home  State  of  Tamil  Nadu.  |  hadthe
 privilege  of  making  arrangements  for  Rajivjito
 visit  Tamil  Nadu.  13  times.

 How  was  it  possible?  How  was  it  possible
 totake  the  man  under  the  greatest  threatin  India
 everywhere?  No  other  individual  in  this  country
 was  anywhere  near  the  degree  of  threat  that
 Rajivji  was  under.  How  was  it  possible  to  make
 this  individual  the  most  widely  travelled  Prime
 Minister  that  independent  India  has  had  the
 privilege  of  having?  There  was  one  reasonand
 one  reason  only.  That  reason  was  not  ShriP.
 Chidambaram:  that  reason  was  certainly  not).
 That  reason  was  the  Special  Protection  Group,
 the  SPG.  That  was  the  body  specially  trained,
 specially  raised.  Why  was  it  specially  raised?
 ७rr  was  it  specially  trained?  Itwas  because  no
 other  Body  of  police  or  security  officials  in  India
 could  possibly  have  provided  the  degree  of
 protection  that  aman  underthe  kind  of  threat that
 Rajivji  was  under,  required.  It  was  essential  to
 have  an  absolutely  top-notch  segurity
 organisation,  so  top-notch that  ४  previous  Prime
 Minister  of  India  would  have  required  itand  if  we
 were  to  succeed,  perhaps,  no  future  Prime
 Minister of  India  would  need  it because the  times

 were  outot  joint.  What  happenedin  1984  October
 31st,  the  assassination  of  a  Prime  Minister,  has

 never  before  happened.  Andit  was  essential  that
 itnever  again  happened and  to  stopit  from  again
 happening,  we  said,  “no  security  force  in  India,
 no  body  of  police is  capable of  handling  this  job.
 Let  it  be  handled  by  a  specially  raised  and
 specially  trained  force.  Andas  that  force  went
 into  operation,  Shri  Rajiv  Gandhi  said,  “my
 security  is  not  my  responsibility.  My  security  is
 the  responsibility  of  professionals.  |  putthem
 under  ०  newly  created;  Department  calledthe
 Department  of  Internal  Security  in  the  Ministry
 of  Home  Affairs.  “He  picked  the  gentleman  who
 he  considered  to  be  one  of  his  top-notch  civil
 servants  as  the  civil  service  head  of  that  Depart-
 ment,  incharge  of  his  personal  security,  not
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 other  jobs,  justincharge of  his  personal  security.
 Andhe  pickeda  Minister  whom  he  regardedas
 beingof  exceptional  competence,  myhonoure  ,
 frend  andseniorcolleague  ShriP.  Chidambaram
 as  the  Minister  of  State  for  Internal  Security  to

 look  after  his  security.  And  at  the  same  time,  he

 pickedon  meto  throw  me  against  the  combined
 weight  of  Shri  T.N.  Seshan  and  Shri  P.
 Chidambaram.  We  foughtit  out,  we  fought  it  out
 forthree  years.  Ido  notthink,  we  everfound  really
 howto  strike  the  right  balance.  |  do  not  think,  we
 ever  really  did  discover  what  was  the  faction
 optimum.  But!  do  say with the  lump in  my  throat:
 but  pride  in  my  heart  that  Shri  Rajiv  went  to
 Punjab,  he  didnot  die;  Shri  RajvwenttoMizoram,
 he  didnot  die;  Shri  Rajiv  went  to  Darjeeling,  he
 didnotdie;  Shri  Rajiv  wentto  Tripura,  he  didnot
 die;  and  Shri  Rajiv  went  13  times to  Tamil  Nadu,
 hecame  back,  ८  living  human  being.  Andallthat

 was  possible only  because  he  had  this  top-notch
 highly  trained,  extraordinarily  efficient  and  to-
 tally  dedicated  set  of  about  500  people  who
 constituted the  Core  of  the  SPG,  andits  auxillary
 wings.  Allthe  mistakes  that  Shn  Chidambaram
 made,  थ  the  mistakes  that  Shri  Seshan  made,
 allthe  many  many  mistakes  that  |  made  were
 covered  up  because  we  had  this  SPG.

 lremember once  when  |  was  trying  to  take
 Rajivjito  Punjab,  it  was  one  of  his  earlier  trips,
 Mr.  Seshan  was  so  angry  with  me  that  he  said
 tome,  "Mr.  Aiyar,  if  one  hair on  Rajiv's  headis
 touched,  you  will  be  hangedਂ  |  said,  “‘thatis  ४

 rather  difficult  target  for  any  assassin  to  get  at.
 tnanycase,  youcannothang न  because  |  travel
 inanopen  jeep  in  front  of  him  and  before  they  can
 get  him,  they  have  to  get  meਂ  But  still,  we
 managed, we  came  out  of  it.

 Whatwas  the  role  of  the  SPG?  Hows  itthat
 they  were  able  tobe  so  effective?  -  reasons.
 One,  they  were  experts  in  proximate  security.
 They  used  to  throw  almost  invisible  concentric
 circles  around  him.  |  say,  “almost  invisit’*

 becauseਂ  very  often  on  the  television  screen  or
 in  photographs youcan  see  one  or  two  people,
 who  were  obviously  security  men  standing  very
 very  close to  him.  But  it  was  by  no  means  true
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 that  those  one  or  two  or  three  or four  personal
 security  officers,  PSOs  were  all  that  the  SPG
 was  about.  There  was  ०  series  of  circules  and

 jastofthese  circles  were  invisible  notjustto  the
 vaked  eye  but  they  were  invisible  evento  me,
 whose  job  it  was  to  travel  everywhere  with  him.
 So,  that  proximate  security  was  of  the  highest
 order  available  anywhere  in  the  world.  That  was  -

 one  task of  the  SPG  proximate  security  through
 concentric  circles.

 And  the  second,  Sir,  was  advance  liaison.
 SPG  teams  would  go  out  क  advance,  fan  out  all
 over  the  country  side,  wherever  Rajivji  was

 supposed  to  go  and  |  ran  a  battle  with  the  Director
 of  SPG  becauee  Rajivji's  programme  would
 keep  changing  andwhen  they  changed,  there
 were  people  out  in  the  field  who  would  find
 themselves  today  in  Kanyakumari  and  tomor-
 row  in  Mizoram  |  am  not  joking,  it  actually
 happened  once  ortwice  and  they  were  out  there
 checking  minute  by  minute,  second  by  second,
 what  needs  to  be  done  to  protect  him  from

 himself  because  if  Rajivjiwas  tobe  the  leader

 ००  democratic  country,  he  was  obliged to  go  out
 to  the  people,  he  was  obliged  to  throw  himself

 into  the  crowds,  he  was  obliged  to  hug  people,  he
 was  obliged  to  accept  garlands  from  people, he
 was  obliged  to  accept  burties.  If  a  school  girl
 comes  and  gives  you  a  burfy  and  you  are  the
 Prime  Minister  of  india,  you  are  obliged  to
 acceptit.  Andit  ;  with  my  own  eyes  |

 Saw  itinno  place  other  than  Naxalbari.  When  our
 ‘minds  were  full  of  the  Naxyalite  movement,  he
 was  sitting  in  Naxalbari  and  a  12  year  old  girl

 gave  aburfito  अ  -  had  putitinto  his  mouth
 and  poor  Shri  Seshan  who  was  also  along  with
 him  almost  had  an  apoplectic  fit.

 But  to  guard  against  every  possible  such
 contingency we  had  these  peopie  out  in  the  field
 advance  liaison  with  total  authority  and  total

 responsibility.  They  could  overnule  anyone;  al-
 though  these  officers  were  very  often  youngmen
 '.  their  twenties  or  their  thirties,  because  they
 nadto  be  extraodinarily physically  fit  they  were
 very  often  junior  as  IPS  officers  to  the  IPS

 officers  who  were  serving  in  the  State  adminis-
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 tration.  Andyet,  such  was  the  ethos  of  the  SPG,
 ०  relatively  junior  officer  of  SPG  going  out  on
 advance  liaison  could  overrule  anyone.  4e  could
 overrule  a  PCC  president.  Sorry,  Sir,  |should
 explain  what  PCC  means  Pradesh  Congress
 Committee.  PCC  presidents  for  five  years  were
 constantly  ringing  me  up  to  say  what  kind  of  rude
 peopie  have  you  sent  out,  whois  he,  what  does
 this  chap  know  about  where  meetings  are  held,
 has  he  ever  got  elected  and  |  would  then  quarrel
 with  Shr  Chidambaram  and  Shri  Chidambaram
 would  then  have  to  pacify  his  customers.  But  at
 the  end  ofthe  day,  the  authority  finally  rest  with

 dhe  man  on  the  spot  who  overrule  the  PCC
 presidents,  who  overruled  the  State  administra-
 tion  whether  represented  by  the  District  Magis- *  trate  or  Collector or  even  by  the  Chief  Secretary
 of  the  State,  who  overruled  the  State  police
 Officials  even  though  he  was  in  the  same  service
 as  these  State  police  officers  was  junior  (०  them.
 Itwas  this  total  authority  and  total  responsibility
 in  advance  liaison  work  that  made  it  possible  for
 Rajivjito  commit,  what  Shri  Chidambaram  re-
 garded  as  excesses  in  running  too  many  risks
 with  security  and  what  |  regarded  as  lack  of
 excesses  because  as  |  said,  after  allhe  wasa
 democratic  leader,  he  was  not  going  tobe  elected
 by  this  SPG  ringthat  was  around  him,  he  was
 going  tobe  elected by  the  nng  thatis  bigbeyond.
 So,  sir,  there  were  these  two  major  functions
 proximate  secunty  and  advance  liaison.

 And  my  submission  to  you,  Mr.  Speaker,
 ७  that  the  Snperumbudur  incident  would  never,
 never  have  happened  had  the  SPG  been  de-

 1991.  Advance  liaison by  the  SPG  would  never
 never,  never  have  permitted  inadequate  barn-
 cading,  inadequate  lighting,  crowding  at  ornear
 the  rostrum,  the  collapse  of  access  control
 which  havé  been  listed  in  the  Verma  Commis-
 sion ०  Inquiry  Report  as  among  the  contributory
 Causes  tothe  assassination,  atparagraphs  11.14.
 11.15,  1.27  and  11.29.  Yes,  these  lapses  did
 take  place;  yes,  barricading  was  inadequate:
 yes,  lighting  was  inadequate:  yes,  there  was
 crowding  at  the  rostrum,  near  the  rostrum:  yes.
 there  was  a  total  collapse  or  virtually  ०  tota!
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 collapse  of  access  control.  Could  any  of  this
 have  happenedif the  SPG  hadbeen  क  position?
 ।  ।  could  have  happened,  why  is  it  that  never,
 never,  never  while  the  SPG  was  in  charge  that
 any  of  these  charges  were  broughtagainsteither
 Shri  Chidambaram  or  me  or  any  of  our  col-
 leagues  in  the  State  capitals?

 |  would  imagine |  undertoora  million  miles
 of  travel  with  him,  five  years  of  travelling  with
 him;  not  hundreds  of  joumeys,  but  thousands  of
 journeys;  notscores  of  meetings  but  hundreds
 or  thousands  of  meetings  with  him.  We  saved
 him  in  all  this  because  there  was  an  SPG.  an
 SPG  which  couldtell  both  Shri  Chidambaram
 and  me  to  mind  our  business  because  their
 business  was  so  important  that  while a  potential
 assassin  could  affordto  miss  a  thousandtimes.
 the  SPG  could  notaffordto  have  their  enemy  win
 evenonce.

 AtSnperumbadurhadthe SPG  been  there,
 there  would  have  been  a  nngof  experts  as  PSOs
 aroundhim;  indeed a  series  of  concentnic  rings.
 What  did  we  have  at  Sriperumbadur by  way  of
 proximate  security?  One  solitary  PSO.  One
 man:  evenhe  was  without  a  weapon.  We  would
 have  had  a  ring  of  experts;  not  an  Inspector
 General  of  Police  whose  normal  job  was  to  look

 after  forests.  Shri  Raghavan  was  not  IGP  Secu-
 rity.  Shri  Raghavan  was  in  charge  of  chasing
 after  Veerappan,  the  sandalwood  man.  He  was
 the  other  concentric  ring  around  Rajivji  then.

 Andthe  third,  the  poorman  wholosthislife there,
 was  the  SSP  of  that  district  who  had  never,
 never,  neverbeen  inside  ०  school forthe  training
 of  the  SPG.  |-  who  did  not  even  need  him-  had
 as  my  SSP  from  SPG  in  Thanjavur  District  from
 where  |  was  fighting  my  election.  If  this  admin-

 istration  could  have  thought  of  picking  on  atleast
 on  SPG  man  to  come  in,  maybe  something
 could  have  been  done  to  save  the  situation.
 Rajivji  was  due  in  my  constituency exactly  to  the
 minute,  eleven  hours  after  he  was  killed.  Be-
 cause this  ex-SPG  SSP  was  in  charge of  secu-
 rity  in  Mayiladuturai,  nothing  of  the  problems
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 that  we  sawin  Sriperumbatpur was  pennittedto
 be  done  there.  Despite  the  fact  that!  was  standing
 for  election  forthe first  time.  My  colleagues were
 allassuring  me  that  if  Mr.  Sawanicontinued

 iy activities,  |  was  going  to  lose  the  election. Be:
 cause  there  was  an  SPG  mindset  and  that
 mindset  remained  with  the  man  even  after  he
 ceasedto  be  anSPG  man.  There  wouldnothave:
 been  an!PG  of  Forests  andanon-SPG  trained
 SSP  around  Rajivii,  ifthe  SPG  had  been  permit-
 tedtobe  there  there  would  havebeena  highly
 traineda  passe  of  securitymen  around  him.

 Against  this  background  |  wish to  draw  the
 attention  of  the  House  to  the  statementmade by
 the  hon.  Minister of  Home  Affairs  inthis  House
 afew  days  ago  where  he  saidthatthe V.P.  Singh
 Government  in  withdrawing  SPG  cover  from
 Rajivji  had  "8  contributory  responsibilityਂ  for
 the  death  of  my  friend  and  my  mentor.  My
 question  is  this.  Itis  not  addressedto  Shn  V.P.
 Singh;  आ  is  not  addressed  to  the  opposition;  itis
 addressed  to  the  Minister of  Home  Affairs of  my
 Government.  If  Shri  V.P.  Singh's  responsibility
 was  ०  contributory  responsibility,  then,  would
 the  Home  Minister  please  tell  us,  what  was  the
 root  cause  of  the  tragedy?  What  was  the  root

 cause  ofthe  disaster?  In  other  words,  if  the  SPG
 had  not  been  withdrawn,  would  the  Minister  of
 Home  Affairs  agree  with  me  thatthe  tragedy  of
 Sriperumbudur  wouldnothave  happened?  And
 ifhe  agrees  with  me  that  hadthe SPG  notbeen

 withdrawn,  the  tragedy  of  Snperumbudur would
 nothave  happened, then  wouldhe  agree  wthme
 that  the  withdrawal  of  the  SPG  by  the  V.P.  Singh

 '

 Government  did  not  amount  to  a  contributory
 responsibility  for  the  assassination of  Shri  Rajiv
 Gandhi?  Itwas  the  root  cause,  the  rootcause of
 the  death of  the  man  who  would  have  been  sitting
 there,  hadthe  SPG  not  been  withdrawn.  And  if

 itwas  the  withdrawal  ०  the  SPG  thatwas  the  root
 cause  forthe  assassination of  Shn  Rajiv  Gandhi,
 will  the  Minister of  Home  Affairs  fix  responsibil-
 ity  for  the  person  whogpok  this  decision?

 Sir,  lam  aMember of  the  Joint  Partiamen-

 tary  Committee onthe  Scam.  Inthat  Committee
 and  generally  in  public  opinion  when  itis  consid-
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 ering  the  issues  before  the  Committee,  we  are
 told  repeatedly  that  it  is  not  enough  to  identify  the
 systems  failure  that  led  tothe  scam.  Weare  told
 again  and  again  that  we  must  establish  the
 culpability  of  individuals  and  not  merely  the
 culpability  of  junior  individuals,  we  must  estab-
 list  the  culpability  of  the  top  individuals  who  are
 responsible  forthe  scam.  |  say,  Sir,  let  us  apply
 the  same  principle  to  an  issue  which  is  even

 graver  than  the  scam.  |  am  not  suggesting  that
 the  scam  is  nota  grave  issue.  But,  tothe  best  of
 my  knowledge,  noone  has  died  as  ०  resutt  of  this
 scam.  But,  as  aresult  of  what  happened  when
 Shri  V  रि.  Singh  decided  to  withdraw  the  SPG,
 onemanhas  died.  Yes,  inasense,  heisnomore
 than  oneman.  But,  inanothersense,  heisaman
 who  mattered  very  specially to  very  many  ०  us.
 Heisamanwhowas,  as  |  said,  atone  stage,  the
 head  of  ourdemocracy  andlookedsetat  10.20
 pmon  the  21stofMay  1991  atSriperumbudurto
 once  againbecome  the  head  of  that  democracy.
 Let  us  apply  the  same  principle.  |  accept,  as  |
 acceptin  respect  of  the  scam  that  there  was  ०
 systems  failure.  |  also  accept  that  if  those  sys-
 tems  failures  had  not  taken  place,  there  would
 not  have  been  the  culpability  of  the  individual.
 But,  just  as  it  is  necessary  to  add  to  systems
 tailures,  the  culpability  of  individuals  in  respect
 of  the  scam.  so  alsois  it  here  in  this  extremely
 serious  matter  where  a  great  son  of  India  was
 quite  unnecessarily  sacrificed.  To  not  onlyiden-
 tify  what  went  wrong  in  terms  of  the  system,  but
 also  to  identify  who  were  the  individuals  and
 above  all,  whowere the  top  individuals who  were
 responsible for  allowing  this  ghastly  scenanoto
 take  place?  |  want  to  know  from  the  Home
 Minister  his  opinion  on  four  points:-

 First:  Why  was  the  SPG  withdrawn?

 Second:  Is  it  ०  fact  oris  itnot  ०  fact  that  when
 SPG  was  withdrawn  from  Rajivj!,  the
 Congress  party  ०  its  authorised  rep-
 resentatives  protested?

 19.00hrs.

 Thirdly:  Couldthe  withdrawal  of  SPG  havebeen
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 forestalled?  Fourth:  Who  personally  was  re-
 sponsible for  the  withdrawal?  |  will  quickly  re-
 peat;  why  was  the  SPG  withdrawn;  was  the
 withdrawal  protested; could  the  withdrawal  have
 been  forestalied,  and  -८  -a  responsible  for
 the  withdrawal.

 Sir,  |  willbe  the  first  to  admit  that  the  SPG
 Act  did  not  provide  for  SPG  protection  to  ex-
 Prime  Ministers.  And,  thisisthe  common  ground
 of  everyone  in  this  House  from  the  Union  Min-
 ister  of  Home  Affairs to  the  Leader of  the  Oppo-
 sition.  There  is  no  quarrel  on  this  score.  We  all
 agree  that  the  legal  position,  as  it  obtained  on  the
 29th  November,  1989,  when  Rajivji  with  great
 dignity  left  the  Office  of  Prime  Minister,  was  that
 the  SPG  Act  talked  only  of  the  Prime  Minister.
 Itdid  not  deal  with  the  ex-Prime  Minister.  Let  me
 also  admit  that  during  the  period  that  Rajivji
 enjoyed,  न  thatis  the  right  word,  SPG  protection
 there  were  two  living  Prime  Ministers;  Shri
 Charan  Singh  and  Shri  Morani  Desai,  who  were
 notafforded the  privilege of  SPG  cover.  Nothing
 untowardhas  happenedtothem  and  |  donot  think
 any  same  person  would  suggest  that  the  threat

 under  which  either  Shri  Morarji  Desai  is  or  Shri
 Charan  Singh  was,  was  even  approximately  of
 the  same  order थ  the  threat  under  which  Rajivji
 was  which  led to  the  creation  of  SPG.  |  admitit.

 lalsoadmittothe  arrogance  thatwasinthe
 mind  of  the  Congress  Party  when  at  the  time  of
 framing  the  Actit  didnot  envisage  the  possibility
 that  Rajivjiwould  cease  tobe  the  Prime  Minster
 and  would  still  be  in  need  of  SPG  protection  |
 confess  that.  Yet,  whenthe  SPG  Acton  the  28th
 November,  1989  didnot  provide  forSPG  cover
 toex-Prime  Ministers,  the  factis  that  SPGcover
 for  an  ex-Pnme  Minister  was  continued  from  the
 29th  November,  1989  to  the  30th  of  January,
 1990,  foraperiodoftwomonths.  Does  thismean
 that  Shri  V.P.  Singh  was  culpable  of  braking  the
 law?  No,  he  was  not.  Despite  the  fact  that  the
 SPG  Act  did  not  provide  forthe  protection  ०  ex-
 Prime  Ministers,  Shri  V.P.  Singh  was  nto  guilty
 of  breaking the  law  by  extending  SPG  cover  to

 Rajivji  for  an  additional  two  -०  because  the
 high  Powered  Committee  न  charge  of  security,
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 under  the  Chairmanship  ०  leadership  it would

 appear  from  the  records  of  the  Cabinet  Secre-
 tary  andcompnising  every  single  official  of  the
 Government  of  India,  |  thinkitis  the  most  senior
 level,  who  could  be  dealing  with  question  of
 security ०  intelligence,  come  totwo  very  impor-
 tant  conclusions.  These  conclusicns  are  all

 based  upon  whatis  reported  inthe  Verma  Com-
 mission  of  Inquiry  Report  paragraphs 9.14,  9.15
 and9g.16.

 Whatwere  the  twoconclusions? They  were
 that  the  threat to  Rajivji  remains,  |  quote the  word
 ‘undiminished’  inspite  of  his  ceasing  to  be  the
 Prime  Minister.  And  second  that;  what  was
 needed  was  to  undertake  -  fresh  threat  assess-
 ment’.  So,  it  is  because  the  High  Powered
 committee  held  that  his  need  for  that  level  of
 security  remains  undiminished  and  that  they
 must  undertake  a  fresh  threat  assessment  to
 determine  whatis  the  nature  of  the  threat  that
 Rajivji  is  under  and  until  it  is  done,  SPG  cover
 may  be  allowed  to  him,  that  Shri  V.P.  Singh
 provided  for  SPG  cover to  Rajfvji  for  the  addi-

 My  question  to  the  Minister  of  Home  Af-
 fairs,  Sir,  is  was  afresh  threat  assessment ever
 undertaken  by  the  V.P.  Singh  Goverment?
 Justice  Verma  Says,-No,  no  fresh  threat  as-
 sessment was  undertaken  by  Shri  V.P.  Singh
 Government.”  Doesthe  present  Govemment,
 the  Government of  Shri  P.V.  Narasimha  Rao,  |
 ask  this  question  through  you  of  our  Union
 Minister  of  Home  Affairs,  does  our  Minister of
 Home  Affairs  agree  with  Justice  Verma  that  no
 fresh  threat  assessment  was  ever  undertaken?

 {fhe  does  agree with  me,  andcan  see,  noway
 inwhich  he  cannot  agree  with  me  that  no  fresh
 threat  assessment was  ever  undertaken,  how
 can  he  describe  Shri  V.P.  Singh's  action  as

 tantamount  to  contributory  responsibility, “when
 Clearly this  was  the  root  cause  of  the  tragedy  that
 was  to  overtake us?
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 Therewas  nofresh  threat  assessment.  But
 the  Cabinet  Secretary,  whohadeitherheaded  or
 led,  that  is  a  technicality,  the  High  Powered

 Committee  which  had  looked  into  this  issue  was
 removed  summarily  long  before  his  term  ex-
 pired  andaclassmate  of  Shri  V.P.  Singh  was
 brought  in  as  the  Cabinet  Secretary.  |  have
 personally  the  highest  respect  for  that  class-
 mate.  He  was,  along  with  me,  one  of  the  co-
 authors  atthe  drafting  stage  of  the  Panchayati
 Raj  Bill  |  venture  ७  suggest  that  that  classmates
 was  acloser  personal  friendof mine  than  he  was
 of  Shri  V.P.  Singh's.  But  onthat  basis,  on  the

 basis  that.

 know  that  classmate  better  than  his  own
 Prime  Minister  know  him,  |  also  know  that  his
 experience  of  secunty,  his  Professional  expe-
 rience of  security  was  zero:  his  experience  of
 SPG  level  security  was  zero:  incontrast  to  his
 predecessor's  who  had.  by  then,  become  the
 country's  biggest  expert  at  the  Civil  Service

 level  ०  security  and  more  especially  SPG  level

 security  forthe  head  of  our  democracy.  Yet,  this
 new  boy,  this  20201  walks  into  the  Cabinet
 Secretariat,  assumes the  high  office  of  the  Head
 of  India’s  Civil  Service  and  reverses  the  deci-

 sion  of  his  predecessor,  without  making  afresh
 threat  assessment.

 Sir,  we  have,  in  the  Verma  Commission
 Report,  at  Annexures  XXI  and  XXII  the  full  text

 of  the  documents  produced by  the  High  Pow-
 ered  Committee,  under  the  Chairmanship  or
 leadership of  Shri  T.N.  Seshan  andimmediatety
 after  that  is  ०  kind  of  tragic  zuxta  position,  we

 have,  at Annexure XXIII,  the  note  recordedby the
 new  Cabinet  Secretary  for  the  benefit  of  the

 Prime  Minister.  itis  a  note  that  was  put  up  on  the
 30th  ofanuary,  1990.  The  documentis there  for
 any  one  of  us  to  see.  |  would  like  to  draw  the
 attention  of  the  Minister  of  Home  Affairs  be-
 Cause  itis  realty  he  who  matters  through  you,
 Sir,  to  this  point.  The  rest,  |  regardas  spectators
 atthe  ground.  |  wantto ask  him  whether he  has
 noted  that  in  the  note  prepared  by  Shri  Vinod
 Pande.  the  new  Cabinet  Secretary,  there  is  not

 one  single  reference  to  the  documents included
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 at  Annexures  XXI  and  XXII  of  the  Verma  Com-
 mission  Report?  There is  no  reference  whatso-

 ever  to  the  Reports  of  the  High  Powered  Com-
 mittee.  Yes,  he  is  dealing  with  such  ०  serious
 matter.  Second,  not  only,  does  itnot  make  any
 reference  to  the  documents  prepared  by  the
 high-powered  Committee  and  reporduced  at
 Annexures  XXI  and  XXiIl,  itbegins  by  denigrat-
 ing,  what  had  been  done  earlier,  by  saying  that
 “the  earlier  orders  were  both  verbal  instruc-
 tions”.  It  is  a  pity  that  Pande  Sahib  went  to
 Allahabad  University  rather  than  St.  Stephens.
 |  think  what  he  means  is  that  there  were  only
 “oral  instructions”.  He  ignores  the  written  in
 structions  in  the  opening  paragraph  of  his  note
 forthe  Prime  Minister.  We  are  not  talking  here
 of  anLDC,  we  are  talking  about  the  highest  civil
 servantin the  land.  He  ignored  the  written  docu-
 ments  and  referred  onty  to  what  he  called  the
 verbal  instructions of  the  Cabinet  Secretary.  He

 then  wenton  tociaim  that  personnel  deployed  ०
 SP  duty  could  not  be  spared  for  Shri  Rajiv
 Gandhi.  Andthen  comically  |  say  this,  advisedly
 ।  stress  that  Vinod  Pande  is  a  very  close  per-
 sonal  friend  of  mine  comically,  he  says,  that  he
 has  reservation  about  the  high  profile  visibility
 of  the  SPG.  What  has  that  to  do  with  security?
 And  whose  secuntty  are  you  talking  about?  -  is
 Vinod  Pande  deciding  to  play  Mani  Shankar
 Aiyar.  itis  |  who  used  to  decide  whether  we
 should  show  or  not  show  too  many  security
 people on  the  TV.  Are  we  to  undertake  security
 for  the  sake  of  publicity?

 But  the  Cabinent  Secretary  on  the  30th  of
 January,  1990  was  looking  into  the  withdrawal of
 the  SPG,  which  was  the  key  to  Shri  Rajiv
 Gandhi's  survival;  and  instead  of  dealing  with

 the  security  question,  he  told  us  that  one  major
 reason  why  he  wanted  to  withdraw  it  was  “The
 high  profile  visibility  of  the  SPG”.

 And  then  what!  can  only  call  the  atrocity  in
 that  same  memorandum  to  the  Prime  Minister,
 and  thisis  from  the  high  ०  servantin  the  land.
 Hesays,  there  is  "Criticismeven from  the  State
 Governments”.  Who  are  the  State  Govern-
 ments to  have  any  view  व  -  about  whether SP
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 protection  is  ornot  required for  Shri  Rajiv  Gandhi?
 Is  ita  200?  Is  it  a  circus?  Is  it  a  gimmik?  Is  this
 the  way  in  which  the  VP  Singh’s  administration

 viewed  the  role  of  the  Special  Protection  Group?
 Did  they  think  that  these  were  planqvin  bearers.
 That  we  were  livingin  afeudal  society?  Did  they
 have  no  understanding  of  whatsoever  of  the
 threatto  this  country and  therefore  thethreatto
 the  person  whowas  incharge  of  the  destiny  of
 this  country?

 Youhavea  Cabinet  Secretary  a  Head  ofthe
 Civil  Service  replacing the  SPG  while  denigrat-
 ing  his  predecessors  decision  actually  telling
 the  Prime  Minister of  India  that  because  some
 State  Governments -  |  presume this  must  have
 included some  of  the  rather  peculiar new  State
 Governments  we  got  as  a  result  of  the  1989
 election  had  complained,  we  had  to  listen  to
 them  about  SPG  for  Shri  -ं  Gandhi.

 And  that  note  reproduced at  Annexure  xill
 dated 30th  January  1990  ends  wit  the  following
 words  “PM  may  kindly  see  for  approval.”  PM
 is  the  standard  bureaucratics  term  for  Prime
 Minister.  -  was  when  the  Prime  Minister of  the
 time  Prime  Shri  V.P.  Singh  approved the  note
 of  the  30th  January  19a  that  was  put  up  to  him
 by  the  Cabinet  Secretary that  the  countdown  to
 the  endbegan  Shri  Rajiv  Gandhi  had  onty  477
 days  to  live.  |  want  to  ask  the  Home  Minister
 through  youis  this a  contributory  responsibility
 or  the  root  cause?  Does  the  Home  Minister
 agree  with  Justice  Verma?

 |refernow to  paragraphs  16.01  and  16.02
 of  the  Report.  Does  our  Home  Minister  agree
 with  Justice  Verma  that  (1)  the  reasons  ad-

 vanced  by  the  VP  Singh's  Govemment  even  for
 withdrawing  SP  cover  for  Shri  Rajiv  Gandhi
 were  “tenuous”?  (2)  Does  our  Home  Minister
 agree  with  Justice  Verma  that  the  action  was

 “prompted  by  lack  of  proper  perception”?  Does

 he  agree  that  Shri  ’  ३  Singh's  Goverment was
 prompted  by  lack  of  proper  perception?  (3)  Does
 the  Home  Minister  agree  with  Justice  Verma
 that  Shri  V  रि  Singh’s  Government  lacked  the
 “requisite  will”?  Does  the  Home  Minister  agree
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 with  Justice  Verma  that  “the  stated  reasonsਂ
 advanced  by  Shri  ४  P  Sitgh’s  Government  for
 withdrawing  SP  coverwere  “unjustified”.  Does
 the  Home  Minisfer  agree  with  the  stated  reasons
 of  Shri  V.P.  Singh  for  withdrawing  SPG  cover
 were  unjustified?  Does  he  agree  with  Justice
 Verma  that  “Rajiv  Gandhi's  real  security  re-
 quirements  were  ignored.

 "|  ask  these  questions  of  him.  |  am  not
 askingthe  Home  Minister if  agrees  with  me.  lam
 not  asking  that.  |  am  not  going  to  indulge  क  that
 kind  of  gustakhi.  lamaskingthe  Home  Minister,
 does  he  agree  with  Justice  Verma?  ।  not,  why
 not?  Andif  he  does  agree  with  Justice  Vermaon
 all  these  points  that  Shri  V.P.  Singh’s  argu-
 ments wee  tenuous,  that  Shri.  V.P.  Singh  was
 prompted  by  lack of  proper  perception,  that  Shri
 V.P.  Singh  lacked  the  requisite  will,  that  Shri
 V.P.  Singh's  stated  reasons  for  withdrawing
 SPG  cover  were  unjustified  and  that  Rajiv
 Gandhi's  real  security  requirements  were  ig-
 nored  then  does  this  amount  to  contributory
 responsibility  or  was  it  the  root  cause  of  Rajiv
 Gandhi's  death?

 There  were  two  basic  reasons  for  the  deci-
 sion  incorporated  in  the  Cabinet  Secretary's
 note  of  30  January  1990.  The  first one  was  the
 following  and  |  quote  from  Para  2  of  Annexure
 XXil.

 “According  to  the  SPG  Act,  the  force
 is  meant  only  for  the  security  of  the
 Prime  Minister  and  his  family  mem-
 bers.  its  chartercannot be  amendedto
 cover  ex-Prime  Ministers.

 Then  howhas  this  Government
 extended  that  charger  to  give  SPG

 cover  tothe  same  Prime  Ministernow
 anex-Prime  Minister who  agreedwith
 his  handpickedfavoured  Cabinet  Sec-
 retary  that  the  SPG  Act  couldnot  be
 amended  for  the  charter  to  be  ex-
 tended?”
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 Sir,  |donotcare  what  Shri  V.P.  Singh  says.
 |  want  to  know  what  our  Home  Minister  says.
 Was  these  a  constitutional  impediment  to  ex-
 tending  the  charter  of  the  SPG  Act  to  cover  its
 Prime  Ministers?  Was  there  alegalimpediment
 to  anamendment  being  brought  Or  was  itjust
 politics?  If  the  withdrawal  of  the  Special  Protec-
 tion  Group  was  politics  then  what  is  Shri  V.P.
 Singh’s  responsibility,  “contributory”  or  the
 rootcause?

 Secondly,  what  does  the  Home  Minister
 say  on  the  other  point  made  in  the  Cabinet
 Secretary's  note  that  it  was  difficult  to  find
 personnel  to  handie  both  the  present  Prime
 Minister's  security  duties  as  well  as  the  ex-
 Prime  Minister's.  |  am  asking  him,  could  Shri
 V.P.  Singh  have  found  the  additional  personnel
 to  runanSPGboth  forhimself ०  well  as for  Rajiv
 Gandhi?  |  think  he  could  have.  But  fhe  could  not
 have,  howis  itthat  ShriS.B.  Chavan  has  now
 found  that  he  is  protecting  not  only  the  Prime
 Minister  of  india  with  the  SPG,  heis  protecting
 Shrimati  Sonia  Gandhi  and  her  family,  he  is
 protecting  Shri  V.P.  Singh  and  his  family  andhe
 is  protecting  Shri  Chandra  Shekhar  and  his
 family.

 In  other  words,  if  it  was  possible  for  Shri
 5.8.  Chavanto  do  this,  why  was  it  not  possible
 for  Shri  V.P.  Singh  ७०  ०  this  or  Mufti Mohammad
 Sayeed  to  do  this?  In  these  circumstances,  is
 what  Shri  V.P.  Singh  did  acontributory  respon-
 sibility  orthe  root  cause?

 Sir,  the  spokesmen  of  Shri  V.P.  Singh  and
 Ithink  he  himself  have  been  saying,  bruiting  it
 around  that  the  Congress  in  effect  took  itlying
 down  when  we  were  told  that  SPG  cover  was

 being  withdrawn.  They have  asked,  why was  the
 shouting  bfigade  not  brought  into  operation  on
 this  issue?

 Sir,  |  want  to  know  whether  the  Home
 Minister  agrees  with  Shri  V.P.  Singh  and  his
 spokesmen  that  the  Congress  party  took  this
 decision  lying  down?
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 Iwantto  draw  his  attention  in  this  regardto
 Annexures  XXIV,  XXV,  and  XXVI  ofthe  Report
 of  the  Verma  Commission  of  Inquiry,  which
 contains  the  correspondence  between  Shri  P.
 Chidambaram,  who  was  named  by  Shri  Rajiv
 Gandhias  his  designated  representative to  deal
 with  personal  security  matters  and  ShriG.S.
 Bajpai,  Secretary  (Security)  in  the  Cabinent
 Secretariat.  ।  records  all  the  protests that  we
 made,  it  records  all  the  reasons  for  which  we
 made  these  protests  and  it  also  records  the
 really  ugly  fact  that  after  Shri  P.  Chidambaram

 had  written  to  the  Cabinet  Secretary,  saying,  that
 “I  thought  we  were  going to  come  to  an  agree-
 ment  yesterday.  Itseems  now  from  your  letter
 that  we  are  not  going to  come  to  an  agreement
 now.”

 Therefore,  The  V.P.  Singh  Government

 broke  offall  contact with  No.  10  Janpath.  Nothing
 was  done!  The  protests of  ShriP.  Chidambaram
 wentnot only  unattended,  but  evenunanswered.
 iwantto  know  from  the  Home  Minister,  who,  in
 his  opinion,  was  responsible  for  the  unilateral
 breaking off  of  all  contacts  between the  Govem-
 mentand  Shri  Rajiv  Gandhi's  designated  repre-
 sentative,  my  hon.  friend  Shri  रि.  Chidambaram?

 Astorpublic  opinion,  in  India, what  did  the
 public in  India  think of  this?  |  have  here  a  sheaf

 of  newspaper  cuttings  obtained  from  nowhere
 much  farther  than  LAARDIS.  |  do  not  have the
 need  to  read  them.  There  were  newspapers
 many  of  which  had,  in  fact,  bitterly  opposed  Shri
 Rajiv  Gandhi  andhadno  desire  whatsoever  to
 see  him  or  his  party  retum  to  power,  saying  that
 itwas  an  atrocity  that  without  taking  into  consid-
 eration  what  was  the  personal  security  require-..
 mentof  Shri  Rajiv  Gandhiandhistamily  thatthe
 SPG  was  being  withdrawn.  And  the  most  dra-
 matic  of  these  was  ०  headline  inthe  Timesot

 Indiaon  the  day  that  Shri  Rajiv  Gandhiniade  his

 firsttour  out  of  Delhi  ७  Manipur  without  security
 protection— mean  without  SPG  protection  and
 that  headline  read“Lone security  man  in  Rajiv's

 Who  broke  the  discussion?  Was  it  the
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 Congress  orwasitshriV.P.  Singh?  Andifitwas
 the  Congress  then  Shri  P.  Chidambaram  must

 benamed  forhaving  broken  offthose  conversa-
 tions  and  punished for  doingso.  And  ifitwas not
 Shri  P.  Chidambaram who  broke  those  discus-
 sions,  then  obviously  those  discussions  were
 brokenby  Shri  V.P.  Singh's  Govemment.  There-

 fore,  we  needto  know  whether  this  was  low  level
 decision  of  some  Cabinet  Secretary,  some
 Secretary  (Security)  क  the  Cabinet  Secretariat
 or  was  it  the  Prime  Minister  himself  who  an-
 nounced  “No  more  conversations  with  Shri  रि.
 Chidambaram”,  andfix  the  responsibility.

 Inow  come  to  the  next  Government,  the
 Government  of  Shri  Chandra  Shekhar.  |  draw

 your  attention  to  Annexure  XXVIl  ofthe  Verma
 Commission  of  inquiry  Report.  There  is  aletter
 there dated  the  13th  February,  1991  written by
 Shri  ४.  George,  Preivate  Secretary to  Shri  Rajiv
 Gandhi  to  ShriMarkandey  Singh,  Lt.  Govemor

 of Dethi—andergo— someone  whocame  under
 the  control  ofthe  Home  Ministry  of  the  Union,  and
 therefore,  under  the  personal  responsibility  of

 Shri  Chandra  Shekhar  and  his  Home  Minister.

 That  letter  dated  13  -2-  1991  stated,  |
 quote—

 “
 That  latest  intelligence  report  com-
 municated by  IBਂ  -  thatis  the  tntelii-
 gence  Bureau— *

 Gives  analarming  note  with  regard
 tothe  security  arrangements for  Shri

 and  his  family  members.

 Thatwas onthe  13th  February,  1991.  Whai
 did  the  Chandra  Shekhar  Government  do?

 Nothing  was  done  except  to  get  his  Deputy
 Prime  Ministertoput his  constables  on  to  spying
 on  Shri  Rajiv  Gandhi  !  That  was  the  only  reac-
 tion.  They  did  nothing  to  protect  him  and  they
 sent  two  constables to  start  spying on  him
 Nothingatall didthat  Govermmentot  Shr  Chandra
 Shekhar  do!  Nothing  on  the  day  they  assumed
 office.  Thanks  to  the  generosity of  Shri  Rajiv
 Gandhi,  nothing  till  the  tensions  between  Shr;
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 the  point  where  it  was  necessary to  communi-

 cate  through  aletter  from  his  Private  Secretary
 totheLt.  GovemorofDethi.  Nothing when  the  9th
 Lok  Sabha  was  dissolved;  nothing  even  when
 committees  of  judges  were  appointed on  other
 issues,  nothing  during  the  pendency  of  the
 election;  nothing,  Sir,  even  on  the  20th  of  May
 when  the  Intelligence  Bureau,  according  tothe
 Verma  Commission  Report  ‘frantically  reiter-

 ,  ated’to  Shri  Chandra  Shekhar and  his  minions

 heneedfortopctass  security  coverto Shri  Rajiv
 Gandhi.  And  when  they  ignored  that  frantic
 reiteration,  Shri  Rajiv  Gandhi  only  hadone  day
 left  tolive.

 -a  action  हैं  any  didthe  Chandra  Shekhar
 Goverment,  according to  our  Home  Minister,  ,"  ।
 take  onall  these  matters?  Ifhe  took  no  action,
 why  did  he  take  no  action?  Why  does  the  Home
 ‘Minister's  statement  not  even  fix  constructive
 ‘esponsibility on  Shn  Chandra  Shekhar  and  his
 Goverment?

 Inowcome  tomy  last  word.  Sir,  youhave
 deen  very  indulgent to  me.  lam  most  grateful to
 you.  You  have  notonly  been  considerate  tomy
 arguments but  you  have  also  been  considerate

 ‘omy  emotions.

 My  lastwordis basedon  paragraph  9.  16  of
 he  Verma  Inquiry  Commission  Report.  |  quote
 mnesentence:

 *  The  security  prescribed  any  pro-
 vided  for  Shri  Rajiv  Gandhi  on  the
 withdrawal of
 SPGcover  was  inadequate  to  meet
 the  threatto  him.”

 Again  |  quote  paragraph 9.16:

 “  The  security  prescribed  and  pro-
 vided  for  Shri  Rajiv  Gandhi  on  the
 withdrawal  of
 SPG  cover  was  inadequate  to  meet

 ne  threat  to  him.”
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 Does  our  Home  Ministeragree?  ॥  50,  who
 was  responsible  forinadequate  security  being
 both  prescribed  and  provided?  And  specifi-
 Cally,  whatis  the  Home  Minister's  assessment
 ०  the  personal  responsibility  of  the  two  Prime
 Ministers-  Shri  V.P.  Singh  and  Shri  Chandra
 Shekhar -  in  this  regard?  What  action  does  the

 Home  Minister  propose  to  take  (1)  against  these
 two  Prime  Ministers;  (2)  against  their  Ministers;
 (3)  against  their  officials  for  it  was  their  negli-
 gence  that  was  the  root-cause of  the  death  ofan

 innocentman?

 Rajiv  Gandhi  aa  Rahe.

 19.28hrs.

 SHRI  GUMAN  MAL  LODHA  (Pali)  :
 Henourable  Speaker,  Sir,  the  report  of  hon.
 Justice  Verma  in  respect of  the  assassination  of
 the  late  Shri  Rajiv  Gandhiis  being  considerd  by
 this  august  House.  On  such  occasions  it  is

 naturalthat  emotions  are  boundto  have  an  upper
 edge  because  of  the  associations,  because  of
 his  status,  extra  -ordinary  political  position  in
 which  he  was;  and  particularly  when  the  entire
 discussionis  regarding  the  responsibility  to  be

 fixed  ofthe  assassination did,  why  itcouldnotbe
 averted.  Then  itis  but  natural  thatthose  who  had
 remained  more  associated,  attached,  intimate
 relationship  are  bound  to  have  emotional  urge.

 Sir,  while  appreciating  that  aspect  and
 realising  the  sentiments  expressed  by  Shri
 Aiyar,  |  would  like  to  draw  the  attention  of  this
 hon.  House  and  the  Home  Minister to  certain

 matters  which  the  whole  country  wants  to  know
 fromthe  present  Govemment,  the  hon.  Home
 Minister,  after  coming  of  the  report  in  the  hands
 ofthe  Govemment.  Broadly,  instead  of  putting
 up  my  own  words,  |  would  like  to  first  point  out
 the  conclusions  and  the  findings  of  the  report
 which  have  been  arrived  at  after  athrough
 judicial,  quasi  judicial  enquiry  conducted  by
 very  iminent  judge,  Justice  Verma.  |  had  an
 occasion  to  practice  with  him  when  he  was  the

 Chief  Justice  in  Rajasthan  and  he  has  done  ०
 wonderful job  while  giving  this  report  क  which  he
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 has  examinedall aspects  ofit.  Now,  the  question
 is  whether the  Government  after  receiving  the
 report  hadapplied  its  mind.  Underthe  Commis-
 sion  of  Inquiry  Act,  after  the  judge  gives  the
 report,  the Govemmentis supposed  to  act  upon
 it.  Technically,  the  Commission  of  Inquiry  Act
 in  terms  nowhere  mentions  that  the  report  is
 binding  onthe  Govemment..  But,  by  very  healthy
 judicial  conventions,  ithas  been  more  orless  an
 established  practice  that  leaving  aside  afew
 exceptions  here  and  there,  such  reports  or
 findings  of  eminent  apex  judicial  authority  are
 accepted  by  the  Governmentandacted  upon.
 Now,  inthis  case,  the  unfortunate  assassination
 took  place  ata  time-  details  of  which  have  been
 given  by  Shri  Aiyar  and  |  need  not  repeat  them
 -when  Shri  Chandra  Shekhar was  holding  the
 Office  of  the  Prime  Minister.  it  is  also  well-
 known  toallof  us  that  Shri  Chandra  Shekhar
 initially  was  made  the  Prime  Minister  with  the
 expressed  support  of  late  Shri  RajivGandhi  and
 Congress  (1)  party  itself  because  he  was  in
 hopeless  minority  after  Shri  Vishwanath  Pratap
 Singh  resigned  and  he  could  not  form  the  Gov-
 ernment.  Therefore,  the  President  decidedto
 permit  Shri  Chandra  Shekhar  to  function  as
 Prime  Minister  after  Late  Shri  Rajiv  Gandhi  and
 the  Congress  (1)  decided  to  support  him  and
 conveyeditto  the  hon.  President  of  India.

 Now,  in  a  situation  like  that,  the  responsi-
 bility  is  fixed  by  this  Commissiqn  in  three  parts
 and  |  will  read  very  briefly  the  salient  findings
 arrived  at.  One  is  the  Central  Government,
 which  means  the  Government  headed  by  Shri
 Chandra  Shekhar,  supported  by  Congress  (1).
 Secondly,  itis  Tamil  Nadu  Government,  which

 means  again  there  being  President's  Rule  atthat
 time  and*Not  recorded  the  Govemor  of  that
 place  in  Office...

 MR.  SPEAKER  :  The  reference  to  the
 name  of  Governor  will  not  go  on  record.

 SHRI  GUMAN  MAL  LODHA  :  |  am  not

 taking  any  names.  But,  |  am  just  mentioning

 *Notrecorded.
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 facts.  Nonetheless,  if  the  rules  do  not  permit,  |
 amsorry.  The  Govemorisin charge  of  the  entire
 State on  behaifofthe  Presidentas  contemplated
 byarticle  ऋ  and357  ०  the  Constitution  of  India.

 The  third  part  which  is  equally  important
 and  which  is  tobe  noted  and  kept  in  mindis  that
 it  was  not  a  Government  function,  it  was  an
 election  meeting  where  Congress(I)  candidate  '

 was  contesting  and  late  Shri  rajivGandhihad
 gone  there to  canvass  and  appeal to  people  for
 supporting the  Congress(|)  candidates  for  par-
 liamentary  elections  who  were  set  up  by  them
 in  Tamil  Nadu.

 Justice  Verma  had  divided  it  into  three
 parts.  Our  hon.  Minister  has  accepted  the
 findings  in  part  and  expressed  inability  toshare
 or  accept  the  findings  in  other  parts,  which  |
 would  come  to  alittle  later.

 The  conclusions  arrived  at  by  Justice
 Vermaare  givenin  Chapter  XVI:  The  captionis
 “Conclusions-Findings  etc.’  |  am  basing  my
 submissions  on  Chapter  XVI.  The  Central
 Govemment's  responsibility  has  been  dis-
 cussed  at  page  80.  Without  reading  the  entire

 thing  on  page  81,  |  quote  para  (12):

 “There  was  failure  of  the  Central  Gov-
 emmentto provide  to  Rajiv  Gandhi  a,
 suitable  alternative  cover  for  his
 proximate security  after  withdrawal  of
 theS.P.G. coverasa  result  of  Central
 Govemment’s  decision  dated  30-
 1991  inspite  ofa  felt  needforthesame
 evident  from  the  proposals of  the  |.B.
 from  time  to  time  to  provide  ex-S.P.G.
 personal  or  N.S.G.  escort  culminat-
 ingin  the  fruitless  proposal  of  |.B.  on
 20-5- ”०  ‘  provide  N.S.G.  escort
 even  after  announcement of  general
 elections  accentuating  that  threat  to
 him  and  the  media  reports  projecting
 क  Gandnias  the  prospective Prime
 Minister  resulting ina  turther  aggra-
 vation of  that  threat.”



 3  Discussion  Under  Rule  193

 [Sh.  Guman  Mal  Lodha]

 The  detailed  findings  arecovered  by  para
 (12).  |wouldnotreadthem but!  wouldonly  pose
 afew  questicns for  the  consideration  of  the  hon.
 Home  Minister  and  of  this  august  Houe.  As|
 have  saidjustnow,  V.P.  Singhhaving  resigned,
 Chandra  Shekhar has  come  into  powerwith the
 help  of  late  Shri  Rajiv  Gandhiand  the  Congress
 Party.  Whateverhasbeensaidby  Mr.  Aiyarjust
 now  that  a  certain  new  legislation  or  Act  was
 there,  according  to  the  old  Act  there  was  no
 contemplation  of  proving  special  security.  itis
 apeculiar type  of  security  but!  would  not  gointo
 the  details  of  that.  May!  ask  that  when  late  Shri
 Rajiv  Gandhisupported  Chandra  Shekhar  and
 Chandra  Shekhar  took  charge  as  Prime
 Minister,was any  attemptmade  for  eitheramend-
 ing  the  law  or  for  providing  that  very  security
 which  he  enjoyed  as  Prime  Minister,  by  the
 Congress  People  whose  leader  was  late  Shri
 Rajiv  Gandhi?  Ofcourse,  lateron  after  elections
 were  declared ०  before  elections were  declared
 when  support  was  withdrawn  from  Chanders
 Shekhar,  it  can  very  well  be  said  that  न  ७a  not
 association  of  late  Rajiv  Gandhi  or  Congress (I)
 with  Chandra  Shekhar  and,  therefore,  the  latter
 partis  absolutely for  Chandra  Shekhar  sticking
 as  caretaker  government  and  who  were  natu-

 rally  ina  position  at  thattime  to  get  anything  done
 from  Shri  Chandra  Shekhar  inside  the  Paria-
 ment  or  outside  the  Parliament,  by  executive
 order  orby  legislative  order.  01,  why  not?  It

 isa  very  pertinent  question,  Sir,  although |  donot
 holdany  brief  for  Shri  Chandra  Shekhar  andany
 lapse  on  his  part  he  has  to  account  for  and

 Congress  party  has  toaccountforbeing partners
 inthe  Goverment  inthe  sense  ofsupporting the
 Government.  But!  wantto  know  whether any
 attempt  was  made  by  all  those  who  are  sitting  क

 the  Treasury  Benches  here  and  all  those  who
 were  at  that  time  important  persons  in  the  Con-
 gress  Party to  ensure  that  Rajiv  Gandhi  being
 under  security  risk  which  undoubtedly he  was,
 was  provided  with  the  same  security  which  he
 enjoyed as  Prime  Minister.  ।  not,  Sir,  then  the
 answeris very  simple.  There is  no  responsibi-
 ity  for  Shri  Chandra  Shekhar  after  that,  Sir,  and
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 if  at  all,  the  contributory  responsibility  or  the
 contributory  liability whether  itis  criminal  of  civil
 orwhether it  is  negligence,  whatever,  itmaybe,
 is  of  course  there,  and  therefore,  when  this
 finding  of  the  Central  Government  is  read  in
 Verma  Commission's  Report,  itis  tobe  readin

 this  background  with  this  whole  historical  analy-
 sis  which  |  have  given  regarding  Shri  Chandra
 Shekhar’s  Government  coming  into  power.

 Then  second  part  of  it  is  regarding  the
 Govemment  of  Tamil  Nadu.  Again  atpage  82in
 para  1  itis  stated:

 ‘There  was  of  the  Tamil  Nadu  Police
 force  to  strictly  adhere  to  andenforce
 the  prescribed  standard  of  security  for
 Rajiv  Gandhi”,  andsoonandso  forth.

 Para  4  again  says:

 “The  Tamil  Nadu  Police  force  also
 failed  to  deal  firmly  with  the  Congress
 Partymen
 and  organisers  of  the  meeting  in  re-
 spect  of  matters  relating  to  security
 arrangements  over  which  the  police
 force  hadexclusive  authority  andcon-
 trol.  The  police  force  appears  to  have
 succumed  to  every  whim  of  the  Con-
 gress  Party  men  andorganiserseven
 when  they  committed  breaches  of
 security  requirements  over  which  the
 police  force  has  exclusive  authority
 and  right  to  control.”

 Now,  Sir,  here,  as  |  have  prefaced  my
 submissions, the  Tamil  Nadu  Govemment was
 under  Presidents  Rule  and  therefore,  thereis  no
 ground  absolutely  for  blaming  A  party  of  B  party
 of  any  person  in  Tamil  Naduitself.  Ifthe  police

 in  Tamil  Nadu  Govemment which  was  at  that
 time  under  the  President's  rule  clearly.  And

 out  ofthe  Tamil  Nadu  police  force  ०  the  Tamil
 Nadu  Government  whatsoever,  there  also  itis
 forthe  hon,  Home  Ministerto  satisfy  this  House
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 about  these  police  officers  orthese  Govemment
 officers,  lwould  notsay  Govemororanyperson,
 but  whoever  were  acting  on  behalf  of  the  presi-
 dent,  whether  they  were  Advisors  appointed
 there  or  whether they  were  some  other  bureau-
 crats  who  were  functioning  there,  how  they
 succumbed  to  the  Congress  party  because  the
 crux  of  this  Report  is,  if!  may  say  so,  which  |
 found  in  the  third  part  at  page  83  in  which  the
 honourable  Judge  has  held  as  to  shy  this  inci-
 dent  happened.  And  therefore,  he  has  saidlike
 this:

 "11876  was  constant  intransigence  of
 the  Congress  Party  functionaries  in-
 ciuding  the  Congress  candidate  to
 ensure  the  largest  possible  gathering
 with  minimum  arrangements  to
 encash  the  visit  of  Rajiv  Gandhi  for

 better  election  prospects.

 There  were  difference between  the  TNCC
 (1)  and  the  candidate  Maragathan
 Chandrasekharwho excluded  the  TNCC  (I)  from
 participation in  the  arrangements  resulting  inthe
 Jack  of  available  party  infrastructure andsupport
 forthe  meeting.

 Choice  of  Temple  Landas the  venue  ofthe
 meeting  by  M.  Chandrasekhar was  unsuitable
 as  comparedto  the  available  School  Ground
 from  the  Security  angle.

 The  Chief  Organiser A.J.  Doss  didnothave
 the  competence  to  control  the  partymen at  the
 venue  whocreatedchaos and  confusion  through-
 out.

 TNCC  (I)  President,  K.  Ramamurthy was
 unwilling  to  involve  himseffin  the  arrangements
 forthe  meeting  atSnperumbudur and  remained

 of  M.  Chandrasekhar  who  had  excluded  the
 TNCC  (1)  from  any  involvementin the  arrange-
 ments.  However,  K.  Ramamurthy  couldhave
 intimated  this  fact  ०  the  AICC  (I)  onleaming  that
 the  arrangements  at  Sriperumbudur were  un-
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 satisfactory,  as  he  did  in  the  choice  of  night  halt
 for  Rajiv  Gandhi.

 There  was  lack  of  discipline  and  general
 irresponsibility  क  the  behaviour ०  the  Congress
 partymen  present  at  the  venue  of  the  meeting.

 The  general  behaviour  of  the  Congress
 Partymenandthe  organisers  at  the  venue  of  the
 meeting  contributed....”

 Sir,  this  is  very  important.  |  would  seek
 your  induigence  to  emphasize  it  by  repeating  it.

 "The  general  behaviour of  the  Con-
 gress  Partymen  andthe  organisers  at

 the  venue  of  the  meetingcontnbutedto
 an  environmentofdisorderliness  and
 confusion  which  was  conducive  to
 flagrantbreaches ofthe  securitynoms.

 “There  was  a total  lack  of  awareness
 in  all  the  Partymen  that  they  had  a
 contributory  role  in  the  security  ar-
 rangements  flowing  from  their  obliga-
 tion  to  facilitate  the  task  of  the  police
 force.”

 Now,  these  are  the  findings,  not  accusa-
 tions of  one  political  party  against  another  politi-
 cal  party.  ।  we  very  quietly  consider  these
 findings  of  the  eminent  judge  of  the  Supreme
 Court,  then  the  question  which  assumes  very
 serious  and  new  dimensions  is,  whether  the
 assassination  of  late  Shri  Rajiv  Gandhi  during
 the  election  tour  can  be  attributed to  negligence
 of  the  Congress  party  and  omissions  andcom-
 missions  of  the  Congress  Party  apart  fromthe
 Central  Goverment  andthe  Tamii  Nadu  Gov-
 emment,  because  it  is  a  positive  and  clear
 finding  of  Justice  Verma  that  this  could  have
 beenaverted.  Ifthe  Congress party  organisers
 there  hadnot  been  soparticular only  toencash
 his  personality  forthe  purposes  of  elections  and
 cooperated  with  the  police  force  for  security

 been  without  Shri  Rajiv  Gandhi  amongst  us.
 Therefore,  howsoeversad,  howsoever  unfortu-
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 nate  it  maybe,  the  responsibility  also  lies  with
 the  Congress  |  party  organisers  of  the  election
 meeting  for  the  murder  of  Shri  Rajiv  Gandhi.
 Justice  Verma  makes  it  clear  that  three  factors
 which  were  responsidie  forcreating  the  situation
 where  Shri  Rajiv  Gandhi’  murder  took  place,
 could  have  been  averted  otherwise,  could  have

 been  avoid  otherwise,  were  the  Central  Govern-
 ment,  the  State  Goverment and  the  police—  of
 course,  |  donot  go  into  the  details  of  IB  andother
 police  disciplines  and  sections.  Butthe  crux  of
 the  matteris,  the  CentralGovernment  the  Tamil
 Nadu  State  Goverment  and  the  epolice  force

 were  responsible.  Just  now,  |  have  shown  tothe
 House  the  Home  Ministry’s  note  in  which  it  has
 been  emphasised— the  findings  of  the  Verma
 Commissions  ih  this  respect  are  that  strict
 enforcement  of  duty  could  have  avoided  this
 unfortunate  murder—  that  there  was  no
 derelication  of  duty  on  the  part  of  Tamil  Nadu
 Govemment  or  the  Central  Govemment  ०  the
 1B.

 That  beingso,  one  important  aspect  which
 iSvery  mportantforthe people  of  the  country,  not
 for  any  political  party,  not  for  any  individual  is

 whatis  the  responsibility of  the  Congress-|  party
 towards  this  tragedy  and  murder?  Are  they
 prepared to  wont?  Have  they  put  their  house  क
 order?  What  action  has  been  taken  against
 those  persons  in  -  Nadu  Congress  who  are
 fighting  amongst  each  other?  This is  Justice

 Verma's  findings.  They  were  fighting  amongst
 themselves.  -  that  inner  fight  of  the  Party,  they
 did  not  allow  proper  arrangement to  be  made.

 They  did  not  allow  the  police  to  ८०  the  entire
 security  arrangement.  They  did  not  allow  even
 the  State  Congress  boss,  President  of  PCC  -10

 make  arrangements.

 if  this  is  the  state  of  affairs,  then  |  must  say,
 instead  of  accusing  ०  abusing  -  V.P.  Singh
 or  somebody  else,  one  must  understand  in
 order.  Physician  heals  thyself.  One  must
 understand what  is  our  fault—  omissions  and
 commesions.  Of  course,  to  err  is  human.  |
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 cannotsay,  itcannot  happen  in  any  other  place
 or  some  other  person  may  not  committ  omis-
 sions  andcommissions.  To  erris  human.

 Having  read  this  report,  !was  shocked  and
 surpnsed  that  Mr.  Aryar  did  not  speak  a  single
 word  about  the  responsibility ofthe  Congress-I.
 ॥  he  wanted to  defend,  he  could  have  done  so.
 He  could  have  said,  Justice  Verma  has  gone
 wrong  in  saying  that  TNCC  President  was  ०  not
 allowed  to  arrange  secunty  there;  hehascom-
 mitted  a  mistake  in  saying  that  the  Congress
 |  created  mob  there;  they  did  not  allow  the
 security  officer to  function.  Mr.  Aiyarcouldhave
 said  that  he  has  committed  a  mistake  in  saying
 that  the  candidate who  was  there and  Mr.  Das
 who  was  given  the  charge,  were  responsible.
 This  finding  is  incorrect.  of  course,  the  findings
 are  neither  the  Bible,  neither  the  Ramayan  nor

 the  Quran.  Hecanalsocommut  mistake.  But  Mr.
 Aiyar  tned  to  demonstrate  with  all  his  elo-
 quence,  with  all  the  vocabulary,  with  all  the
 specialised  knowledge,  as  he  has  said  it,  nghtly
 he  has  saidit  but  he  has  not  touched  this  aspect
 of  the  matter.

 Therefore,  |  would  now  like  this  particular
 aspect  to  be  considered  by  the  Home  Minister
 and  by  the  hon.Members who  have  now  come
 here.

 Anote  has  been circulated by  the  Home
 Minister. This  note  says  whats the  report,  the
 findings  and  the  action  taken  by  the  Ministry  of
 Home  Affairs.  |  would not  take  your  time  by
 reading  any  portion  of  it  but  |  would  say  subject
 tocorrection by  the  hon.  Miruster.  ailthat  he  was

 Saying  the  action  taken  at  p.  3para  1,  95percent
 points  which  he  has  mentoned  about  the  finding
 and  action  taken,  among  them,  he  has
 summansed them  in  a  precise  torm  32  points.
 Out  of  those  32  points.  क  25  pommts  he  has  said
 that  State  Governments and  Union  Territories
 and  1B  are  being  advised  to  take  necessary
 action  on  the  lines  suggested  by  the  Commus-
 sion.  The  hon.  Home  Minister  himself  has  put
 न  and  Mr.  Chidambaram,  our  earber  Minister
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 had  said  that  it  is  a  very  serious  matter  and  it
 deserves  that  seriousness  andattention.  What
 attention  has  been  paid  to  it?  Itis  apost  office
 work.  Apost-master  can  always  shift  the  mail

 from  this  station  to  that  station.  What  action  has
 the  Home  Minister  taken?  Not  asingle  word.  |

 canchallenge  the  Home  Minister  kindly  to  show

 fromhis reply  whataction  he  has  taken.  Has  any
 of  the  Officers  been  suspended  or  charge
 sheeted?  Has  any  change  been  made  inthe

 system  by  amending  the  Actor by  doing  some-

 thing?  Has  any  action  been  taken  against  the  IB
 andthe  Officer  who  was  incharge  at  that  time?
 Has  any  action  been  taken  against the  persons
 who  were  in  Congress  Party  and  who  were

 primarily  responsibte  for  allthese  unfortunate

 tragedies?  Of  course,  thatis  forthe  President

 oftheparty.  The  Home  Minister  will  not  be  able
 to  remove  them  from  the  Party  or  take  any
 action  but  in  a  set  up  which  we  have  got,  the
 President  of  the  Party and  the  prime  Minister  are
 the  same,  one  individual,  allamalgamated  in
 one  personality.

 Therefore,  we  would  like  to  know  from  the
 Home  Minister,  whether the  Prime  Minister  has
 taken  action  against  any  of  these  persons
 are  named  in  the  report.  Has  the  High  Court

 Judge  named  person?  We  have  known  in  the
 case of  Shri  Sharad  Pawar,  he  has  obtaineda

 stay  order.  Serious  legal  complications  were
 there.  Inthe  murder  of  the  late  Prime  Minister
 Shri  Rajiv  Gandhi,  the  leader of  the  party,  what
 action  have  they  taken?  They  must  enlighten us.
 May  be  we  are  ignored.  May  be,  the  prime
 Minister  can  say  that  we  have  removed  this

 persontorm  Office.  We  have  taken  disciplinary
 action  andso  onandsoforth.  Thatcanbesaid
 subject,  of  course,  tocorrection.  Butseemingly,
 this  note  which:s  civculated  by  the  Home  Min-
 ister  only  shows  a  very  superticial  white-wash.
 Thereis  noin-depth  study  of  the  entire  findings.
 Thereis  noin-depth  seriousness  for  taking any
 action.

 ifthatisso,  may  isubmitthat  the  main  thrust
 of  this  report,  finding  having  come  before  the
 Home  Minister  and  the  action  of  the  Govern-
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 ment,  the  Government  naturally  at  the  moment
 owes  much  to  late  Shri  Rajiv  Gandhi  and,
 therefore,  itis  expected  that  might  have  done  or
 should  have  taken  the  best  action  which  was

 possible.

 20.00hrs.

 But  that  has  not  been  done..  Now,  |come
 tothe  secondaspect of  the  matter.  The  pointis:
 how  does  the  Home  Ministry  take  the  report?  |

 wouldjustlike to  point  out  one  thing.  Please  refer
 tothenote which  has  beencirculated.  Thisnote

 is  termed  as  ‘Action  Taken  on  the  report  of  the
 Verma  Commission  of  Inquiry.”  Afterthe  32

 points  which  have  been  summarised  ina  precis
 form,  the  comes  the  comments.  Onthecom-
 ments,  there  are  the  comments  of  the  Home

 Ministry.  ।  am  reading  it  for  the  benefit  of  the

 House  because  itis  very  important.  icrave  your
 honest  indulgence  for  quoting  them.  Please

 look at  page  10.  ithas been  stated:

 “In  addition to  the  above  recommen-
 dations,  the  Commission  has  attrib-

 uted  certain  lapses on  the  part of  the
 State  Govemment of  Tamil  Nadu  and
 its  officiais,  the  central  Govemment/
 IBandthe Congress  (!)/organisers  of

 Itcontains  the  action  taken  by  the  Home

 Ministry  and  the  views  expressed  by  it.  Point

 No.  2  inthe  Action  Taken  Note  says:

 “That  Commission  has  held  that  the
 Tamil  Nadu  police  Force  failed  to

 provide  the  requisite  proximate  secu-
 nty  and  prevent  access  of  the  human
 bomb  near  Shri  Rajivj  Gandhi  which

 was  the  proximate  cause of  the  assas-
 sination.  The  Commission  has  also

 heid  that  the  State  Intelfigence  Branch
 failed  to  provide  intelligence  back  up
 and  keep  a  watch  on  the  suspicious
 elements  at  the  meeting  which  has
 been  heldto  be  a  contributory  lapse.
 The  commission  has  also  observed
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 that  the  assassination  could  have
 been  averted...”  This  is  very  impor-
 tant.  |quote  again:

 averted  but  lapse  ०  the  Tamil
 Nadu  Police  force.  Insofar  as  the

 lapses  attributed to  the  State  Govem-
 mentof  -  Naduandits officers  are
 concemed, itis  proposed  to  forwarda
 copy  of  the  report  of  the  Commission
 to  the  State  Government  of  Tamil

 Nadu  to  take  necessary follow  up  ac-
 tion in  the  light  of  the  Report.”

 sayis:  “itis  proposedto forward  a  copy  of  the
 Report ८  the  State  Goverment.”  This is  the

 monitoring  ०  this  is  the  action  which  has  been
 taken  by  the  Home  Ministry,  There  alsothey  say
 about  the  necessary follow  up  action.  They  are
 not  precisely  suggesting  that  this  line  of  action
 which  they  think  proper  should  be  taken.  They
 have  not  said  like  this:  “after  having  gone
 through  the  report  and  considered  everything,
 nowwewantthe Tamilnadu  Governmmenttotake
 such and  such  action.’  tna  small  matter,  they
 saythatthe  Rajasthan  Govermmenthas notdone
 this  thing;  the  Uttar  Pradesh  Government has
 not  done  this  thing.  But  ,  in  the  matter  of
 assassination  of  Shri  वं  Gandhi,  theirown
 leader,  they  leave  ittothe  State Govemmentto
 do  ०  per  the  rules.  itis  just  like  a  routine note
 written  by  a  clerk  saying:  “as  per  the  rules;
 forwarded for  necessary  action;

 ”  This  ७  what

 the  lower  division  clerk  writes  and  the  Secretary
 signs on  it.  But  we  expect our  Home  Minister
 in  this  particular  matter-  if  not  anything  else-  to

 put  his  heart,  soul  an  dead,  allthe  three  together
 to  suggest  the  precise  line  of  action  he  proposes
 totake  through  the  State  Goverment ०  Tamil
 Naduetc.  That  has  notbeen  done.

 Now,  |  would  like  to  quote  point  number 3
 which  says:
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 “The  Commission has  held  thatthe  IB
 failed  to  share  with  the  State  Govern-
 mentthe  entire  intelligence  informa-
 tion  available  to  it  including  that  re-

 ceived  from  the  Cabinet  Secretariat.  It
 hasalsoheldthatthe Central  Govem-
 ment  failed  to  provide  a  suitable  alter-
 native  proximate  security  cover  to
 Shri  Rajiv  Gandhi  after  the  withdrawal
 ofthe  SPG  cover  and  this  was  not
 justified.  The  Commission  has  fur-

 therheid  thatthe  Central  Government
 failedto  have  greater  interaction  with

 the  State Goverment  aboutthesecu-
 tity  of  Shri  Rajiv  Gandhi  as  Tamil
 Naduwasthen under  President's  Rule
 and  the  responsibility of  MHA  in  this
 regard  had  hence  somewhat.  in-
 creased.”

 Now  this  is  the  relevant  and  important
 finding  of  the  home  Minister  whois  vetoing  the
 findings  of  Justice  Verma.  Unfortunately,  the
 precedents  are  very  bad.  Here  the  Home  Min-.
 ister  gives  a  finding  against  Justice  Verma’s
 findings.  He  says  क  para  4  and!  quote:

 “The  Government  finds  it  difficult  to
 share  the  perception of  the  Commis-
 sion  on  the  lapses  attributed  to  the
 Central  Goverment  and  the  IB.”

 Now  itis  |  must  say,  a  little  anomalous that
 after  having  appointed  Justice  Verma  topre-
 cisely  find  out  the  lapses,

 Justice  Verma  did  the  entire  exercise  in
 which  all  were  parties,  he  issued  notices to  all

 and  sundry, the  entire  world,  saying,  whosoever
 wants to  assist  me,  he  cancome, file  an  affidavit,
 astatement  of  case,  corss-examine  the  wit-
 ness,  submitthe  affidavits  put  up  the  documents
 and  materials  and  assist  the  Commission  in
 comingto a  finding.  Afterallthathasbeendone,

 the  Home  Minister say  by  one  single  word,
 fo  noting  myself  in  a  position  to  share  the
 views of  Justice  Verma,”  itis  so  simple.  Can

 the  judicial  verdict,  can  the  judicial finding  of  an
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 apex  Judge,  Justice  Verma  of  the  Supreme
 Court,  appointed  by  them,  in  a  very  solemn
 manner,  afterthe  demand  was  made,  be  thrown
 in  the  dustbin  like  that?  He  has  thrownit  inthe
 dustbin by  one  sentence.  Justice  Vermahadto
 go.and  travel.  He  had  to  examine,  corss-
 -०  heararguments.  We  have  only  afew
 hours  of  arguments  here.  Many  of  us  were

 feeling  that  arguments  were  pretty  lengthy.  Our
 timeis very  precious.  Now  Justice  Verma  has
 spentabouta  year  or  so.  He  went  many  times
 to  inspect  the  site.  he  went  to  the  length  of

 examining  how  the  security  was  beingmanaged
 inthe  meeting of  Advaniji,  how  the  security  was
 being  managed  in  the  Prime  Minister's  meet-
 ings.  And  here,  |  must  give  all  compliments  to
 him  चीखा  in  about  ten  to  fifteen  pages  he  has
 mentioned what  is  being  done,  what  was  being
 done in  Shri  Narasimha  Rao’s  meetings,  what

 was  being  done  in  Adaniji's  meetings  and  so  on

 andso  forth  क  order ०  give  comparative  state-
 ment.  ffthatperson, that  jurist,  thatjudge  who  is
 agenius  among  the  jurists,  if  his  reportis  thrown

 in  the  dustbin  by  the  Home  Minister,  न  is  most
 contemptuous  and  most  disrespectful.  |am

 very  much  pained  and  shocked  to  see  this  one
 sentence  which  the  hon.  Home  Minister  has

 written  socasually.  |  donot  know  whether he  has
 weritten orhe  has  just  signed  it  after  the  officers
 havegiven their  nothings,  because  18  would be
 interested in  protecting  them,  Central  Govern-
 mentolficers  would  be  interested  in  protecting
 themand  nobody  would  like  to  have  any  aa  of
 disciplinary  action  etc.  Therefore,  they  would
 justsay.”  You  kindly  write,  itis  not  acceptable
 andthe  matter  ends  there.”  What  actioncanbe
 taken  when  he  himself  says  that  the  Central

 Government  and  |B  are  acquitted,  they  are
 absolved  of  all  liabilities,  they  are  given  clean
 chit.  Aftersometime,  न  क continues  like  this,  they
 may be  given  Ashoka  Chakra  or  some  Padma
 Bhushan  by  the  Home  Minister  for  the  great
 achievements  of  theirs.  But  posterity  would  not
 leavethem.  People  would  not  leave  them  when
 they go  amongst  the  people.  ।  they  go,  they  are
 avoiding  it  so  far  by  postponing  elections  by
 issuing  proclamations  under  Article  356  for  six

 months  more.  Howlongwillitbe done?  Letthem
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 go  around  and  people  would  ask  them.  They
 would  put  them  in  the  dogs.  When  they  would  go
 toaddress the  people,  they  wouldask,  right  inthe
 market  places,  onthe  streets  and  on  the  roads,
 what  have  they  done  for  Rajiv  Gandhi.  You
 encashedhim.  Thisis  what  justice  Verma  has
 said.  They  encashed  him  and  they  were  more

 particularin  encashing  his  presence  resulting in
 all  this  disorder,  in  his  murder.  So,  you  are
 criminals  ,  you  are  murderers,  you  are  guilty.
 The  assassination  guilt  lies  with  you,  the  Con-
 gress  party,  the  Congress  bosses  and  on  all
 them.  And,  therefore,  youaretrying  to  usurp  the
 entire  matter,  you  are  shelving  it.  Shri  Aiyar.  |
 do  not  know,  whether he  has  readit  or  not,  but
 inthe  reportitis  said  that,  “The  Government
 finds  it  difficult  to  share  the  perception  of  the
 Commission  on  the  lapses  attributed  to  the  -'
 Central  Government  and  the  IB.”  So,  bothare
 absolved  and  if  you  absolve  both,  then  what  for
 क  paragraph  36,  you  have  stated  that  you  have
 sent  to  the  State  Government  for  necessary
 action?  What  action?  ॥  there  was  no  lapse,  no
 omission,  no  commission,  no  mistake,  then
 whatis  to  be  improved,.what  is  to  be  done?

 |  have  gota  serious  reservation  and  objec-
 tion  to  this  finding  of  the  Home  Minister  and  |
 would  requestall  the  hon.  Members  and  more
 so  those  who  are  really  close  to  Rajiv  Gandhi-
 lamnotsaying  that  who  are  only  showing  their
 closeness  to  Show  their  mettle,  before  this
 discussion  concludes,  that  they  must  compel
 the  Home  Minister  to  withdraw  this  sentence
 from  this  and  askhimto  act  andifhe  cannotact.
 toleave  this  august  place  which  heis  holding  on
 account of  Rajiv  Gandhi.  |do  not  mean  anything
 personally,  Sir,  but  itis  ०  matter  of  institution.
 Ihave  got  noproblem  sofaras

 Chavan  Saheb
 is  concerned.

 Incidentally,  Sir,  whatever Shri  Ram  Vilas
 paswan  wants  to  say,  to  that  the  reply  comes
 from  the  Home  Minister  in  this  following
 sentence.(/nterruptions)  श

 SHRI  BHOGENDRA  JHA  (Madhubani)  :
 How  do  you  know  whathe  wants  to  say?
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 SHRIGUMANMAL LODHA:  Youknowas
 much as  |  know.  Hecannotput Shri  V.P.  Singh
 inthe  dock  here,  whatever may  happen  inside
 the  party.

 SHRIBHOGENORAJHA:  Iftruthcompets
 you  to  say  all  this,  then  why  cannot  him?

 SHRI  GUMAN  MAL  LODHA  :  Whatever

 may  happen  inside the  party,  here,  he  would
 certainly  defend  him.  he  has  defended  him

 earlier  also.

 Then,  the  report  further  says  that:

 “SPG  cover  provided  to  Shri  Rajiv
 Gandhi,  as  Prime  Minister,  ceasedto
 be  available  to  him  after  he  demitted
 the  office  as  per  the  provision  of  the
 SPG  Act,  1988,  under
 which  the  SPG  was  then  respéngible  ,
 to  provide  proximate security  onty  to

 of  his  immediate  family:  The  altema-

 tive  security cove  Prescribed for  Shri
 Rajiv  Gandhiwascomprehensiveand
 adequate  tomeetthe  perceivedhigh  -
 level of  threat.”

 Now  the  Home  Minister  says,  “Itwascom-

 भा  officer  who  was  put  ०  the  Central  Commit-
 tee  had  zero  knowledge  of  the  entire  thing.”

 itfurther  says:

 “it  has  been  acknowledged  by  the
 Commission as  well  as  admitted  by
 Shri  R.K.  Raghavan,  whe  was  overall
 in-charge  of  he  security  arrange-
 ments  at  the  Sri-erumbudur meeting
 that  #  the  prescribeu security  arrange-
 ments had  been  strictly  gnforced,  the
 assassination  could  fave  been
 averted.”

 Sir.  the  Home  Minister  interprets  it  in  an-
 othermanner.  4e  Commission  says.  “that  it

 MAY  13,1993
 *  Discussion Under  Rule  193-412

 couid  have  been  averted  if  the  police  force,  the
 central  government,  State  Government and
 Congress  party  could  have  acted  property.”  He

 uses  thistohis  benefit.  Itsaysfurther:  =.

 “This  makes  it  clear  that  the  pre-
 scribed  security  arrangements were

 piace  due  to  their  faulty  implementa-

 tion  on  account  of  negligence on  the
 partofthe police  personnel  deployed
 atthe  said  meeting.”

 Again,  he  says:

 "That  Goverment partially  shares
 the  view  of  the  Commission  regarding
 some  incease  in  the  responsibility of
 the  Central  Government  during
 President's Rule  ina  State  however,
 suchincrease in  responsibilty/inter-
 action  is  confined  to  policy,  Budget
 and  Legisiative  matters.”

 This  is  a  very  broad  subject;  |  would  not

 enter  into  this  question  of  whether  itis  only  to
 Budget ०  not.  Shri  Aiyar  and  others  would  be
 able  to  say  something on  this.  “The MHA  is  not
 involvedin  the  day-  to  day  administaration of
 which  ViP  security  forms  ०  part.”  |  would  leave
 “this to  them.  ’As  regards  the  lapses  attributed
 to  the  IB  that  it  had  failed  to  share  the  entire
 intelligence  available  to  it  including  that  from  the
 RAW,  itis  found  that  1B  had  not  withheid  any
 imeligence.”  Again  aciear  chit,  atestimony,  a
 certificate and  appreciation  of  the  IB.  ‘Ttis  found
 that  the  IB  had  not  withheld  any  intelligence
 which  was  available  to  है  conceming  Shri  Rajiv
 Gandhi's  security  from  the  State  Govemment
 police of  TamilNadu.  This  lapse  therefore is  not
 bome out  offacts.  Justice  Verma  has  aillthrough

 documents  andous  Home  Minister  says,  itis  not
 based ०  facts.

 in  Para 7  ,  the  Commission has  -  ob-
 served  that  “the  Congress  -|  -  workers and  _
 organizers  at  the  venue  of  the  meating  did  not,
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 extend  the  required  cooperation  to  the  police  and
 created  impediments in  making  proper  secu-
 rity,  ensuring  strictest  control  in  his  proximity.”
 Kindly  note  the  words  usedare  “createdimpedi-
 ments.”  The  Congress  -l  party  and  organizers
 of  VIP  programmes  creating  impediments  in

 security  resulting  in  the  assassination of  Shri
 Rajiv  Gandhi  who  are  the  murderers?  The
 Commission  has  further  held  that  “as  these

 impediments could  have  been  overcome  by  the
 police  by  a  reasonable  foresight  and  use  of
 police  power,  they  didhot  constitute  a  contribu-
 tory  lapse.”  About  the  responsibility  of  the
 Congress  -  party  and  organizers  of  VIP
 Programmes, the  Government  has  accepted
 the  recommendations  of  the  Commission.

 Guidelines,  code  of  discipline  should  be  framed
 tobe  followed  by  partymen  and  organizers.  Now
 they  say  in  future  some  guidelines  must  be
 grvenby the  hon.  prime  Minister, whois  also  the
 party  president  to  prevent  such  interference by
 the  party  workers  leadingto  the  assassination of
 the  VIPs  ०  ftie  party.  This  is  neither here  nor
 there.  Tine  questions,  whataction he  has  taken.
 There  is  no  question  of  any  preventive  mea-
 sures  now.  Itis  the  question of  punitive  action.
 What  punitive action  has  he  taken?  After  allthe
 muder  is  over,  Shri  Rajiv  Gandhi  has  passed
 away  only  on  account  of  this.  Repeatedly
 Justice  Verma has  said  that  Congress-| work-
 ०  would  not  have  interferedin  the  working  ७  the
 pouce  force........

 KUMARIMAMATABANERJEE:tamon
 apoint of  order  S  |  -  great  respect for  Shri
 Lodha.  He  has  made  certain  observations.
 Justice  Verma  Commission has  made  certain

 gence  failure.  The  Congress-|  party  saidclearty
 that  there  was  some  communication gap  be-

 tweenthe  Congress  -  party  andthe  administra-
 tion.  Buthe  should  not  abuse  the  Congress-\
 Party ike  this.  Congress  -|  party  workers  are  not
 involved in  this  murder.

 SHRIGUMAN MAL  LODHA  :  |  amnotatall
 here  to  abuse  the  Congress party.  That  partis
 played  by  Kumari  Mamata  Banerjee  very  weil
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 in  West  Bengal  and  outside.  |  am  not  required
 todoit.  The  Commission  has  already  identified

 dluhcierCis:

 Now!  conclude.  |amsorry,  Ihavetakena
 little bit  of  time.  |  would  not  like  to  go  into  details
 taking  the  time  of  the  hon.  Members who  wantto
 partcipate.  ”  conclusion  is  very  short.  ।  for
 the  Home  Minister  to  give  reply  ard  the  hon.
 Members of  this  august  House  to  conzider  the
 relevance,  the  validity,  the  correctness  andtiie
 propriety  of  these  observation  in  conclusion.
 The  entire  country  is  watching.  All  this  time.
 before  this  report  came  and  before  it  is  duly
 highlighted now,  it  was  being  thought  that  some
 persons  who  were  there  had  assassinated Shri
 Rajiv  Gandhi;  and  as  far  as  thee  Congress  (1)
 partyis  concemed,  forthem,  itwas  acase  where
 they  said  that  Shri  rajiv  Gandhi  was  assassi-
 nated  by  the  enemies  and  therefore  people
 shouldtake note  ofthat.  Now,  the  truthhascome
 home  and  it  has  been  established  that  Shri
 Chandra  Shekhar  Govemment  which  was  sup-
 ported by  Congress(i)  initially,  whatever  omis-  *
 sions  andcommissions  are  there,  the  respon-
 sibility  lies  with  them,  they  being  the  partners,
 supported  them  and  who  brought  them  into
 power,  have  to  do  some  introspection  for  this
 lapse.  Tamilnadu  Govemment  being  under  the
 President's  Rule,  whatever  omissions  andcom-
 missions are  there  again,  it  leads  to  the  some-
 thing.

 Lastly,  the  Congress  (1)  party's  involve-
 ment  by  all  these  omissions  and  commissions
 which  have  been  pointed  out  by  Verma  ex-
 pressly:  Clearly,  specifically  shows  that  the
 contributory  responsibility  is  of  Congress  Party.
 Therefore, the  country  should  know  whc  are  the
 murderers of  Shri  Rajiv  Gandhi.  Thank you  very
 much.

 2022s.

 SHRI  P.  CHIDAMBARAM  (Sivaganga):
 Mr.  Speaker,  Sir,  my  dearcolleague  Mr.  Mani
 Shankar  Aiyar  has  expressed  our  sense  of
 anguish  and  also  our  sense  of  anger.  Neither



 415...  Discussion  Under  Rule  193

 {Sh.  रि.  Chidambaram]

 anguish  nor  anger  will  bring  back  Shri  Rajiv
 Gandhi.  Nothing  that  we  say  here;  nothing  that
 we  will  doin  the  future  will  bring  back  Shri  Rajiv
 Gandhitolife.  |!am  therefore  left  with  asense  of
 futility,  almost  helplessness;  butif  this  debate
 will  save  atleast  future  generations  from  the
 trauma  oflosing  toan  assassin  a  democratic
 leader,  aleader  ०  political  party,  aleaderofthe

 country  forfive  year  andone  who  wouldhave  by
 allaccounts  become  the  leader  of  the  country
 again,  ।  think.  this  debate  even  atthisfate  hour
 would  have  served  some  purpose.

 Sir,  |  will  be  brief.  |  willbe  brief  to  the  point
 of  denying  myself  the  opportunity  to  speak  all
 that!  wishto  speak.  |  willbe  briefto  the  point;
 where  lamsure,  some  of  my  colleagues  willask
 me,  why  did  you  not  speak  yourheart  out.  There
 are  reasons  to  be  brief.  ।  any  event,  thereis  not
 much  that!  can  add  tothe  account  presentedto
 this  House  by  my  colleague,  Mr.  ManiShankar
 Aiyar.

 Ifindthat  unwittingly  |  have  already  stepped
 on  the  toes  of  the  Minister  of  Parliamentary
 Affairs  when  |  protested  thata  debate  scheduled
 for5pm.  shouldbe  relegated  to  had-past-six,  in
 order  to  vote  for  ourselves.  a  hefty  salary  in-
 crease.  |  sincerely  hope  thatthe  Home  Minister
 willbe  me  generous  to  me,  if  dostep  on  his  toes.
 We  are  not  here  to  investigate  the  circum-
 stances  under  which  Rajiv  Gandhi  was  assas-
 sinated.  We  are  not  sitting  here  as  ०  tribunal  or
 asacourt.  Wehave  before  usa  report  submitted
 by  one  of  the  most  distinguished  sitting  Judges
 of  the  Supreme  Court of  India.  He  has  investi-
 gated  the  facts.  .He  has  applied  the  highest
 standardof  proof  andhe  has  given  areporttothe
 Government.  Government  has,  as  required
 under  law,  to  place  the  report  before  parliament
 and  to  say  what  actions  it  has  taken  on  that
 report.  ।  do  not  believe  that  the  Government  or
 the  Ministry  of  Home  Affairs  or  the  Home  Min-

 ister  are  equipped  to  conduct  another  investiga-
 tion  or,  infact,  they  conducted  another  investi-
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 gation.  |  donot  believe  either  the  Goverment
 or  the  Ministry  of  Home  Affairs  or  the  Home
 Minister  had  other  sources  of  information  or

 other  evidence  before  themto
 rpecmia  kia ofthe  Commission  of  Inquiry.

 100  notbelieve  that  eitherthe  Goverment
 or  the  Ministry  of  Home  Affairs  or  the  Home

 Minister  could  substitute  their  findings for  the
 findings  of  the  Commission.

 Tobe  brief,  allthatthe  Commission  wanted
 to  say  and  all  that  ithas  said  canbe  foundinjust
 afewparagraphs.  These  paragraphs  pointan
 accusatory  finger  attwo  authorities.  Thefirstfor
 whatthe  Commission  calls  the  proximate  cause
 of  Rajiv  Gandhi's  assassination  is  the  finger of
 accusation  ७  pointed  to  the  State  Govemment.
 Letmereadparagraph  5.  16  ofthe  Commission's
 report:

 “Itcan  be  safely  concluded  that  had
 the  security  arrangements  ensured
 non-access  of  the  explosive  device
 within  a  certain  area  of  10-20  feet
 radius  around  Rajiv  Gandhibykeep-
 ing  itsterile,  his  assassination  could
 have  been  averted.”

 There  are  othef  findings  ४  the  Commission
 findings  which  support  this  conclusion.  Idonot

 wish  to  take  the  time  of  the  House  to  read  all  the
 findings.  Butso  far  as  itis  germane,  sofaras
 itconcerns  the  State  Govemment,  the  Commis-
 sion  says:

 “That  assassination  of  Rajiv  Gandhi
 was  possible on  account of  the  failure
 of  the  Tamil  Nadu  Police  to  provide
 the  proximate  security  required  by
 himandto  prevent access  ofthe  bomb
 near  Rajiv  Gandhi  and  this  was  the
 proximate  cause  for  the  assassina-
 tion.”

 Atrained  judicial  mind  naturally goes  onto  _
 Say:
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 “Accordingly,  the  lapse  or dereliction
 of  duty  ofthe  Tamil  Nadu  Police  force
 isbeyond
 doubt  This  leads  to  the  logical  conse-
 quence  of  rendering the  Govemment
 of  Tamil  Nadu  responsible  for  the
 lapse  of  its  Police  personnel.”

 Sir,  |have  great  respect  for  Shri  Lodha.  |
 -am  sure  there  are  other  shortfalls.  |  am  sure
 there  were  other  failings;  failings  on  the  part  of
 the  Congress  people,  failings  on  the  part  of  the
 organisers ०  the  function  andfilings ०  the  part
 of  many  others  but  please  Shri  Lodha,  the  proxi-
 mate  cause  for  the  assassination  of  Shri  Rajiv
 Gandhi  was  the  failure  of  the  Tamil  Nadu  police

 “to  keep  the  area  sterile to  ensure  non-  access of
 ahumanbomb.  Iflam  go  back  tothe  jargon  of
 the  police,  the  proximate  cause  was  the  inad-
 equate  of  the  proximate  security  providedtoShn
 Rajiv  Gandhi.  ८

 Sir,  |  85(116  Home  Minister  most  humbly
 to  tellus  whatis  the  action  taken  by  the  Tamil
 Nadu  Government.  |  ask  himto  tell  us  what  has
 the  CentralGovernment  done  to  ask  the  Tamil
 Nadu  Government  to  tell  us  what  ithas  donein
 the  matter.  Tothe  best  of  my  knowledge,  Sir,  the
 Tamil  Nadu  Govemmenthadinthe  aftermath  of
 the  assassination  suspended  a  number of  offic-
 ers.  Of  these  officers  two  were  reinstated  in
 December.  1991.  Justice  Verma  submitted  his
 Reportin  June,  1992.  The  Tamil  Nadu  Govern-
 ment  reacted  by  reinstating  all  but  one  in  July,
 1992  and  onthe  1st  of  April,  1993  the  reinstated
 the  last  officer.

 |  tried  to  find  out  if  anyone  had  been  sus-
 pended  or  remains  under  suspension  in  Tamil
 Nadu.  The  answeris  ‘no’.  Has  anyone  been
 charge  -sheetedin  Tamil  Nadu?  The  answeris
 ‘no’.  Has  anyone  accepted  moral  orconstruc-
 tive  responsibility  ०  what  happened  on  21st
 May,  1991?  The  answeris  ‘no’.  Has  anyone
 been  punished  in  Tamil  Nadu  ?  The  answer
 is'no’.  Has  anyone  accepted  political  responsi-
 bility  for  what

 henpensdin
 in  Tamil  Nadu?  The

 answeris  ‘no’.
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 Sir,  when  an  adventurous  pilot,  |  recall  his
 name was  Martin  Rust  encroached on  Moscow’s

 Airspace,  afew  years  ago  the  Defence  Minister
 of  the  Soviet  Union  and  the  Chief  of  Air  staff
 resigned.

 |  will  say  no  more.  |  go  to  the  second
 accusatory  finger  pointed  by  justice  Verma
 Commission.  Why  did  the  proximate  security
 for  Shri  Rajiv  Gandhi  fail?  My  friend  manihas

 given  a  graphic  account  ०  the  events  leading to
 the  failure  of  the  proximate  security.  Sir,  SPG
 was न  baby.  Onthe 5th  ०  October,  1986  Rajivji
 asked  me  to  join  him  in  Pune,  three  days  after
 an  attempted  assassination  at  Raj  Ghat.  |lwas
 the  Minister  of  State  for  personnel  and  |  had
 temporarily  taken  over as  the  Minister  of  State

 forintemal  Security| because  Shri  Arun  Nehru

 We  travelled  together  from  the  Airport  to  the
 institute  is  Pune.  We  talked  about  many  things
 andhe  said,  “fly  back  with  -  Forthe  nexttwo
 days  we  virtually  locked  ourselves  in  7  Race
 Course  Road  to  discuss the  security  arrange-
 ments  for  Rajiviji.  Against my  wish,  against  my
 advice,  he  said,  you  will  be  in  charge  of  my
 security  from  this  moment.  A  few  days  thereaf-
 ter  he  passed  a  special  order,  placing  SPG
 under न  jurisdiction.  That  day,  we  began  along
 climb  tomake  SPG  oneofthe  mostefficientand
 envied  persona!  secunity  forces  in  the  world.  Sir,
 Icannot  share  much  of  what  we  did  during  that
 period.  Allthat!knowisatthe end  of  three  years,
 that  is  2nc  of  December,  1989,  when  Shri  Rajiv
 Gandhi  demitted  office,  when  the  new  Govem-

 menttook  over,  SPG  was  ratedas one  of  the  top
 our  personal  security  forces  fora  Head  of  State
 orHead  of  Govemment.  Many  countries  sent
 their  officers  to  study  the  working  of  the  SPG.
 SPG  was  built  on  two  principle.  One  was
 proximate  security,  the  other  was  the  entire

 support  arrangement  which  includes  what  Mani

 describédas  advance  liaison.  Sir,  therewasno
 officer,  no  police  officer inthe  whole of  India  who
 was  fearedmore  forthe  authority  thathe  wielded,
 than  an  office  whom,  we  designated  as  AD
 (Functions),  a  very  non-descript  name  Assis-
 tant  Director  (Functions).  He  had  the  authority
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 toover-rule  any  one  in  india,  including  the  Chief
 Minister of  a  State.  We  gave  him  that  authority.
 1  wrote  the  charter  of  SPG;  every  line  of  which
 |  drafted;  |  drafted the  Bill  for  SPG.  Why  did!  give
 SPG  that  authority?  We  realised  that a  Prime

 Minister,  a  Head  ०  the  Goverment  who  faced
 threats  from  so  many  quarters,  sikh  militants,
 LTTE  militants,  many  militant  organisations in
 the  North-East, communal  elements,  Naxalite
 groups in  Andhra  Pradesh and  more  than  that
 deviantindividuats  required to  be  protected  by
 ०  force  which  exercised  and  which  possessed

 Sir,  security  ts  not  a  matter  on  which  you
 canhave  corsensus;  secumity  is  not  ०  matter  on
 which  you  can  have  a  debate;  security is  nota
 matter on  which  youcan  make  compromises.
 Every  assassin  in  human  history  had  the  advan-
 tage  of  choosing  the  date,  the  place  and  the  time.
 Hecan  affordto  fail  not  once,  nottwice,  notthrice,
 he  can  afford  to  fail  a  thousand  times  as  long  as
 he  ७  not  discovered or  appended.  -  security
 force  can  afford  to  fail  even  once.  Only,  this
 month  and  last  month,  we  have  seen  in  a
 neighbounng country,  how  ०  President  hadbeen
 assassinated because  the  security  failed  once;
 how  a  Leader  of  the  opposition  had  been  assas-
 sinated  because  his  security  failed  just  once.

 So,  why  did  proximate  secunity for  Rajiv
 Gandhi  fail  in  Siperumpudur?  We  have  gotto
 go  back to  what  mani  described as  the  root

 cause,  what  call  the  fundamental  reason  and
 Justice  Verma’s  Commission  points  the  sec-
 ond  accusatory  finger  at  the  Central  Govern-
 ment  of  the  day  for  the  fundamental reasons!

 Shri  Rajiv  Gandhi  demitted  office  on  the
 2nd  December,  1989.  Quite  rightly,  on  the  4th
 December,  1989,  ०  high  level  security  review
 group  which  had  been  set  up  क  October 1969,
 met  and  decided  and  this  is  at  Annexure  XX!
 to  the  Report  of  the  Verma  Commission -  that
 Shri  Rajiv  Gandhi,  ex-Prime  Minister  shouldbe
 provided  the  same  level  of  security.  The  group
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 atso  decided  that  the  security  for  the  famity  will
 be  maintained  at  the  same  level  and  called  for

 fresh  threatassessments from  the  IBand  RAW.

 The  group’s  recommendations,  |  believe  ,
 were  placed  before  the  Prime  Minister  a  few
 days  thereafter.  That  is  part  of  the  Verma
 Commission  Report.  The  Prime  Minister,  |
 believe,  directed  that  the  matterbe  placedbefore
 the  Cabinet.  That  is  not  part  of  the  Verma
 Commission  Report.  From  my  old  records,  |

 have  gathered that  the  Cabinet,  at  that  me,  met

 ontwo  days-  30th  of  January,  1990  andthe  First
 of  February  1990.  When  all  this  was  goingon,
 ०  security  note  was  sent  to  the  Prime  Minister
 andthe  Prime  Minister  directed  it  to  be  placed
 before  the  Cabinet;  and  the  Cabinet  solemnly
 meton  the  30th  of  January  1990  andagainon the
 First  of  February  1990.

 Anindividual.  a  high  placed  individual  oc-

 cupying  the  office  of  the  Cabinet  Secretary  wrote
 anote.  Andsince  we  are  wedded to  parliamen-
 tary  democracy,  since  we  are  wedded  to  a
 system  under  which  the  elected  representa-
 tives  of  the  people  willbe  the  final  authority  in  the
 matter of  civil  government,  itis,  |believe,  most

 important  that  the  whole  of  this  whole  letter  goes
 on  record.  |  shall  read  the  note  dated  30.1.90.  |
 would  urge  most  humbly  the  Leader  of  the
 House,  the  Prime  Minster,  the  Leader  of  the
 Opposition,  Shri  Lal  K  Advani  and  all  other
 leaders  to  pay  the  closest  attention  to  the
 language  in  which  this  note  is  written.”On  the
 verbal  instructions  of  Shri  ।  -  Seshanਂ  and

 inaccuracy  which  was  pointed out  and  exposed
 by  Shr  Mani  Shankar Aiyar,  because  Shri  TN
 Seshan did  not  issue  any  verbal  instructions;  he

 Review  Group  formally  recorded  its  decisionon
 the  4th  ४  December  1989;  it  was  formally sent:
 tothe  ं  Minister on  the  14  th  of  December,
 1989.  But  ।  leave  aside  that.for  the  time  being.
 Letme  read  this  so  that  the  whole  of  this  goes  on
 record.  it  reads  as  follows:

 “On  the  instructions  of  Shri  Seshan
 the  first  then  Cabinet  Secretary  the



 e  Discussion  Under

 SPGwasaskedto continue  providing
 security  to  Shri  Rajiv  Gandhi.  This

 was  purely  temporary and  adhoc  ar-
 rangement.  According  to  the  SPG
 Act,  this  force  is  meant  only  for  the
 security of  the  Prime  Minister  and  his
 family  members.  Its  charter  cannot
 be  extended  to  cover  the  ex-Prime
 Minister  or  any  oneelseevenbyan
 executive  order.  The  security  of  SPG
 provided  to  Shri  Rajiv  Gandhi  contin-
 ues  to  be  as  in  the  Past.  Thus,  as

 many25,000SPG  personnel  and  24,0
 SPG  personnel  (CRPF)  are  on  duty
 with  him  at  present.....”

 *...Itis  not  possible to  spare  such  ०  big
 manpower out  ofthe  existing  strength
 of  SPG  onacontinuous  basis.  The
 security  arrangements  of  the  Prime
 Minister are  suffering  adversely  due
 to  extra  commitment on  the  part of  the
 SPG.  This  has  been  adversely  com-
 mentedby the  security  agencies.  such
 a  large  deploymment  of  SPG  also
 gives  a  high  profile  visibility  and  is
 attaracting  criticism  even  from  the
 State  Governments...”

 Then  comes  the  crucial  paragraph.

 *__..Shri  अ  Gandhi  has  nowstarted tour-
 ing  outside  Delhi.  Since  it  is  not  possible  for
 SPG  to  spare  personnel  to  cover  his  tours

 outside  Defhi,  |  have  approved  that  his  security
 arrangements outside  Delhi  should  be  leftto  the
 State  Govemments. As  regard  Delhi,  a  Cabinet
 paper  is  under  submission.  The  responsibility

 ot  providing  protection  to  Shri  -  Gandhi  and
 his  family  should  vestin  the  State Govemments
 and  Union  -०  Administration andthe  MHA

 kindly  see  for  approval.”

 Sir,  a  Cabinet  Secretary  is  indeed  a  high
 officer,  he  holds  a  high  office.  He  has  vast
 powers  but  this  is  anew  consiitutional doctrine.
 “"|  -  approved  that  Rajiv  Gandhi's  security
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 outside  Dethi  should  ०  left  to  the  State  Govern-
 mentsਂ  Regardiess of  the  fact  that  State  Gov-
 emments  may  not  be  equipped to  take  ०  Rajv
 Gandhi's  security  ;  regardless  of  the  fact  that
 they  may‘not  have  trained  personnel;  regard-
 tess  ofthe  tact  thatthey may  nothave  bullet  proot
 Cars;  regardless  of  the  fact  that  they  ray  not
 have  preper  bomb  detection  squads  or  dog
 Squads;  regardless of  any  fact;  regardless of  the
 fact  that  on  the  4th  of  December  1989,  tte
 security  Review  Group  said,  the  SPG  should
 continue  to  provide  secuntty  for  Rajiv  Gandhi

 and  his  family;  regardiess of  the  fact  that  IB  and
 RAW  had  been  asked  to  spare  fresh  threat
 assessments,  the  highest  Civil  Servantof  India
 arrogates to  himself  absolute  authority  andsays
 “|  have  approved  that  the  security  arrangements
 outside Defhi  should  ०  left  to  the  State  Govem-
 ments,”  Sir,  if  |  may  say,  as  more  of  an  after
 thought  he  says  “PM  may  kindly  see  for  ap-
 proval.”

 This  note  which  is  publishedat page  242  is
 nota  xerox  copy.  ॥  09625  the  legend -  here.
 We  donot  know  if  this  was  approved  by  the  PM
 ornot.

 Will the  Home  Minister be  so  kind  as  to  tell
 this  august  House  whether  the  Prime  Minister

 approved  this  note  andifso  what  were  the  orders
 passed  on  this  note?  Will  the  Home  Minister
 kindly  tell  this  House  and  the  nation  if  any
 decision  was  taken  at  the  cannot  Meeting  on  30
 January  1990?  ।  sowhatwas  the  decision?  And

 when  was  that  decision  minuted and  communi-

 cated  to  the  others  who  are  responsible  to  imple-
 ment  that  decision?  Will  the  Home  Minister
 kindly  tell  this  House  and  the  nation.  if  any
 decision  was  taken  at  the  cabinet  meeting  on  the
 First  of  February  19907  ॥  so  what  was  the

 decision  and  when  and  how  it  was  communi-
 cated to  others?

 Sir,  [have  reason  to  betieve  that  the  deci-
 sion  to  withdraw  SPG  from  Rajiv  Gandhi  and

 entrust  his  security  arrangements to  State  Gov-
 emments  ows  its  ongin  andits  sole  ongin  to  this
 note  atpage  242.  Ifanythingwas done  thereafter,
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 it  was  ०  pretence  anda  formality.

 Sir  Justice  Verma  shares  my  conclusion,
 or  rather!,  from  क  own  sources,  frommy  own
 information  have  reason  to  believe  that  Justice
 Verma  is  right  when  he  holds  that  the  decision
 towithdraw  security  wastaken  on  30th  January,
 1930  by the  Cabinet  Secretary  ofthe  day.  Any-
 thing  that  happened  thereafter was  only  aformal-
 ity.  The  basic  decision,  the  fundamental  deci-
 sionwas  taken  on30-1-1990,

 Letus,  as  elected  Members  decided  once
 for  ali.  whois  the  authority  in  this  country,  who
 is  the  civilian  authority  in  this  country.  Isitthe
 prime  Minister  of  India  and  his  Ministers  oris
 it  the  Cabinet  Secretary  and  other  civil  ser-
 vants?  The  fundamental  reason  why  proximate
 security  for  Shri  Rajiv  Gandhi  failed  in
 Sriperumbudur was  this  dicision  taken  on  30th
 January  1990.

 Letme  read  to  you  afewconclusions  from
 Justice  Verma’s  report:

 ”...the  decision  of  the  Central  Govern-
 ment  on  30-  1-1990  to  withdraw  the
 S.P.G.  coverto  Raiiv  Gandhi  without
 provision  for  suitable  alternative  for
 his  proximate  security  which  was  not
 as  a  result  of  fresh  assessment  of
 threat  justifying  reduction  in  his  secu-
 fity;  andthe  consequent  withdrawal  of
 the  S.P.G.  cover  reducing the  levei  of
 protecton  to  Rajiv  Gandhi  without  any
 reducticn  of  the  threat  to  him  was
 contrary to  CentralGovemment's own
 earlier  decision  as  well  as  his  security
 requirement  and  was  unjustified.”

 This  is  acomplex  sentence.  Butl  want  you
 to  kindly  allow  me  to  break  it  into  parts  andtell
 you  the  source  for  each  of  these  conclusions:

 “That  decision of  the  CentralGovern-
 ment  on30-1-1990 to  withdraw  SPG
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 cover  for  Shri  Rajiv  Gandhiਂ

 thatis,  the  office  note  on  page  242  written
 bythe  cabinet  Secretary.

 “Without  provision  fora  suitable  alter
 native  for  proximate  securityਂ

 This  note  makes  no  provision  for  alterna-
 tive  security,  but  relegates  it  to  the  state  Govern-
 ment.

 “which  was  not  as  a  result  of  fresh
 assessmentofthreat..”’

 A  fresh  assessment  of  threat  had  been

 formally  called  onthe  4th  of  December,  1989.
 but  ०  fresh  threat  assessment  was  either  not
 made  orsubmitted  to  the  Cabinet  Secretary.

 “justifying  reduction  in  his  security
 andthe  consequent  withdrawal  of  the
 SPG  cover  was  contrary  to  the  Cen-
 tral  Government's  own  earlier  deci-
 sion.”

 This—"the  own  earlier  decisionਂ  being  the
 decision  taken  on  the  4th  December,  1989  and
 containedinthe note  ofthe  14th  December.  1989
 which  was  sentto  the  Prime  Minister.

 Sir,  task  the  home  Minister  to  tell  us  what
 action the  Central  Governmenthas  taken  on  this
 finding.  Yes.  Sir,  onthe  23rd  of  December,  1992
 on  Christmas  eve,  when,  |  believe,  this  House
 was  adjourning  after  the  Winter  Session  the
 Home  Minister  made  ०  statement  in  this  House.
 Few  took  notice of  that  statementat  that  time  and
 Shri  Gumtan  Mal  Lodha  has  done  a  signal  ser-
 vice  by  reading  that  statement  here.

 The  Home  Minister  has  made  partial
 amends  on  the  28th  April.  1993  by  amending
 paragraph  4  that  statement.  Itis  nottoolateto
 make  ample  and  full  amends  forthat  statement
 of  23-12-1992.  Ibelieve,  that  statement  of  23-
 12-1992  was  an  unfortunate  statement.  Tothe
 extentthat  it  exonerates  completely the  Central
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 Governmentand  the  agencies  of  the  Central
 Government,  itis  an  unacceptable  statement.
 Tothe  extent  to  the  Home  Minister  has  made
 partialamends,  amending  paragraph  4  we  are
 grateful;  but  there  is  much  more  tobe  done.

 Sir,  laskedthe  Government:  ।  15  anyone
 inthe  Central  Govemmenttoday  under  suspen-
 sions?”  The  answer  was,  “Wo”.  Isanyone  under
 acharge-sheet?  The  answeris ‘no.  Hasanyone
 been  punished?  The  answer  is  ‘no’.  Has  an
 inquiry  been  instituted  against  anyone?  The
 answer  is  ‘no’.  From  Delhi  to  Madras,  the
 answertoeveryone of  our  questionsis ‘no’.  That
 iswhy,  |  589४,  !amfilled  with  a  sense of  hopeless-
 ness,  asense  of  futility.

 Why  do  |  speak  today  then?  Whatis  the
 purpose  of  participating  inthis  debate?  Two  of
 the  last  four  Prime  Minister  of  Indiahave  been
 assassinated.  Both  belonged  to  the  Party  to
 which]  belong.  Both  belonged  to  ०  most  distin-
 guished  family  in  India,  which  we  alllove.  Ifa
 love  of  the  family  is  a  crime,  Jet  us  be  branded
 as  criminals.

 Sir,  |have  attended  some  functions  which
 the  Prime  Minister  attends  today.  |am  deeply
 disturbed.  |am  not  happy  about  the  way  his
 protection  has  been  organised  today.  Andif
 anyone  atthe  political  levelcan  speak  with  some
 measure  of  authority  on  protection,  |  believe  |
 can.

 From  5th  of  October  1986  to  the  2nd  of
 December  1989  barring  one  day,  when  Shri

 Rajiv  Gandhi  went  out  of  our  formal  jurisdiction
 to  Colombo,  we  did  not  allow  ०  scratch  on  his
 body.  Ifthe  hadlistenedto me,  he  wouldnothave
 gonetoColombo.  Shri  Seshan  and!  bargedinto
 ०  Cabinet  meeting,  and  the  Prime  Minister  will
 remember  that  meeting  which  took  place  in
 Parliament  House,  Virtually  putour  fordown
 and  said:  “You  shall  not  goto  Colombo  tomor-
 row.”  But  unusually  he-overruled  us.  My
 understanding  with  Shri  Rajiv  Gandhi was  that
 1  can  overrule  anyone  on  security  and  he  can
 overrule  me.  But  if  he  overruled  me  thrice  |
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 would  resign.  That  was  the  first  and  the  lasttime
 he  overruled  me  on  security.  ShriSeshan  and
 the  Director  of  SPG  rushed  to  Colombo  in  a
 special  plane.  From  Colombo  they  told  us:
 “Thisis  notthe  time  to  visit  Colombo.  Ask  Rajiv
 tostay  away.”  But  Rajiv  was  Rajiv.  Any  Prime
 Minister,  Sir,  in  India  has to  remain  above  fear.
 ।  believe,  ShriV.P.  Singh  was  fearless  despite
 threats  tohim.  |  believe.  Shri  Chandra  Shekarji
 was  fearless despite  threats  to  him.  |  believe,  the
 Prime  Minister  Shn  Narasimha  Raois  fearless
 despite  threats  tohim.  Youcannotbe  a  Prime
 Minister  andlivein  fear.  One  hasto  rise  above
 one’s  sense  of  apprehension,  fear  andtrepida-
 tion  an  dive  among  the  people.  walk  amongthe
 people,  move  among  the  people  and  accept
 whatevercomes.  Rajiv  knew  thathis  life  was
 always  indanger.  he  lived  dangerously.  andhe
 died  under  circumstances  which  could  have
 been  averted.

 My  concemtodayis  that,  whoeveris  Prime
 Minister  to  day,  tomorrow,  five  years  from
 today,  ten  years  from  today.  shouldbe  protected.
 Whv?  Because  thatis  the  principle  on  which  this
 democracy  is  found.  We  elected  ०  Prime  Min-
 ister  by  the  ballot.  We  cannot  lose  a  Prime
 Minister to  the  bullet.  The  ballot  must  make  ०
 Prime  Minister.  The  ballot  must  unmake  a
 Prime  Minister.  The  bullet  cannot  make ०  prime
 Minister and  the  bullet  cannot  unmake  a  Prime
 Minister.

 21.00hrs.

 lam  unhappy with  the  kind  of  security  that
 10a0  aroundthe  Prime  Minister.  lam  unhappy
 with  the  kind  of  intelligence  that  is  apparently
 flowing  into  the  security  review  group  meetings.
 !am  unhappy  with  the  number  of  things  |  see
 touching  upon  security.  But,  that  we  should
 reserve  for  another  day.  When  SPG  Act  was

 first  amended,  क  ४  not  provide  protection  to  all
 ex-Prime  Ministers  and  Shri  Advaniji  will  re-
 member,  we  metsomewhere  there,  expressed
 his  unhappiness  and!  shared  his  unhappiness

 1  said  this  was  an  error  and  will  speak  to  the
 Home  Minister  and  |  will  express  my  view
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 forcefully that  if  you  ere  extending it  to  one  ex-
 Prime  Ministers,  you  shail  extend  it  to  all  ex-

 Prime  Ministers.

 A  question  was  askedhere, why  did  younot
 make  anactto  coverex-Prime  Ministers.  Shri

 Morar}  Desai  was  nat  under  any  kind  of  threat
 andto  the  best  of  my  knowledge,  Choudhary
 Charan  Singh  was  not  under  any  kind  of  threat.
 If  we  had  made  a  provision  then  for  ex-Prime

 Ministers,  we  would  have  been  charged  of  mak-
 inga  provision  for  Shri  Rajiv  Gandhiin the  event
 of  his  losing  office.  The  Government which  took
 -०  from  Rajiv  Gandhi  oughtto  have  made  that
 provision on  the  first  day,  that  was  the  recom-
 mendatian on  4.12.1989.  That  Government

 extended  protection  for  a  period  of  two  months
 and  withdrew  that  protection  on  30th  January,
 10a  on  the  authority  of  a  civilservant.

 Sir,  there  is  no  end  to  dwell  any  further  on
 thesubject.  As  |  have  said,  there  is  tutility  and
 hopelessness about  this  whole  exercise.  But,
 may  be  |  am  wrong  |  wish!  am  proved  wrong
 when  |  hearthe hon.  Home  Minister reply  tothe
 debate.

 twantto  know  and  |believe,  we  wantto  know
 whether  the  Govemment stands  by  its  state-
 ment  of  23rd  December,  1992  orwhether it  has
 since  reconsidered its  decision.  Ifithas,  what
 action  will  it  take  on  the  authorities ofthe  Central
 Government who  took  the  decision  on  the  30th
 of  January,  13  to  withdraw  SPG  cover  for  Shri
 Raj  Gandhi  and  relegate  that  responsibility to
 the  State  Governments.  These  twocauees -  the
 decision of  30th  January,  1990  leading to  the
 failure  of  proamate  security  in  Saperumbudur
 on21  May,  1991  are  insumandsubstance what
 Justice  Verma  says  led  to  the  assassination of

 ।  would  humbly  appeal  to  the  hon.  Home

 Minister  to  please  set  at  rest  our  fears,  to  as-
 Suage  our  feelings;  to  help  us  tocome  to  terms
 with  the  diverse  emotions  which are  raging  in

 MAY  13,  1993  Discussion Under  Rule  193  8

 our  hearts;  tobringsome peace  and  solance  to
 us  andto  assert  the  might  and  the  majesty  and
 the  authority  of  the  Central Govammentto pun-
 ishthose  who  are  guilty  andto  ensure  that  such
 lapses  donotoccurin the  future.  Ishall wait  will
 hope  mixed  with  helplessness until  tomorrow  to
 hear  the  hon.Home  Minister's  reply.

 [  Translation]  सि

 SHRI  RAM  VILAS  PASWAN  (Rosera)  :
 Mr.  Speaker,  Sir,  today  we  are  discussing  a
 issue  which  is  heart-  rending  for  the  treasury
 benches as  well  as  for  the  opposition.  Be  it  the
 assassination  of  Shri  Rajivji  or  that  of  the  Mrs
 Indira  Gandhi,  we  are  all  like  family  members.

 We  may  have  political  differences  but  that  too  is
 a  part  of  parliamentary  democracy.  But  the

 death  or  any  injury  caused  to  any  hon.  Member
 whether he  is  in  the  opposition  or  in  the  ruling
 party, is  an  attack ०  allhon.  Members.  Thisis
 the  réason  that  whenever  any  hon.  Member,
 either  of  the  opposition or  that  of  the  rulingparty,
 is  attacked  or  hospitalised,  we  all  rush  to  see
 him.  When  Shri  Dinesh  Singh  was  admitted to

 the  Ail  india  Institute  of  Medical  Sciences,  it  was
 none  but  myself  to  visit  him  first.  When  the
 ०  (परास  Minister  of Maharashtra, Sh.  Antulay
 was  admitted to  hospital  and  we  received  the
 information,  |  was  the  first  to  go  there.

 Wemay  have  political  difference.  We  will
 fight  in  politics,  but  if  for  those  ‘differences’.
 Somebody  goes  after  anybody’s life,  it  will  be
 themost  hateful  outlook.  Therefore, Mr.  Speaker,
 Sir,  |havg  told  that  we  matty  play  politics  through-
 out  our  ife,  but  we  should  not  do  soon  the  basis
 of  somebody's  death  and  the  day  we  are  in-

 volvedin  acts  of  making  allegations  and.counter-
 allegations  to  this  extent,  willbe  the  most  unfor-
 tunate  day  forthe  country.

 Mr.  Speaker,  Sir,  Ihoid  S/Shri  Mani  Shankar
 AiyarandChidamburam inhigh  esteem.  Butthe

 manner  क  which  he  has  pointed  the  needle  ina
 particular direction  is  not  proper.  |  thought  that

 needie  will  be  in  the  neutral  position.  But  even
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 after  that  the  needie  is  being  pointedto  only  one
 direction  i,e  towards  S.P.G.  -  means  those  who
 donothave  asecurity  cover  ०  S.P.G.,  theirlives
 are  not  secure.  Our  police  and  the  entire  forces
 have  become  ineffective.  |  am  very  much
 astonishedto hearthat  those  whodonothave  the
 S.P.G.  Security  Cover  cannot  face  any  sort  of
 risk.

 Mr.  Speaker,  Sir,  |  would  like  to  submit  that
 none  of  us—  either  from  the  Opposition  of  the
 treasury  benches  should  drag  politics  at  least
 into  such  issues.  Just now  both  of  our  col-
 leagues  expressed  the  same  views  which  have
 been  repiiedby  the  hon.  Minister  of  Home  Affairs
 himself,  that  the  S.P.G  was  raised  neither  by
 Shri  V.P.  Singh  norby  Shri  Chanda  Shekhar  nor
 by  Shrimati  Indira  Gandhi.  The  S.P.G.  was

 raised  by  Shri  Rajiv  Gandhi  himself  in  1988.  Our
 hon.  colleague  was  stating  that  some  people
 were  atter  his  life  but  why  the  S.P.G.  was

 provided  for  the  former  Prime  Minister?  Today
 itis  said  that  the  former  Prime  Minister  had  ०
 threat to  his  jife.  Shrimati  Indira  Gandhi  was
 assassinated.  After  her  assassination, it  was
 either  leader  of  the  Bharatiya  Janata  Party  of
 ChaudhariCharan Singh  but  notthe  peopleof  the
 Congress who  spoke  and  Shri  Charan  Singh
 was  the  first  person  to  suggest  that  army  should
 be  sentto  the  Golden  Temple  and  thereafter  it
 canbe  understood  that  she  hadthreattoher life.

 ॥  wil  not  be  proper  at  all  to  or  assess  or  add

 anything.

 Mr.  Speaker,  Sir,  somebody  might  be

 having  this  idea  that  if  he  is  a  Prime  Minister
 today,  he  may be  removed  one  day,  but  heis
 not  preparedto remain  es  anex-Prime  Minister,
 and  such  a  person  wishes  to  remain  Prime
 Minister  forever.  Therefore, while  framing  this
 law  such  aman  might  be  wishing that  these
 forces  should  remain  with  him  for  ever.  So,  it

 shouldbe  accepted.  We  must  accept our  mis-
 takes.  if  we  havecommitted any.  Allthe  forces
 ofthe  country  areincompetenttoday and  only  the
 S.PG.  is  an  exception which  can  protect  the
 V.V.1.Ps.  Therefore,  tthink that  you  should  not

 have  statedso.
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 Nowsofaras Shri  V.P.  Singhis  concemed.
 lam  not  understanding tifl  date  why  he  is  being
 draggedin this  issue.

 There  are  three  factors  Oneis  the  Report
 ofthe  Commission,  secondis the  reply of  the
 Government of  India  and  the  thridis  the  state-
 ment  of  the  hon.  Minister  of  Home  Affairs.  Afl

 has  stated  that  the  Intelligence  Bureau  has

 totally  failed  in  forwarding  the  information  avail-
 able  with  है  and  the  information  receivedfrom the
 Cabinet  Secretariat  to  the  State  Govemments.
 thas  also  been  stated  that  after  withdrawing
 S.P.G.  from  the  security  of  Shri  Rajiv  Gandhi,
 the  Central  Government  also  failed  to  provide
 altemate  security  cover  for  him  and  this  was
 improper.  The  Government  contradicts  it  and  है
 does  not  agree  with  the  flaws  pointed  out  by  the
 Commission against  the  Central  Govemment
 andthe  Intelligence  Bureau.  TheS.P  G.  cover-

 age  provided for  Shri  -  Gandhi in  his
 capacity  as  the  Prime  Minister,  was  withdrawn
 under  the  provision  of  the  S.P.G.  Act,  -  after
 he  relinquished his  post.  itis  correct  because
 at  that  time  under  this  Act  the  S.P.G.  was

 responsible for  providing  security  cover  for  the
 prime  Minister  and  the  members  of  his  tamily
 only.  On  the  one  hand  the  Government  has
 expressed  such  views  and  onthe  other  hand,
 twohon.  Members  are  shedding  crocodile  tears
 that  they  are  under  distress.

 They  say  that  Shri  V.P.  Singhhas  commia-

 ted  atrocity.  Yes,  Shri  V.P.  Singh  had  comma
 ted  an  error.  He  should  be  punished  because
 even  after  the  expiry  of  the  period  violating  the
 tules  he  extended  the  services  of  the  S.P.G.  for
 three  months  more.  TheS.P.G. has  beengiven
 special  powers.  ह  मै  shoots  somebody दे  cannot
 be  sued.  Otherforces  aresuedfor  such  acts.  ।

 was  time  andagainaskedas to  howS.P.G.  will
 respondifit  opened  fire  at  some  one  andthe  man
 was  killed.  According to  law,  Shri  V.P.  Singh
 should  have  withdrawn the  S.P.G.  atthat  time.
 but  he  withdrew  हैं  atterthree months.

 Whether  adequate  secunily  arrangements
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 were there for  Shri  Rajiv  Gandhithereafter?  On
 the  one  hand  the  commission  States  that  the
 arrangements  were  not  adequate,  on  the  other
 hand  the  Govemment  of  india  claims  that  there
 were  adequate  secuirty  arrangements.  The
 Govemmentof  India  replies  that  altemate  secu-

 rity  arrangements  were  adequate  enough  to  face
 any  possible  danger.  Butin  his  reply  given  on
 the  28th  April,  1993  the  hon.  Minister  of  home
 Affairs  States  that  in  view  of  the  facts  mentioned
 in  the  Notification,  the  Government  is  of  the

 opinion  that  the  decision  ofthe  then  Goverment
 regarding the  nature  and  scale  of  security  which
 was  made  available  to  late  Shr  Rajiv  Gandhi
 form  February  1990  proved  to  be  inadequate to
 meet  the  requirements.

 {English}

 “Keeping  in  view  the  aforesaid  rec-
 ommendations  of  the  Intelligence
 Bureau,  the  Governments of  the  view
 that  the  decision  of  the  Govemment
 regarding the  nature  and  scale  ०  se-
 curity  which  was  made  available  to
 late  Shri  Rajiv  Gandhi  from  February
 1990  proved  to  be  politicalfy  in  -ad-
 equate  to  meet  the  requirements.”

 {Translation

 On  the  28th  April  he  says  that  the  security
 arrangement  were  inadequate.  The  Commis-
 sion  alleges  that  after  the  withdrawal  of  the
 withdrawals  of  the  S.P.G.  the  alternative  ar-
 rangement did  not  prove  adequate.  Butthe  Gov-
 ernment ०  India  state  that  itis  wrong  to  say  that
 the  alternative  security  cover  for  Shn  Rajiv
 Gandhiwas  adequate  enough  to  promptly  meet
 any  possible  danger.

 When  the  Government  was  ready  to  face

 the  impending danger  as  to  how  the  hon.  Home
 Minister  mentioned that  in  his  statement  at  that
 time?  Hts  message  reached  every  part  of  the
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 country.  Heis  Home  Minister  in  the  Government
 of  India.  -  -  not  the  Minister  of  a  single  party.
 Wefettsorry व  that  time.  The  Govemmenthas
 taken  only  one  part  of  the  observations of  Verma
 Commission andhas  left  every  thing.  The  evalu-
 ation  ०  impending  dangerto  the  life  of  Shri  Rajiv
 Gandhi  had  to  be  done  by  the  Intelligence  Bu-
 reau.  Again,  itwas  necessary forthe  Ministry  of
 Home  Affairs  and  the  Intelligence  Bureau  to

 provide  extra  security  to  Shri  Rajiv  Gandhiwhen
 he  was  out  of  office,  deviating  fromthe  general
 norms  fixedin this  regard.  But  the  Govemment
 failedtodo  so.  Then  the  Commission has  men-
 tioned  in  its  report  about  the  role  of  the  Party  and
 Goverment  of  Tamilnadu.  Tamilnadu  Police

 Force  failedto  observe  strictly the  norms  fixed

 forthe  security  of  Shri  Rajiv  Gandhi  and  particu-
 larty  it  faited  miserably  in  ensuring  his  security
 in  the  public  meeting  as  a  result  of  which
 unauthonsed persons  succeeded  entering  into
 the  sensitive zone  near  Shri  Rajiv  Gandhi  with-
 outany  check  up.  Through  thema  human  bomb
 reached  very  near  to  Shri  Rayv  Gandhi  and  due
 to  the  explosion  Shri  Rajiv  Gandhi  was  killed.

 Not  only  this  the  letter  of  DIG  ,CID  is
 enclosed  with  it.  In  his  letter  written  in  March,
 1991  he  had  written:

 “To  T.C.  Headquarters,  Madras.  Kindly
 referto  aletter  No.  ..... datedthe 2  1stMarch,  1991
 regarding the  visit  of  former  Prime  Minister Shn
 Rajiv  Gandhi  to  Tamilnadu.”  In  the  end  it  has
 been  instructed  that  suspected  Sikh  terrorists
 made  an  attempt  on  the  life  of  former  Union
 Minister  Shri  Jagdish  Tytler  when  he  was  ad-

 dressinga  meetingin  New  Deihi,  in  which he  had

 anarrow  escape  while  twopersons  were  gunned
 down.  So  itis  desirable  for  security  purposes
 that  a  security  zone  of  45  feet  should be  set  up
 around the  stage.  ”  should be  done  क  consutta-

 tion  with  local  party  leaders  and  alertness  in  the
 fottowing  manner  should  be  observed  during
 Shri  Rajiv  Gandhi's  visits:  “Nobody  shouldbe
 allowed  to  reach.  near  the  protected  person.  It

 shouldbe  restricted.  A  ring  of  well  trained secu-
 rity  personne!  should  be  made  aroundhim.  Well
 trained  sccurity  guards  with  attacking  power
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 should  be  deployed  in  a  row  in  front  of  him.
 Adequate  vigil  should  be  kept  to  check  any
 sabotage  during  his  visits.  These  instructions
 were  issued on  19th  March,  1991.

 What  does  Central  Vigilance  Commission
 writes  क  this  regard?....(/nterruption)  Intelligence
 department  exercises  its  mind  and  थ  thinks  in

 one direction then  it  continues to  adoptthe  same
 line  of  thinking.,  Sikh  terrorists  of  Punjab  were
 the  sole  target  for  the  vigilance  Department.
 Only  one  community  is  being  defamed.  Intelli-
 gence  report  was  not  considered  in  the  right
 perspective  by  the  persons whom  itwas  sentas
 itis  apparent  from  the  statements  of  IGP.  Shri
 R.P.  Radhwan  and  J.G.P.  Shri  F.G.Sharma.
 They  said  that  they  had  linked  the  latest  mes-
 sage  of  intelligence  Bureau  with  the  impending
 danger  to  the  life  of  Shri  Rajiv  Gandhi  by  Sikh
 Terronsts  in  Tamilnadu.

 My  colleague  Shri  Chidambaran  was
 speaking  justnow.  He  was  Minster  Incharge  and
 in  a  very  light  mood  he  has  said  that  he  is  so
 competent  that  he  remained  unhaurt  dunng  his
 tenure.  Atthattime,  fortunately Shri  Rajiv  Gandhi
 escaped  in  Colombo  otherwise that  attempt  ०
 his  life  was  not a  minor  one.  At  that  time  he  was
 incharge.  You  point  your  fingers  on  others

 immediately  ....(/nterruption)  What  does  mean
 by  “explained”  ?

 Mr.  Speaker,  Sir,  |  would  liketo  ask  whether
 Intelligence  Bureau  was  not  working  there.  Our
 Prime  Minister visits  a  country  where  there  can
 be  danger  to  his  life  he  is  attached  with  gun  butt.
 Itwas  not  ०  minorincident. There  has  been  lapse
 onthe  part  of  Central  Government,  State  Gov-

 ernment and  the  Cengress  Party  in  the  incident
 inwhich  Shri  Rajiv  Gandhi was  killed.  They  may
 go  through  what  has  been  the  role  of  the  Party.
 Itis  written  on  page  No.  81  “  The  workers  of  the
 Congress  party  including its  candidates  were  of
 the  view  that  maximum  crowd  should  be
 mobilised  in  the  least  arrangements  to  take
 benefit  of  ShriGandhi's visit  forthe  better  polling
 results.  There  were  differences  between
 Tamilnadu  Congress  Committee  (l)andthe  can-
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 didate  of  the  party  over  it  and  the  candidate  did
 notinvolve  TNCC  ४  inthese  arrangements.  As
 aresult  of  which  support  of  the  party  workers
 could  not  be  mobilised  for  the  meeting.  Again
 recommendation  No.  3states  thatthe  selection
 of  temple  land  for  meeting  placer  was  not  suit-

 ablein  comfarisonto the  schoolland.  thas  been
 said  that  the  Chief  organiser  ShriA.K.  Das  was
 notcapable  to  control  party  activists  who  were
 creating  disorder  and  confusion  there.  On  the
 onehandD.!.G.  (C.1.D.)  writes  about  security
 arrangements  that  nobody  should  be  allowedto
 enter  in  the  periphery  of  45  feet,  fixes  five
 guidelines  on  the  other  hand  these  guidelines
 areignored.  So  when  you  go  through this  report
 you  will  come  to  know  the  role  of  party  but  the
 hon.  Home  Minister has  forgotten  it.  He  has  not
 mentioned  even  once  in  his  statements  that
 there  was  any  responsibility  of  Central  Govem-
 ment,  |.B.  and  Party  activists.  There  line  of
 thinking  was  revolving  round  S.P.G.  and  V.P.
 Singh.  |  would  like  to  ask  the  hon.  Prime  Minister
 that  Shri  V.P.  Singh  was  not  Prime  Minister at
 that  time.  There  was  same  danger for  the  life  of
 Shri  V.P.  Singh  for  implementing  the  recom-
 mendations  of  the  Mandal  Commission  as  it
 was  for  other  leaders.  leave  V.P.  Singh,  whois
 not  aware  that  a  bomb  was  thrown  at  me  at
 Empiramganj.  Acid  was  thrown  on  V.P.  Singh
 in  Bhopal  and  a  bomb  in  Sitamarhi.  A  youth  was
 killed  in  this  incident.  Shri  V.P.  Singh  made
 special  secunty  arrangement  for  him  andless
 for  other  former  Prime  Ministers,  certainly  he
 would  be  responsible  for  it.  Today,  when  you
 reply  the  debate.  |  will  ask  whether  Shri  ४  रि
 Singh  was  not  ०  former  Prime  Minister  at  that
 time.  Al  that  time  neither  Shri  V.P.  Singh  nor
 Shri  Rajiv  Gandhi  was  the  Prime  Minister.  Shri
 Candra  Shekhar  was  the  Prime  Minister  and  it
 means  that  the  Prime  Minster  belonged  to  the
 Congress,  why  could  the  Congress  not  make
 him  to  do  such  a  petty  thing,  while  Candra
 Shekhar  Government  lost  the  power  on  the
 issue  of  two  constables.  We  did  not  read  any
 letter  from  Shri  Chidambaramr  or  Shri  Mani
 Shankar.  Well  ४०  could  not  -  letters to  Shri
 V.P.  Singh.  They  could  write  letters  to  Shn

 Chandra  Shekhar  that  perhaps  Shri  V.P.Singh
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 has  not  made  any  arrangement of  S.P.G.  for
 him,  Now  the  Govemmentis in  power  with  the
 support  of  ourparty,  kindly  make  that  arrange-
 ment.  You  had  never  written  to  Shri  Chandra
 Shekhar.  Tharefore,  fthinkthatti¢notproperto
 poliicise all  things.  At  that  time  1  was  also  a
 Minister.  remernberwhen Shi  VP.  Singhwas
 speakinginth1okSabhaansdthe Rajya  Sabha,
 he  said  that  under  rule  he  can’t  provide  S.P.G.

 involved  ar  sa"editure  of  Rs.  one  crore.  |
 Petts.  11:2  hidamberamorany other
 colleague of  mine  raised  this  point  Shri  V.P.

 Singh  said  that  there  ic  no  limitation  of  1  crore

 rupees  if  needbe  we  are  ready  to  provide  Ris.  5
 crore.  TeB  me.  whatmore do  you  want?  We  are
 proud  ofthat  so  long  as  ourparty  was  in  power
 nohannwas done  to  Shri  Rajv  Gandhi,  hewas
 safe.  iclaimthat  il  our  party  had  been  in  power
 during  the  election  and  Shri  V.P.Singh  heidthe
 office  of  Prime  Minster  he  would  not  have  su-
 fered  any  loss.  You  are  deviating  from  your

 raising  finger  on  us.  You  doubt  our  intentions.

 You  are  pointing  out  towards  the  person.  like
 Shai  च.

 P.Singh  that  heis  involvedin  Shui  :

 has  notbeen  assasinatedin this  country.  The

 Father  of  Nation,  Mahainta  GandhiandShrimati -
 Indira  Gandhi  have  aleobeen assasinatedinthis—
 country.  |  would  like  fo  ask  as  to  who  was  the
 Prime  Minster at  that  time.  Out  of  these  three
 essasinaions, two  were  27  1  अरसिक  when  your
 party  was  in  power  andone  when  the  Govem-
 । yourparty  was  in  power.  You
 forget  al  these  facis  and  raise  fingerss  on  us.
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 The  hon.  Home  Minister  should  have  made  an
 impartial  statement.  The  hon.  Home  Minster
 shouldhave  saidas  to  what  Verma  Commission
 has  observed  about  the  Congress  party  and
 Goverment of  Tamilnadu.  Whois  notaware  of
 the  fact  that  Tamiinadu  was  under  President's
 tule  at  that  time  and  during  President  rule  the
 Govermmentis थीं  था  allwhen  thereis  no  Chief
 Minister  in  the  State.  Allof  us  are  aware  thatthe
 sameperson who  was  Govemor  atthattime  who
 is  occupying  the  Chair  of  Govemor  evennow
 means  that  the  Central  Government  was  not
 responsible for  है,  -ं  V.P.  Singh was  solely
 responsible  forit.  Even  now,  |demand that  Shri
 V.P.  Singhis  guilty,  put  him  behindbars.  Neither
 you  will  become  loyalist  nor  any  law  will  be

 Changed  by  levellingcharges against  Shri  V.P.
 Singh.  Law  follows its  own  path.  |  will  certainly
 point  out  as  to  what  happened  with  the  report  of

 —_  aa very  House.

 tdo  not  want  to  go  into  it,  whether  he  gave
 a  factual  report  or  not  bur  if  you  are  inclined  to

 A  few  days  ago  it  was  said  that  the  hon.
 Home  Minister  of  Home  Affairs  would  inform.
 The  imelligence  departmem  had  told  the

 Tamilnadu  Government  that  the  venue  andthe
 date  of  the  programme  were  not  proper.  When
 the-venue  was  not  appropriate  which  is  proved
 by  the  report  then  why  this  programme was
 implemented Mr.  Speaker,  Sir,  |  will  not  take

 much  time  and  only  want  to  submit  that  हैं  -
 really  want  to  do  something  for  our  motheriand
 then  we  should  avoid  making  personal  allega-
 tions  and  counter  allegations. |  want  to  submit
 thatthe  present  Prime  Minster  was  Home  Min-
 isterin  1984  when  Indira  Gandhi  was  murdered,
 my  house  was  set  on  fire  At  that  time  |  was  at
 भ  12,  Rajendra  Prasad  Roed  residence  |  kept
 telaphoning but  to  no  avail.  icoukinelther  save
 my  house  nora  Sikh  youth,  who  wasbumtalive.
 Rajiv  ji  was  also  murdered.  Though  |  fight  for
 goodcause  mynameitnot  mentionedby  media.
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 |  do  fight  but  that  is  limted  whthin  this  House.
 While  out  of  the  House  or  when  our  Prime
 Minister  or  Home  Minister  visits  some  foreign
 country,  we  watch  them  speaking  on  T.V.  The
 day,  the  level  of  our  politics  falls  to  such  extent
 anitis  better we  ,  renounce  politics.  Therefore,
 iwantto  submit,  through  you,  that  we  should  not
 involve  itin  politics  and  rather  find  out  a  way  so
 that  our  leaders are  not  murderedlike  the  ones
 which  have  already  been  murdered.  ।  धि  find  out
 some  solution  sitting  together  which  is  above
 polities,  then  |  feel  we  will  be  able  to  arrive  ata
 conclusion  and  that  will  be  a  right  conclusion.
 We  know  there  are  twogroupswithin  Congress:
 Weare  inthe  habit  of  fighting  openly  but ०  sort
 of  innercurrent  prevails  there  inthe  Congress.
 Your  fight  is  different  which  we  know  very  well.
 Sounder  such  political  motives  if  you  try  ८०  aim
 at  us  then  Chidambaramji  and  Ayyar  Saheb,  |
 feelit  willbe  neitherjustforus  norfor  yourselves,

 doing  injustice  to  him,  therefore.  |demand  that
 ifyouintendto  take  an  action  then  be  it  your  party
 worker  or  of  any  other  party  or  even  ०  Govern-
 mentemployee  you  must  take  an  action  against
 him.

 ।.  once  again.  will  request  the  Home
 Minister.  that  being  a  Minister  of  the  Union /
 Government  you  are  not  Supposed  to  give  a
 signal  to  the  country  like  the  one  you  have  given
 on  28th  April,  this  signal  was  entirely  wrong.

 {English]

 THE  MINISTER  OF  STATE  -  THE  MIN-
 ISTRY  OF  HUMAN  RESOURCE  DEVELOP-
 MENT  (DEPARTMENT OF  YOUTH  AFFAIRS
 AND  SPORTS)  AND  MINISTER  OF  STATE  -
 THE  MINISTRY  OF  PARLIAMENTARY  AF-
 FAIRS  (SHRIMUKUL  WASNIK):  | just  want  to
 informthe  hon.  Members,  members  of  the  press.
 staff  andthe  watch  and  ward,  as  we  have  decided
 to  sit  late  for  this  discussion,  we  have  made
 arrangements  for  dinner.  |  would  requestthatthe
 hon.  members  may  kindly  have  their  dinner.  We
 have  made  arrangements  in  Room.  Number  70.
 (Interruption)
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 [  Translation|

 KUMARI  MAMTA  BANERJEE  (Calcutta
 South):  1am  grateful  to  you  for  providingme  an
 opportunity  at  such  atime  When  |  riseto  speak
 with  the  mixed  feelings  of  sorrow  and  serious-
 ness.  Today,  |  remember  my  leader  Shri  Rajiv
 ji,  who  was  celected  to  Parliament  before  me.
 |haveseen  the  affection  and  encouragement
 given  by  Shri  Rajivji.  He  was  closely  associated
 with  the  young  generation.

 Sir.  previously,  |  have  seen  inthis  House
 only  one  thing  that  questions  were  raised  about
 Bofors  daily  a  Question  was  being  raised  daily
 as  to  why  security  arrangements  for  Shri  Rajiv
 have  been  tightened  why  such  an  amount  was
 beingspent  on  his  security?  Today,  |  once  again
 wantto  raise  this  issue  because  Shri  V.P.  Singh
 is  forman  Prime  Minister  and  Shri  Advani  ji  ७
 the  leader  of  the  Opposition  and  Chief  Ministers
 are  there  in  states.  At  present.  our  party  is  in

 power  but  wecanneversay  that  there  shouldbe
 no  security  arrangement  for  Shri  Advani,  Shri
 V.P.  Singh  and  Chief  Minister  of  a  state  as  the
 question  of  security  is  ०  sensitive  one  anditis
 not  a  personal  matter.  We  can  have  political
 differences,  party  differences  but  can  never
 have  misunderstanding  on  the  issue  like  secu-
 rity.  The  Chief  Minister  of  various  states  are  also
 inthe  hitlist  andtheir  security  arrangements  are
 being  intensified,  but  we  have  never  raised  our
 eye-browsas  it  is  a  Serious  matter.

 Mr.  Speaker,  Sir  ,  today  when  we  makea
 mention  of  Shri  Rajiv  Gandhi  and  just  now  Shri
 Lodha  jiand  Paswanjihave  urged to  discuss  it
 rising  above  political  considerations,  which  is
 quite  true.  Findings  of  the  report  of  the  Verma
 Commission  needs  to  be  considered.  ।  is  true
 that  we  cannot  make  Mahatma  Gandhi,  Indira
 Gandhiand  Rajiv  Gandhi  alive  but  wecan  avoid
 recurrence  of  such  incidents  and  no  leader  ७
 assassinatedin  future  Therefore  all  such  points
 needs  to  be  discussed.  Why  Shri  V.P.  Singhis
 being  targeted  because  there  are  facts  and
 findings.  Shri  Paswan  jiis  not  present  here.  |
 wanted to  inform  him  about  it.  Mr.  Speaker,  Sir,
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 ameetingwas held  ०  -  December,  1980  when
 Shri  Sheshan  was  Cabinet  Secretary.  ShriR.
 Vasudevan.  special  Secretary  to  P.M.,  V.K.
 Jain,  V.G.  Vaid,  Vijay  Karan,  Devendra  Singh
 and  Ashok  Darbari  participated  in  this  meeting.
 What  was  decided  inthis  meeting.

 [English]

 {wantto  read  that  matter  and  |  quote:

 “SUBJECT:  Secunity  arrangements for
 ex-Prime  Minister.

 Kindreference  is  invited  to  the  discus-
 sionheld  by  Cabinet  Secretary  on  4.12.89  at  12
 noon  regarding  security  arrangements for  Prime
 Minister  and  for.ex-Prime  Minister.

 As  directed,  further  discussions  were
 held  on  4.12.89  at  3.30  p.m.  in  the  Office  of
 Director SPG  in  the  security  arrangements  for
 ex-Prime  Minister;  this  discussion was  attended
 by  Director  SPG,  JD  (18)  Additional  Commis-
 sioner  of  Police  (S&T)  Dethiand  Joint  Secretary
 (Security)  Cabinet  Secretariat.

 JD  (1B)  stated  that  the  threat  perception
 inrespect  ०  the  ex-Prime  Ministerhas  changed,
 since  he  is  no  longer  the  Head  of  the  Govern-
 ment,  he  now  faces  danger  arising  out  of  per-
 sonalvendetta.  The  security  arrangements to  be
 providedto  him  now  wil  have  to  take  this  fact  into
 account.  18  willbe  sending  a  fresh  threat  as-
 sessment  for  the  ex-PM  very  soon.

 The  instruction ४  the  Govemmentis  that
 the  ex-Prime  Minister  should  be  provided  the
 same  level  of  protection.  In  the  context  of  the

 above  the  standard  aspects  of  security  relating
 to  prime  Minister  have  been  listed  in  the  en-
 closed  broadsheet  andthe  commonly  agreed
 views  of  1B,  SPG  and  Dethi  Police  regarding
 secunty  to  be  provided  to  ex-PM  have  been

 indicated  against  each  item  of  security  arrange-
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 ment;  the  above  indicates  that  while  the  arrange-
 ments  for  close  protection  and  for  guarding  the
 residence  will  be  the  same  as  before,  the  ar-
 tangements  for  the  Delhi  functions  and  tours
 outside  Delhi  will  have  to  be  modified  in  view  of
 thechangedsituation.

 ।  was  agreed  that  the  security  for  the
 family  willbe  maintained  at  the  same  level.

 [Translation]

 Whathappenedafterthat?  As  referredtoby
 Shri  Chidambaram  that  Shri  Sheshan  was  re-
 movedand  ShriB.C  Pandey  was  appointedas
 Cabinet  Secretary.,  And  about  the  verbal  in-
 structions  issued  by  Shr  Sheshan  on  30.1.90it
 has  been  stated  that:

 [English]

 “On  the  Verbal  instructions  of  Shri
 Seshan.  the  then  Cabinet  Secretary.
 the  SPG  was  asked  to  continue  pro-
 viding  security  to  Shri  Rajiv
 Gandhi.  This  was  a  purely  temporary
 andad  hoc  arrangement.”

 [  Translation)

 Therefore.  the  decision  taken  by  the  Cabi-
 net  Secretary  shows  that  there  was  security
 problem  for  Shri  Rajiv  Gandhi  because  his
 name  was  tn  the  hit  list  and  earlier  also  two
 attempts  were  made  on  his  life  in  Colombo  and
 at  Rajghat.  Therefore,  security  risk  was  there
 though he  was  not  Pnme  Minster at  that  time  but
 was  animporiant  national  leaoder  and  an  oppo-
 sition  leader.

 [English]

 Rajivji  was  the  important  leader  of  this
 country.  But,  at  that  time,  |  donot  know  why,  the
 Cabinet  Secretary's  order  was  violated.  Shn
 V.P.Singh  was  the  Prime  Minister  at  that  time
 and  they  had  withdrawn  this  SPGcover.
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 [  Translation]

 ।  true  as  pointed  out by  Shri  Paswan,  that
 the  SPG  Act  was  passed  during  the  Prime

 Ministership  of  Shri  Rajiv  Gandhi.  He  said  that
 there  could  not  be  SPG  provision  for  a  Prime
 Minister.  But  the  Prime  Minister  himself  cannot
 ask  for  providing  SPG  cover  butsome  one  else
 had  to  raise  this  issue  because  of  his  being  ०
 public  figure.  Shri  Rajiv  Gandhi,  himself  could
 not  say  that  he  should  be  provided  with  SPG
 cover.

 [English|

 Shri  Chidambaram  wrote  letters  to  Shri
 V.P.  Singh  ०  3rd  February and  on  9th  February.
 Shn  George,  the  Pnvate  Secretary  to  Shri  Rajiv
 Gandhihadalso  wntten  so  many  letters  abouttt.,
 They  hadrequested the  V.P.Singh  Goverment
 to  reconsider  this  decision.

 |  Translation|

 But  the  V.P.Singh  Govemment did  nothing
 They  should  have  had  reconsidered  it.  Shri

 Raj  Gandhi  was  assassinated  for  political
 purposes  and  it  was  politically  motivated  andit
 was  a  deliberate  attempt.  The  Govemment  was
 responsible  for  it  andthe  Verma  Commission
 has  proved  the  casual  attitude  of  the  Govern-

 mentandthe  CentralGovemmentand  Tamiinadu
 Government  were  responsible  for  it.  After  the
 withdrawal  of  SPG,  Shri  Rajiv  Gandhi  was  not
 provided  adequate  altemative  secunity.  In  Feb-
 ruary he  visited  Manipur  andat  that  time  only  one
 PSO  was  with  him.  |  have  seen  it  that  during
 election  penod  there  was  only  one  ortwo  PSOs
 with  Shr  Rajiv  Gandhi.  Such  thing  should  not
 happen  with  other  leaders.  We  have  lost  Shri
 Rajtv  Gandhibut  भ  future  such  things  should  not
 happen  with  any  other  leader.  The  Verma  Com-
 mission  inits  report  has  also  mentioned  about
 the  Congress  party.  We  do  not  wantto  hide  the
 facts  but  you  ०  hiding  the  tacts  anddo  not  want
 to  dwell on  them.  inthis  regard!  wouldliketosay  -
 that  there  was  communication gap  between  the *
 congress  party  and  the  administration.  inevery

 VAISAKHA  23,  1915  (SAKA)  Rule  193  442

 election  क happens that  every  Party  worker  want
 too  invite  party  leader  to  his  constituency but  the
 worker  cannot  kill  him.  The  opposition  parties
 should  think  over  this  fact.  No  Congressman  is
 responsible for  the  murder  of  Shn  Rajiv  Gandhi.
 Itis  alapse  onthe  part  of  administration.  Ifthere
 was  some  intelligence  report  about  the  assas-
 sination  of  Shri  Rajiv  Gandhi  then  why  that  fact
 was  not  brought  into  the  notice of  the  Adminis-
 tration.  |wouidlike to  ask  the  hon.  Home  Minister
 that  when  there  was  Intelligence reports  that  the
 venue  was  not  safe  to  hold a  meeting  then  why
 the  Administration  did  not  take  responsibility.  It
 should  have  taken  the  responsibility.  How  the
 party  workers  were  responsible  for  that  How
 they  could  think  of  arms,  human  bomb  or  any
 explosion.  No  party  worker  can  commit  such
 crime,  only  anti-social  element  can  doit.  Itis  the
 duty  of  the  Administration  to  check  such  things.
 This  happened  because  of  Communication gap
 and  that  is  why  we  are  distressed  over  this
 incident.  It  is  not  correct  that  any  congress
 worker  was  involved  in  it  but  it  is  true  that  the
 decision  of  the  V.P  Singh  Governmentto  with-
 draw  SPG  cover  was  not  nght.  The  then  Central
 Govenmentand State  Govemment  of  Tamiinadu
 were  aware  of  the  fact  that  Shn  Rajiv  Gandhi
 would  become  the  Prime  Minister  and  that  is
 why  he  was  made  political  victim.  The  Verms
 Commission  has  said  that  it  was  mentioned  by
 the  Cabinet  Secretary  Shn  Pandaey  that  5101
 Sheshan  should  not be  called  by  the  Commis-
 sion.  |  would  like  to  submit  that  after the  comple-
 tion  of  the  discussion  in  the  house,  ०  J.P.C.
 should  be  constituted  for  ०  detailed  discussion
 onit.  Astrongaction shouldbe  taken  against  the
 persons  who  are  guilty  forthat  so  that  such  thing
 may  not  happen  in  future.  Family  members  of
 Shn  Rajiv  Gandhi  also  runs  a  risk,  to  his  life,  so

 proper  secunity  arrangements  should  be  made
 for  him.  Proper  security  should  be  provided  to
 the  Pnme  Minister,  opposition  leaders.  Chief
 Ministers  and  other  VIPs.

 [English

 MR.  SPEAKER  :  Howdo  we  go  about  now?
 How  munch  time  should  we  sit  today?
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 SHR!  CHANDRA  JEET  YADAV
 (Azamgarh):  Sir,  !wantto  know  one  thing.  Really
 speaking,  this  was  not  properly  know,  when  the
 discussion  would  start.

 MR.  SPEAKER:  No.  Itwas  givenin  the  list
 itself.  The  time  was  also  given.  Itwas  extended.
 Thatis  all.

 SHRI  CHANDRA  JEET  YADAV:  |  know
 that!  amnottalking  about  that.  am  saying  that
 whether it  willnotbe  properto  give  opportunities
 to  two  former  prime  Ministers.  Two  former
 Prime  Ministers’  names  have  been  dragged  and
 this  is  avery  sensitive  issue;  itis  a  very  major
 issue.  Everybody  shares  the  same  feeling.  the
 same  sadness.  Itis  anational  tragedy.  Butsince
 two  former  Prime  Ministers’  names  have  been
 draggedin;  allegations  have  been  made  which
 are  onthe  records  of  the  Parliament,  may!  know
 whether  it  willnot  be  proper थां  leastto  give  them
 opportunities,  if  they  want  to  say  something?

 MR.  SPEAKER:  Yes,  definitely.

 SHRI  CHANDRA  JEET  YADAV:  There-
 fore,  my  request  will  be  that  since  they  are  not
 present  here-whoever  wants  to  speak  today,  let
 them-let  them  have  their  say  tomorrow,  त  want
 to.

 MR.  SPEAKER:  That  will  be  done.  Mr.
 Sudhir  Ray,  how  much  time  do  you  want?  Sup-
 pose  there  is  something  different  youwanttosay
 it  is  all  right.  ध

 DR.  SUDHIR  RAY  (Burdwan):  |  willspeak
 for  15  minutes.

 MR.  SPEAKER:  But,  you  will  not  repeat
 the  points.

 DR  SUDHIR  RAY:  Why?  Everyone  will
 give  their  points.

 MR.  SPEAKER:  Because,  thatis  the  rule.
 {did  not  allow  Kumari  Banerjee  to  repeat  the
 points.
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 Mr.  Verma,  how  muchtime  will  youtake?

 SHRI  SUSHIL  CHANDRA  VERMA
 (Bhopal):  Aboutten  minutes.

 MR.  SPEAKER:  Mr.  P.G  Narayanan,  how
 much  will  you  take?

 SHRI  ।  6  Narayanan  (Sobichettipalayam):
 About  15  minutes.

 MR.SPEAKER:  |  would  rather  have  you,
 Mr.  Narayyanan  speak  first.

 With  in  one  hour  orless  than  one  hour,  we
 willbe  rising  today;  andtomorrow,  त  necessary,
 we  willgive  chance  to  other  one  ortwo  Members;
 and  the  Home  Minister  may  reply.  Shri
 Narayanan.

 2148  hours

 SHRI  रि  6  NARAYANAN
 (Gobichettipalayam):  Mr.  Speaker,  Sirthe  Verma
 Commission  which  inquired  into  the  assassina-
 tion  of  former  prime  Minister  Rajiv  Gandhi  has
 indicted  the  then  Government  of  Tamilnadu,  its
 officials,  the  Government  of  India,  the  intelli-
 gence  Bureau  andthe  Congress  party  workers
 who  had  organised  the  public  meeting  at
 Sniperumbudur on  May  21.  1991,  whichhadled
 to  the  killing  ina  human  bomb  biast.

 The  Verma  Commission  findings  have
 three  elements.  They  relate  to  the  role  and
 responsibility  of  the  then  Government  of
 Tamilnadu  for  the  assassination  and  of  the

 Centre  andthe  Congress  Party  which  organised
 the  meeting  at  Sriperumbudur  which  Rajiv
 Gandhiwas to  address.

 e

 The  proximate  cause  of  the  assassination
 was  the  lapse  of  the  police  force  at  the  venue  of
 the  meeting  and  failure  to  prevent  human  bomb

 access  tothe  target.  Thethen  StateGovemment
 failed  to  provide  the  proximate  security  andthe
 lack  of  discipline  and  behavior  of  Congress
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 members  in  the  interest  of  the  security  of  their
 President  was  acontributory  factor.

 The  Commission  thought  that  the
 Tamilnadu  police  could  still  have  countered  this
 lapse of  the  Congress  Party.  Mr.  Chidambaram

 stated,  while  he  was  speaking,  that  suspended
 police  officers  were  reinstated  in  December,
 1991.When  the  inquiry  reveals  that  they  are  not
 responsible  forthe  lapse,  there  is  no  option  left
 withthe  State  Government  except  to  reinstate.

 The  Verma  Commission  has  reserved  its
 major  indictment  for  the  Centre.  Tamil  Nadu
 where  the  assassination  took  place  was  under
 president’s  Rule.  Therefore,  the  Centre  hasa
 larger  responsibility  inthe  matter  because  VIPs
 targeted  by  terrorist  groups  have  tobe  protected
 within  India  and  abroad  by  the  Centre.  But  the
 Centre's  response  in  the  context  spett  out  in  the
 memorandum  of  action  taken  on  the  Verma
 Commission's  report,  is  surprising  in  the  least.
 The  Centre  only  partially  shares  the
 Commission's  view  that  it  has  a  higher  respon-
 sibility  during  President's  Rule  in  a  State  but
 such  enhanced  responsibility/interaction  ts  lim-
 ited  to  policy,  budget  and  legislative  matters.
 The  Ministry  of  Home  Affairs  had  claimed  that
 itis  notinvolvedin  the  day-to-day  administration
 of  which  the  VIP  security  forms  apart.

 The  Centre  has  contended  that  the  Intelli-
 gence  Bureau  has  not  withheld  any  intelligence
 which  was  available  to  it  concerning  Rajiv
 Gandhi's  security  from  the  Tamilnadu  Govem-
 mentor  police.  One  such  report  of  the  Cabinet
 Secretariat  on  9th  December  1989  had  said  that
 there  was  ०  continuing  need to  provide  effective
 protection  to  Rajiv  Gandhi  andhis  family  in  view
 of  the  threat  from  Tamil  militants  and  others.  The
 Commission  also  inferred  that  the  message
 fromthe  Cabinet  Secretariat's  reports  andother
 intelligence  inputs  admitted  by  the  18  was  that
 the  attempt  on  Rajiv  Gandhi  in  Tamil  Nadu  by
 Tamil  militants  was  imminent.  But  the  docu-
 ments  made  available  to  the  Commission  es-
 tablishes  that  the  Center's  perception  of  the
 threat  to  Rajiv  Gandhi  was  detective.  Earlier,
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 there  was  areport  about  LTTE  threat  to  Con-
 gress  and  Janata  Dal  leaders  hailing  from  the
 South  and  to  protected  persons  from  Tamil
 Nadu.  There  wasnotslightest  anticipation  of  any
 threat  to  Rajiv  Gandhi.

 The  Tamil  nadu  police,  however,  seemed
 to  have  a  better  anticipation.  As  soon  as  Rajiv
 Gandhi’s  programme  to  visit  Tamil  Nadu  was
 announced,  the  security  arrangements  ordered
 by  the  DIG  CID  to  the  concerned  Superinten-
 dents  of  Police  refereed  to  the  threat  the  VIP
 faced  as  of  high  order.  The  IB  at  various  times
 had  altered  the  Tamil  Nadu  police  that  Rajiv
 Gandhi  was  atthe  top  the  hit  list  of  LTTE  and
 Punjab  terrorists  and  he  needed  the  maximum
 security  umbrella,  since  the  SPG  cover  had
 been  with  drawn  after  his  stepping  drawn  as
 prime  Minister.  However,  necessary  back-up
 measures,  following  the  maximum  alert,  have
 not  been  taken  by the  IB  and  particularly  by  the
 Central  Govemment,  as  Tamil  Nadu  was  under
 the  President’s  rule  in  May,  1991.  Butthe  Cen-
 tralGovemmenthad  glossed  over  the  failure  on
 its  part  by  saying  that  the  procedures  laid  down
 inthe  Yellow  Book  were  adequate but  theirfautty
 implementation  led  to  the  tragedy.

 The  Centre  definitely  has  failed to  dicharge
 its  obligation  of  greater  interaction  and  direction
 to  the  Tamil  Nadu  Government  during  the
 President's  Rule  in  force  in  the  State  for  Shri
 Gandhi's  secuntty  in  spite  of  the  very  high  threat
 to  him  in  Tamil  Nadu.  This  was  made  know  to
 Tamil  Nadu  Government  by  its  intelligence
 agencies  andthe  Cabinet  Secretariat.  This  was
 acontributory  lapse.

 Ifthe  Tamil  Nadu  Police  had  anticipated  a
 threat  to  Rajiv  Gandhijiandtaken  every  precau-
 tion,  then  what failed?  Itis  notthe  withdrawal  ot
 the  SPG  cover  for  Shr  Rajiv  Gandhi  or  the
 failure to  provide  an  alternative-which  the  Cen-
 tre  has  to  account  for  instead  of  blaming  the
 lapse  on  the  Tamil  Nadu  Govemment-that  has
 resulted  in  this  incident.  Such  a  cover  could
 have  helped  againsta  frontal  attack  like  from

 bullets  or  bombs  or  grenades  aimed  atthe  target.
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 What  made  Shri  Rajiv's  assassination  possible
 was  the  method  andthe  device  used  beyond  all
 methods.  The  assassin’s  access  top  the  target
 owes  itself  to  a  failure  at  the  spot.  The  lapse  is
 not  entirely  that  of  the  Tamil  Nadu  police.  Itis
 partly  the  failure  of  the  Cengress  organisers  to
 regulate  the  behaviour of  their members  where
 security  of  their  leaders  are  involved.  Failure  of
 the  Congress  workers  to  comply  with  the  secu-
 rity  requirements  was  all  too  obvious  at
 Sriperumbudur.

 Now,  |  would  like  to  touch  the  role  and
 responsibility  on  the  part  ofthe  Congress  Party
 and  the  observations  of  the  Commission  onthe
 Congress  functionaries  in  Tamil  Nadu.  ।  is

 evident  fromthe  observations  of  the  Commis-
 sion  that  the  /Congress  Party  workers  and
 organisers  at  the  venue  of  the  meeting  did  not
 extend  the  required  cooperation  to  the  police  and
 created  impediments  क  making  proper  security
 arrangements  for  Shri  Rajiv  Gandhi,  particu-
 larly,  क  ensuring  strict  control  in  his  proximity.
 This  ७  evident  fromthe  Report  at  page  53  para
 11.07.  |  would  like  to  quote  the  relevant  portion
 tocorroborate  the  other  evidence  to  this  effect.
 |  quote:

 “This  is  significant  on  account  of  the

 police  officers’  case  thatthis  announce
 mentat  about  10.00p.m.  had  the  con-
 sequence  of  persons  rushing  near  the
 redcarpettowards  left  of  the  rostrum
 from  all  sides  since  A.J.  Doss  an-

 nounced  thatthose  whowatedtogar-
 land  Shri  Rajiv  Gandhishould  come
 to  that  side  ;  and  this  confusion  facili-
 tated  entry  into  that  area  of
 unauthorised  persons  including  the
 human  bomb  without  any  security

 check.”

 One  could  infer  trom  the  Report  that  Con-
 gressmenandthe  Party's  Lok  Sabhacandidate
 from  Sriperumbudur  Maragatham
 Chandrasekhar,  exhibited  a  total  lack  of  aware-
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 ness  oftheir  obligation  to  cooperate  with  the
 police  force  and  to  facilitate  them  in  their  task  of
 providing  security  to  Shri  Gandhi.  The  Con-
 gressmen  didnot  even  exhibit the  kind  of  disci-
 pline  and  behavior  itwas  reasonable to  expect
 fromthem.

 क  the  interest  of  the  security  of  their  party
 President  when  the  high  thereat  to  him  was
 known  generally ०  everyone.  The  Commission
 itself  observed  that  this  was  alapse  onthe  part
 of  the  Congress  functionaries  in  Tamil  Nadu
 eventhough  by  exercise  of  reasonable  foresight
 and  the  poser  available  to  the  police  force,  it
 could  have  effectively  counteredto  some.  The
 Congress  candidate from  the  constituency who
 did  notthink  that  it  was  necessary to  associate
 with  the  Tamil  Nadu  Congress  Chief  Shri
 Ramamurthy  andthe  volunteers  at  his  disposal
 inall  respects.  This  willbe  clearly  evident  from
 the  findings  of  the  Commission.  Here!  would  like
 to  quote  the  relevant  portions  from  the
 Commission’s  findings  to  show  how  they  were
 non-cooperative  to  each  other:

 |  quote  from  page  77,  para  15.02:

 ॥  appears  from  the  evidence  and
 is  not  disputed  that  there  was  notin-
 volvement  of  TNCC(I)  President  K.
 Ramamurthy or  any  ०  its  office-bear-
 ersinthe  arrangements  Damodaran,  a
 nominee  of  TNCC(|)  President,  ap-
 pearstohave  gone  to  Snperumbudur.”
 Ad.  Doss  was  appointed  by
 Shrimati  M.  Chandrasekhar  as  the

 Chief  Organiser.  Damodaranbeingun-
 welcome  at  Sriperumbudur,  returned
 to  apprise  the  TNCC(|)  President  and
 mentionedthe  unsuitability  of  the  venue
 of  the  meeting  chosen  by  the  candi-
 date.”

 Apparently,  K.  Ramamurthy  did
 not  hesitate  to  take  necessary  action
 andfirmly  overruled -.  Chandrasekhar
 inrespect  of  apart  ofthe  arrangements
 made  by  her.  However,  apart  from  this
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 action  by  the  TNCC(I)  President,  he
 didnotinvolve  himsetfin  any  partofthe
 arrangementin  spite  of  being  told  that
 the  arrangements  forthe  meeting  were

 unsatisfactory”......

 “  has  been  observed  further  that
 K.Ramamurthy,  the  TNCC(I)  President  being
 himself  highly  threatenedis  a  protected  person
 of  '2  category.  Itis  reasonable to  assume  that
 he  hadknowledge  andawareness  ofthe  security
 risk  of  Rajjiv  Gandhi  generally  if  not  in  minute
 detail.  -  was,  therefore,  his  primary  responsibil-
 ity  for  making  the  arrangementin  the  meetings
 of  Rajiv  Gandhi  in  Tamil  Nadu.  This  discloses
 lack  of  awareness  and  proper  perception  क  the
 TNCC(1)President  K.Ramamuthy  aboutthe  need
 of  stringent  security  for  Rajiv  Gandhi.  twas  also
 his  duty  to  see  that  the  parlymen  behave  क  an
 orderly  manner  and  facilitate  observance  of
 security  norms  which  they  failed  to  do  so.

 Sir,  there  are  certain  other  facts  which

 emerge  from  the  a  evidence are:

 (1)  Lack  of  coordination  between  the  can-
 didate  and  the  TNCC(I)  President  K.
 Ramamurthy;

 The  Congressmen’s  main  concern  was
 only  to  encash  Rajiv  Gandhi's  visit  to  improve
 the  election  prospects,  not  bothering  about  his
 security  needs.

 (2)  Nosenior  Congress  (|)  leaderotherthan
 the  candidate  visited  the  site  and  the  candidate
 was  concerned  primarily  with  the  gathering  at
 the  meeting  alone;

 (3)  One  of  the  main  failures  whichcontrib-
 uted  to  ineffective  access  was  erection  of  single
 barricades  and  thattoo  inadequate  infrontofthe
 rostrum  and  nobarrtcades  behind  the  rostrum.
 Forthe  erection  of  barricades,  it  was  leat  that
 sufficient  materials  andthe  manpower  were  not
 available  at  the  state.  When  local  prominent
 leaders,  including  AIADMK  Party  Member  Mr.
 Murthy  came  forward  to  erect  double  barricade
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 and  ready  to  provide  materials,  the  Congress(I)
 Leaders  rejusedto  acceptthe  same.

 This  has  created  general  disorder  through-
 out.  ।  therefore  necessary  that  some  guide-
 lines/code  of  disciptine  should  be  framed to  be
 followed  by  partymen/organisers  on  such  occa-
 sions  where  VIPs  are  to  Participate.

 As  regards  the  SPG  cover,  one  of  the
 execuses  given  to  the  Verma  Commission  for
 the  withdrawal  of  SPGcover  was  “inadequacy
 of  strength  of  SPG”.  Then  whyis  it  that  in  April
 1990  so  many  SPG  officers  who  had  worked
 with  Rajiv  Gandhiwere  posted  out  of  the  cadre
 to  join  in  far-flung  parts  of  India.  And  howwas  it
 then  suddenly  possible  after  the  assassination
 forthe  SPG  to  provide  protection  not  just  to  one
 ex-Prime  Minister  buttotwo  and  their  proximate
 families,  as  well  as  to  Rajiv’s  family?

 The  Commission's  conclusions on  Pages|
 80  to  85,  especially  paras  dealing  withthe  SPG
 are  clear  proof  that  once  SPG  cover  was  with-
 drawn  on30  January,  199  againstthe  protests
 of  the  Congress  Party  and  overturning  a  deci-
 sion  of  4th  December,  1989  to  continue  the
 cover,  ।५  was  very  clear  from  that  there  was
 failure  of  the  CentralGovernmentto  provide  to
 Rajiv  a  suitable  alternative  cover  even  after
 announcement  of  general  elections  accentuat-
 ingthe  threatto  him.

 Rajiv  Gandhi  was  the  most  threatened
 person  inthe  country  as  Prime  Minister and  this
 threatto  him  remained  unreducedtill  his  assas-
 sination.  We  have  learnt  a  lesson  from  this
 tragedy.  Even  after  this,  the  SPG  cover  was
 denied  to  him  and  and  his  family  members.
 Providing  security  for  persons  who  are  highly
 threatened  by  virtue  to  their  official  functions
 performed with  dedication  wouldbe  coterminous
 with  their  occupancy  ofthe  office  they  holdin  this
 age  of  growing  terronsm  and  would  be  ०  disin-
 centive  to  many  to  work  with  devotion  whichis
 not  conduciveto  the  nation’s  welfare  .and

 progress.
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 Lessons  of  Rajiv  Gandhi's  assassination
 are  not  learnt  properly  even  thereafter  which
 indicates  absence  of  mechanism  to  ensure
 learning  from  the  experience  of  past  mistakes.
 In  fact,  the  Tamil  Nadu  Chief  Minister  Dr.
 Puratchithalaivi  is  waging  a  war  against  the
 LTTE  to  wipe  them  out  completely  inspite  of  her
 being  क  the  top  hit  list  of  LTTE  militants.  ।  is,
 therefore,  inthe  fitness  of  things,  necessary  to
 strengthen  the  security  measures  including  the
 aerial  security.  |  hope  andtrust  thatthe  Govern-
 ment  of  India  must  cooperate  in  her  attemptto
 wipe  out  LTTE  completely  and  see  that  VIPS
 who  are  on  the  hit  list  of  terrorists  are  given
 proper  security  so  that  tragedies  like
 Sriperumbudurconnot  recur.

 DR.  SUDHIR  RAY  (Burdwan)  :  ।  is  with
 deep  sense  of  sorrow  that  |  participate  in  this
 debate.  |  fully  sympathise  with  Shri  Mani

 Shankar  Aiyar  and  Shr  P  Chidambaram whose
 speeches  were  full  of  high  emotions.  But  they
 have  overlooked  the  finding  of  the  Verma  Com-
 mission  and  they  are  insisting  only  on  one
 aspectthatis withdrawal  ofthe  SPG.  The  Verma
 Commission  has  submitted their  report.  He  said
 that  this  assassination  would  be  avoidedif  the

 Tamilnadu  Governmentand the  Govemmentof

 India  fulfilled their  duty.

 He  indicted  the  Tamil  Nadu  Government
 for  its  role  and  dereliction  of  duty.  The  Tamil
 Nadu  Govemment  should  have  been  alive  to  this
 security  problem  because  Tamil  Nadu  became
 asafe  heaven  forthe  LTTE  elements.  .

 As  youall  know  that  LTTE  received  patron-
 age  and  blessings  of  both  AIADMK  and  the
 Congress  Party.  But  after the  Rajiv-Jayavardane
 pact,  LTTE  became  very  much  dissatisfied  with
 our  Prime  Minister  and  they  took  every  oppor-
 tunity  to  discredit  him  andto  malign  him.  There-
 fore,  itwas  the  duty  of  the  Tamil  Nadu  Admin-
 istration  andthe  Tamil  Nadu  Police  to  give  him

 proper  security  cover.  But  they  did  not  do  that.
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 There  were  lacunae  in  the  arrangements  be-
 cause  the  area  was  not  properly  guarded  and
 people  were  coming  and  going.  There  wascom-
 plete  chaos  andanarchy  inthe  meeting  place:

 The  Government  if  India  also  hada  share
 of  guilt  because  the  Givenmentof  India,  espe-
 cially  the  Intelligence  Bureau,  the  Ministry  of
 Home  Affairs  did  not  properly  interact  with  the
 State  Administration.  They  did  not  give  all  the
 news  tothe  State  Administration.  ।  this  connec-
 tion,  |shouldsay,  as  Shr  Guman  MalLodhaand
 Shri  Ram  Vilas  Paswan  said,  that  the  Govern-
 ment  at  that  time  was  not  of  Shri  VP  Singh’s
 Government  but  it  was  the  Government  of  Shri
 Chandra  Shekhar  who  was  brought  up  by  the
 Congress  Party.  ॥  was  a  proxy  Government  of
 the  Congress  Party.  itis  known  to  everyone  that
 Congress  Party  assured  him  of  at  least  one

 year’stenure  therefore,  if  there  was  any  security
 lapse  or  any  lapse  on  the  part  of  the  Central
 Govemment.,theycannotblame  ShnV.P.  Singh
 because  it  was  a  proxy  Government  of  the
 Congress  party.

 Mr.  Justice  Verma  blamed  the  Congress
 party.  Weallknowthis  and  whenever  wetell  this
 the  Congress  party  says  that  theirs  party  is  like

 River  Ganga,  everyonecomes  throughit.  Itis
 like  a  Kumbh  Mela.  But  what  was  the  situation
 inthat  meeting.

 My  other  friends  read  from  the  report,  soi
 need  not  report  those  arguments.,  But  anyway
 there  was  no  discipline.  There  was  complete
 chaos  there  in  the  meeting.  |  hope  the  Home
 Minister  would  answer  my  points.

 !amtoldthat  Shri  Rajiv  Gandhi was  to  held

 his  meetings  at  Moradabad,  Bareilly  and  Rampur
 onthe  21stof  May.  Why  those  meetings  were
 canceled?  Why  didhe  goto  Tamil  Nadu?  When
 there  was  ०  high  security  risk,  when  there  was
 extreme  risk  to  his  person,  why  the  Administra-
 tion,  the  Police  force,  the  Intelligence  Bureau
 allowed,  atthe  last  moment,  his  engagements
 to  be  canceled  and  he  was  rushed  to  Tamil
 Nadu?  The  Congressmen  behaved  ina  most
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 indisciplined  way  and!  must  say  when  this  sad
 assassination  took  place,  what  was  the  record
 of  the  Congress  party.  In  various  States,  क  the
 name  of  protest  meetings  they  set  fire  to  oppo-
 sition  houses.  Theythreatened  many  opposition
 leaders.  Inmy  State  a  Congress  journalist  pub-
 lished  an  article  accusing  Shri  Jyoti  Basu  and
 Shri  V.P.Singh  for  hatching  aconspiracy  forthe
 Rajiv  Gandhi’s  murder.  This  is  actually  the
 case.

 MR.  SPEAKER:  Why  do  you  bring  Shri
 Jyoti  basu’s  name?  It  is  not  mentioned  in  the
 report,  notin  the  Commission’s  report.  (/nter-
 ruption)

 DR.  SUDHIR  ROY:  A  Congress  journalist
 hadsaidso.  Therefore,  |  would  request  the  Home
 Minister (०  arrange  security,  to  arrange  security
 measures  ina  leakproof  way.  Notonly  that.  the
 forces  of  destabilisation  are  very  mouh  strongin
 India  now.  Every  where  they  are  raising  their
 ugly  heads.  Only  a  few  days  ago  there  were
 some  incidents  in  Manipur  and  Kashmir  is
 burning.  Pakistanis  raising ०  low  proxy  war.

 Therefore.  we  want  that  we  must  be  alive  tothe
 situation.  Our  Congress  friends  have  a  lot  of
 respect  for  Shri  Chidambaram  and  Shri  Mani
 Shankar  Atyar.  They  only  stressedon  one  point.
 thatis,  the  withdrawal  of  SPG  cover.

 MR.  SPEAKER  :  Allthese  points  have  already
 beencovered.  itisnotnecessary  to  repeat  them.

 DR.  SUDHIR  ROY:  lam  just  reading  from  the
 report  of  the  Verma  Commission.  page  107,
 paragraph 2:

 “(2)  Whether  the  assassination  of
 Shri  Rajiv  Gandhi  could  have  been

 averted  and  whetherthere were  lapses
 or  dereliction  of  duty  inthis  regerdon
 the  part  of  any  of  the  individuals
 responsible  for  his  security.

 Answer:  Yes.  The  assassination  of
 Shri  Rajiv  Gandhi  could  have  been
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 averted  but  for  the  lapses  or  derelic-
 tion  of  duty  of  the  Tamil  Nadu  police
 force  which  constituted the  prominent
 cause.

 There  were  lapses  and  dereliction  of
 duty  of  the  Tamil  Nadu  police  force
 and  consequently  of  the  Government
 of  Tamil  Nadu;  of  the  1.B.,  M.H.A.,

 MR.  SPEAKER :  Itisnotnecessary  to  read

 these  things  because  itis  laidonthe  Table.  You
 just  Say  that  that  paragraph  may  be  referredto.

 DR.  SUDHIR  RAY:  Paragraph  16,
 summorising  the  conclusions  is  relevant,  men-
 tioning  that  the  Congress  party  organisers  of  the
 metting  had  specifically  failed.

 {  Translation]

 SHRI  SUSHIL  CHANDRA  VERMA
 (Bhopal):  The  august  house  haslistenedto  the
 speeches  of  twohon.  Members  Shni  Aiyar  and
 Shri  Chidambaram.  They  have  mentioned  that
 how  laboriously  they  have  prepared the  draft  of
 NSG  Act.  They  have  had  closed  door  delibera-
 tions  for  three  days  to  formulate  this  Act.  Some-
 times,  italso  appears  from  their  speeches  that
 perhaps  they  have  also  done  some  field  workto

 assess  the  implementation  of  their  scheme.  Itis
 one  aspect  of  the  picture  that  recently  they  have
 formulated  ०  scheme  and  have  also  seen  the
 successful  implementation  of  that  scheme.  For
 that  they  deserve  all  praise.  But  there  is  other
 side  of  the  picture  also  and  that  relates  to  those
 persons  who  are  practically  involved  in  main-
 taining  law  and  order  and  making  security  ar-
 rangements.

 !  have  got  an  opportunity  to  make  security
 arrangement  forfourtimes  when  pt.  Jawahar  Lal
 Nehru  was  the  prime  Minister.  ।  was  8  coici-
 dence  that  when  |  was  District  Collector,  pt.
 Nehru  visited  my  district  forfour  times.  People
 like  me  who  have  practical  expenence  of  secu-
 rity  arrangements  know  the  pulls  and  pressures
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 and  burden  of  responsibility  faced  by  the  District
 magistrates.  Before  |  dwell  upon  the  Special
 force,  |  would  like  to  tell  you  about  my  own
 experience  inthis  regard.  |  wouldlike  totell  you
 about  the  comingtime  in  the  eyes  of  an  Admin-

 istrator.  oo

 Itis  being  said  by  the  Congress  party  that
 at  the  time  of  Tamilnadu  visit  of  Shri  Rajiv
 Gandhi,  they  emphasised  on  proper  security
 arrangementbut  thatcouldnot6e  done.  Butthere
 15  practical  difficulty  in  it.  ।.  myself,  realise  it
 when  |  was  Collector  कं  Raipur  क  1962  and  Pt.
 Nehrucame  ona  visit  to  Raipur.  iwas  respon-
 sible  forthe  security  arrangements.  Dr.  Kailash
 nath  Katjhw  was  our  Chief  Minister.  When|  was
 making  arrangemets  for  dias  etc.,  Congress
 workers  objected  to  it  and  said  that  it  was  their
 election  meeting  and  they  would  do  whatever
 they  like  and  asked  me  notto  interfere  in  their
 matters  otherwise  they  would  make  allegations
 against  me  for  working  against  the  party  interest.
 Anyhow,  |  didnot  have  much  experience  by  that
 time  because  it  was  my  first  charge  so!  could
 notactsostrictly  as  |should  have.  As  aresult
 of  it.  disorder  prevailed  there.  When  Pt.  Nehru
 came  down  fromthe  dias  he  was  surrounded  by
 the  people  andthe  Chief  Minister  Dr.  Kailash
 Nath  Katju  any  howreachedtohiscarbutlosthis
 glasses  inthe  crowd.  |  was  very  much  ashamed
 ofthe  mismanagement  and  wrote  aletter to  the
 Chief  Secretary  that  |  sould  not  make  arrange-
 ments  for  the  Prime  Minister  according  tothe
 blue  book  and  hence  if  he  desired  he  could
 transfer  me.  He  had  full  faith  in  me  and  did  not
 transfer का  from  there.  Afterone  year Pt.  Nehru
 again  visited  Raipur  at  the  time  of  Chinese
 aggression.  Atthattime  |  did  notlistentoany  one
 and  ourarrangement  was  excellent.

 What  |  want  to  say  is  that  if  the  District
 Administration  acts  strictly,  he  face  the  pulls
 and  pressures.  The  Verma  Commission  has
 also  referred  to  the  recent  visit  of  our  Prime

 Minister  from  Bhopal  to  Vidisha  and  there  was
 also  disorder  because  it  was  a  party  meetingand
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 the  workerinsisted  that  their  Prime  Minister  was
 coming  andit  was  their  furrction  so  the  admin-
 istration  should  not  interfere  init.  Allthese  things
 havetobe  understood.  The  party  workers  should
 make  their  political  leaders  aware  of  the  pos-
 sible  risks  but  if  it  is  expected  from  the  district
 administration  that  it  would  face  all  threats  at  its
 own,  that  would  be  very  difficult  task.

 District  Administration  do  succeeds  at
 some  places  न  keeping  the  party  workers  atbay.
 From  the  assassination  of  Shri  Rajiv  Gandhiin
 South  nolessons  seems  tohave  beenlearnt  as

 is  evident  from  the  disturbing  seenes  witnessed
 during  the  visit  of  the  Hon.  Prime  Minister  this
 year  or  last  year.  Shri  Chidambaram  while
 dwelling  on  such  incidents  was  clearly  at  pains
 inview  of  thesecunity  arrangements  beingmade
 during  such  visit.

 |  would  like  to  submit  that  from  my  own
 experience  |  have  gotevery  doubt  whether  rais-
 ing  of  Special  Force  by  the  Centre  to  provide
 effective  security  cover (०  the  Hon.  Prime  Min-
 ister  or  other  persons  will  be  a  successful
 exercise.  This  sortof  thinking  is  somewhat new
 inIndia  and  nosuch  thing  was  ever  witnessedin
 the  past,  not  even  during  the  rule  of  the  Britishers.
 Four  times  |  was  incharge  of  the  security  ar-

 rangements  forthe  visits  of  Nehru  ७.  Mr.  Handoo
 andlater  on  Rustam  ji,  used  to  visit  the  districts
 just  one  or  two  days  in  advance  and  also  used
 to  give  suggestions  very  humbly  as  follows

 [English)

 “May  |  suggest  such  and  such  things?
 Would  you  consider  such  and  such
 change?”

 [  Translation}

 They  were  not  used  to  issuing  direction  to
 the  District  Magistrates.  Shri  Chidambaram
 informed  us that  an  Assistant  Director  of  NSG
 has  been  empowered  to  issue  directions.  Itis
 nice  that  the  said  official  did  not  visit  my  district
 during  my  service  period  otherwise  he  would
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 have  been  the  first  tobe  arrested  by  me.  Inmy
 work  nobody  was  allowed  to  intervene  whether
 he  belonged  to  any  Central  Force  orany  other
 organisation.  Maintenance  of  law  and  orderis
 the  responsibility  of  the  State  Governments  and
 the  Central  Government  must  understand  that
 by  raising  the  strength  of  the  Central  Forces
 effective  security  cover  cannot  be  providedto
 the  Prime  Minister.  This  responsibility  should
 be  thrust  on  to  the  State  Governments  For
 providing  effective  security  cover  to  the  prime
 Minister  and  other  VIPs  the  State  Govemments
 must  be  trusted  upon  by  the  Centre.

 Mr.,  Speaker,  Sir.,  difficulttimes are  ahead.
 There  ७  a  serious  threat  to  the  security  of  the
 Prime  Minister  other  leaders  and  VIPs  in  the
 days  tocome.  There  are  number of  incidents  of
 assassination  in  the  history  of  world  and  that  of
 Indiathe  World  has  witnessed  many  assassina-
 tions.  Abraham  Lincoln  was  assassinated  for
 advocating  the  cause  of  slavery.  Leavers  in
 India  also  pursue  some  missions.  ।  the  people
 do  not  approve  of  their  missions  then  they  also
 mightbe  assassinated.  Martin  Luthar  King  was
 killed  in  USA  for  demanding  equality  of  rights  for
 alland  ending  exploitation.  For  many  reasons
 such  incidents  dotake  place.  Example  of  South
 Korea  ७  before  us.  Forvested  interests  Interior
 Minister of  President  Park  shot  from  behind  the
 President  and  his  wife  after  inviting  them  toa
 dinner.  Interior  Minister  shot  the  President  to
 become  President  of  /South  Korea  due  to  inter-
 nal  power  struggle  in  the  party.  This  way
 criminalisation  of  politics  is  being  witnessed.
 Liquidate  the  person  whois  notto the  liking.  Even
 inelections  if  defeat  is  not  ensured  then  shootthe
 prospective  candidate  because  defeat  through
 ballat  is  not  possible  all  the  times.  Inthe  times
 tocome  India  will  face  ०  grave  situation.

 Sir.  |  putin  33  years  in  |AS  from  Collector
 to  Chief  Secretary  andfor  4  years  was  posted  in
 Delhi  as  Secretary  and  |  also  witnessed  the
 security  arrangements  beihg  made for  all  these
 years.  Onthe  basis  of  experience  |  can  say  that
 we  must  be  on  the  alert.  Microlight  flights,  as
 reported  by  the  newspapers,  are  also  ०  grave
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 threat.  What  will  happen  if  through  microlight
 aircrafts  explosives  are  dropped  on  the  houses
 ofthe  VIPs.  Everyday  new  weapons  are  being
 inventedin  the  world.  These  weapons are  being
 made  available  for  40  to  50  thousand  rupees  in
 the  market.  |  readin  the  ‘Time’  magazine  that  all
 these  weapons  are  being  manufactured  in
 Peshawar.  After  Afgan  war  when  the  arms
 manufacturers were  asked  about  the  future sales
 they  answered  that  their  arms  will  be  in  great
 demandin  India.  Shoulder  missies  can  be  fired

 through  these  missiles.  Situation  on  the  border
 is  also  a  cause  of  worry.  Old  perspectives
 regarding  detence  of  the  country  will  not  hold  us
 क  good  stead  and  mere  organisation  of  Armed
 Forces  cannot  win  wars  for  India.  Example  of
 Gulf  waris  before  all  of  us.  We  must  think  about
 state  ofthe  arttechnologies  andlatest  weapons
 in  new  perspective,  because  on  one  side  250
 persons  are  being  killed  and  on  the  other  side
 2,50,000  persons  are  being  killed.  If  old  prac-
 tices  are  done  away  with  and  NSC  and  Central
 Forces  are  being  depended  upon for  the  security
 of  the  Prime  Minister  then  the  State  Govern-
 ments  willstop  taking  interest  in  the  matter.

 The  State  Govemmentcan  definitely  coop-
 erate  with  the  Centre.  Otherwise  it  is  quite
 possible  that  the  State  Government  mighttum
 hostile  against  the  Centre.  Alright  deploy  Cen-
 tral  Forces  andthe  States  will  withdraw  theirown
 Forces.  Mere  deployment  of  300 to  400  security
 personnel  sent  by  the  Centre  cannot  provide
 effective  security  cover to  the  prime  Minister.
 How  can  the  Centre  know  the  exact  figure  of
 security  personnnel  deployed  during  the  visits
 of  the  Prime  Minister.  |  know  the  arrangements
 used  to  be  made  by  the  State  when  |  was  Chief
 Secretary  and  Collector.  The  Centre  thinks  that
 bymerelysending  100to200secunty  personnel
 effective  security  Cover  can  be  provided  tothe
 Prime  Minister.  The  State  Governments  have
 got  whole  of  paraphemalia  for  the  purpose  only
 through  this,  effective  Security  cover  can  be
 provided.  We  must  have  anewapproach  regard-
 ingsecurity.  There  isnoneed  for  deptoying  one
 ortwoshadow cover  security  personnel.  म some-
 body  vows  to  kill  anyone  then  no  power  can
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 provide  effective  security  cover.  Why  is  the
 Government  spendingsomuch  money  onsecu-
 rity?  Whatis  the  use  of  deploying  100  personnel
 instead  of  one  andspending?  Canallthis  provide
 effective  security  cover?

 Sir,  this  is  the  reason  why  |  did  not  referto
 the  reportin  my  submission  and  did  only  dwell
 onthe  background.  |  apprised  the  House  of  my
 experiences  as  an  Administrator.  |  will  feel
 obliged  ifthe  Home  Ministry  ponders  overthese
 thing

 [English]

 MR.  SPEAKER:  Well.  |  think  wecan  rise
 now  and  meettomorrow.  Tomorrowthe  Home
 Minister  may  reply  and  if  one  ortwo  Members.
 against  whom  something  has  been  said,  want  to
 sesseeee.-(/terruption)

 SHRI  A.  CHARLES:  Sir  Give  me  five
 minutes  please.....(/nterruption)  Sir,  it  willbe
 unfair  if  we  are  not  given  five  minutes.

 MR.  SPEAKER:  Are  you  going  to  make
 any  new  points?

 SHRIA.  CHARLES:  Yes.  Sir.

 MR.  SPEAKER:  You  do  one  thing.  you
 write  down  ona  piece  of  paper  and  give  tttome.
 ॥  (१1616  are  any  new  points,  |  will  give  you  the
 time.

 SHRI  A.  CHARLES:  ।  shall  just  mention
 points.  Sir.  |  shall  be  making  two  points  which
 have  not  been  mentioned  by  anybody.

 MR.  SPEAKER:  Wedofteel  certain  things.
 We  have  our  emotions  and  this  is  a  very  sensi-
 tive  issue.  |can  realise  that.  Butlet  us  not  make
 it  ०  ritual  please.

 SHRIA.  CHARLES:  Notatall.  Sir.
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 MR.  SPEAKER:  Butif  you  have  any  new
 points  give  them  to  me  in  writing  one,  two  three.
 !  will  just  consider  them  and  give  you  the  time.

 SHRI  PAWAN  KUMAR  BANSAL
 (Chandigarh):  You  fix  the  time  limit.  we  will  not
 cross  that  limit,  Sir.

 MR.  SPEAKER :  ।  thatis  tobe  there,  then
 ।  give  you  five  minutes  each.

 SHRI  A.  CHARLES:  Sir,  it  is  with  the
 greatest  feeling  of  sorrow  andagony  that!  stand
 to  participate  प  this  debate.  There  are  moments
 inthe  life  of  aperson  when  he  find  it  extremely
 difficult to  give  vent  to  the  feelings.  in  my  life,  this
 is  one  such  occasion.  The  main  conclusions
 andrecommendations  of  the  Commission  have
 been  very  ably  presented  here.  |  amnot  goingto
 refertothem.  But  one  point  not  so  fartouched,
 1  am  trying to  bring  to  the  notice  of  this  august
 House.  Para  14.23  says  and  |  quote:

 ॥  appears  that  the  18.  and  also  the
 M.H.A.  did  not  feel  comfortable  at  the
 withdrawal  of  S.P.G.  cover  to  Rajiv
 Gandhi  without  provion  to  hm  of
 suitasble  alternative  for  proximate
 security,  inspite  of  the  threat  to  him
 continuing  unreduced.”

 Para  14,24  says.....(/nterruption).

 MR.  SPEAKER:  Please,  Mr.  Charles,  it
 will  take  time.  Please  make  your
 points,

 SHRIA.  CHARLES:  Justone  minute.  Sir.
 This  has  not  been  mentioned  by  anybody.  Para
 14.24says:

 “The  Commissions  left  with  the  tmpres-
 stonthat  the  DIB.  M.K.  Narayananan,  was  not
 satisfied  with  the  security  arrangements  for
 Rajiv  Gandhi  and  was  apprehensive  about  his
 safety  but  for  some  undisclosed  reason,  he  was
 ineffective  and  has  chosen  to  maintain  silence
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 evennow.  ।  this  impression  of  the  Commission
 be  correct,  such  disability  in  the  holder of  ahigh
 office  15  disturbing  and  its  cause  needs  to  be
 discovered  and  eradicated  for  the  health  of  the
 polity.”

 |feelthat  some  sort  of  aconspiracy  ७  being
 poisedhere.  |  shall  plead  with  the  Home  Minister
 tolook  into  this  particular  aspect  as  towhy  such
 an  officer  of  high  standing  was  unable  to  disclose
 whateverhe  knew,  even  before  sucha  Commis-
 sion.

 One  more  point  |  shall  just  bring  to  your
 notice  and  |  shall  conclude.  Rajiv  Gandhi  was
 notaperson  who  wasafter  any  office.  |  quote  the
 first  sentence  of  Chapter  ।

 Rajjiv  Gandhi  was  a  reluctant  en-
 trantin  politics  on  the  sudden  death in
 aircraft  of  his  politician  brother  Sanjay
 Gandhi.  at  the  behest  of  his  mother.
 Prime  Minister  Indira  Gandhi,  in
 1980.”

 Sir,  ata  time  of  one  of  the  greatest  crisis  of
 the  country.  just  to  console  his  mother.  just  to
 give  some  sort  of  a  security  to  his  mother.  just
 10  give  some  sort  of  a  security  to  this  country.
 नित] ४  Gandhi  entered  into  politics  and  quite
 unfortunately,  in  so  short  a  time,  he  lost  his
 bellowed  mother  andthere  was  no  ०  toleadthe
 country  and  he  was  chosen  unanimously.  All
 over  the  world  he  has  been  hailed  as  one  of  the
 most  charming  Prime  Ministers  of  the  world.
 That  became  one  of  his  greatest  handicaps.

 ॥  was  not  only  the  lapse  of  the  security
 giventohim,  but  itwas  the  situation  thathas  been
 created  by the  anti-Ranjiv  forces  and  antt-con-
 gress  forces  that  contributed  to  the  whole  thing.
 Sir.

 Rajiv  was  the  most  reluctant  man  tocome
 10  polities.  He  was  anoble  andinnocentman,  he
 was  brought  to  politics.  inhumanly  disgraced
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 andbrutally  assassinated  !am  sure  history  will
 not  forgive  these  dark  force.  History  is  past
 politics  and  all  the  political  exercise  now  ७  going
 to  be  the  history  of  tomorrow.  |  am  sure  the  dark
 forces  that  contributed  to  his  assassination  will

 not  gounavenged.  |  donotwanttogivethename,
 |donotwantto  enter  into  controversy  onsucha
 very  emotional  issue.  But  whoever is  respon-
 sible  for  his  assassination  will  have  to  stand  for
 judgement.

 Rajivjiis  no  more.  but  he  is  in  our  hearts.
 The  lighthe  had  lit.  !amsure.  willlead the  country
 for  many  more  years.  Unfortunately  all  those
 whom  he  believed  had  betrayed  him.  |  still
 remember  one  of  his  dearest  friends  whom  he
 totally  believed  and  he  betrayed  him.  ।  these
 dark  forces  that  created  an  atmosphere  of  inse-
 curity  wherein  any  harm  could  be  done to  him.
 |  would  request  the  Members  on  the  other  side
 to  search  their  heafrts  and  find  out  the  circum-
 stances  that  led  to  his  cruel  assassination  and
 how  far  they  themselves  were  responsible  for  tt.
 Here  |  will  just  narrate  a  moving  story.  Ibycus
 was  alyncalpoet  of  Greece  andhe  was  the  most
 loved  person  in  Greece.  It  was  the  time  of
 Olympic  games.  He  was  supposed  to  inaugu-
 rate  the  Olympic  games.  Inthose  days  there
 were  no  vehicles  and  he  hadto  pass  through  a
 wood  walking.  On  the  way  he  was  waylaid  by
 robbers  and  he  was  about  to  be  killed.  He
 pleaded  with  them  that  he  was  Ibycus  and  he
 should  not  be  killed.  But  the  robbers  did  not
 recognise  him.  Finally,  when  he  was  about  to  be
 killed,  he  saw  a  group  of  doves  soaring  inthe
 sky.,  Since  there  was  nobody else  there,  he  just
 pleaded  with  the  doves  that  they  should  take
 vengeance  on  the  robbers.

 The  robbers  killed  him.  Thereafter  they
 went  to  the  Olympic  games.  When  they  were
 watching  the  games.  they  saw  the  group  of  doves
 inthe  sky.  One  of  the  robbers  incidentally  made
 a  remark  “Lo!  There  the  avengers  of  !bycus’
 People who  were  waiting  for  Ibycus  were  embat-
 rassedtohear  this.  They  realised  that  there  was

 something  wrong.  So.  these  persons  were
 caught.  They  were  questionjed  and  the  whole
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 incident  was  brought  to  light  andthe  murderers
 were  punished  The  dark  forces  who  were
 responsible  forthe  assassination  ०  aninnocent
 person,  |amsure,  willnot  goscotfree.  They  will
 have  to  stand for  judgment  one  day  व  that  will
 be  the  day  when  justice  will  be  meted  out.

 With  all  the  agony  in  my  heart,  |  thank  you
 forgiving  me  this  opportunity.

 [  Translation

 SHRI  BHOGENDRA  JHA (Madhubani):
 Mr.  Speaker,  Sir,  |hadmade  up  my  mind  that
 how  |  would  speak  tomorrow.

 MR.  SPEAKER:  Every  time  you  senda
 chit  at  thé  end  of  the  discussion  and  therefore,  |

 usually  have  to  provide  you  time  for  speaking.
 Please  express  your  views  in  brief.

 SHRI  BHOGENDRA  JHA:  Mr.  Speaker,
 Sir.  there  are  no  two  opinions  about  the  senti-
 ments  expressed  either  in  this  august  House  or
 inthe  country  on  the  assassination  of  the  former
 Prime  Minster  Shri  Rajiv  Gandhi.  sofar  as  the
 tissue  of  assassination  is  concerned,  some  of
 my  colleagues  have  referred  tocertain  acts  of
 assassination.  First  mahatma  Gandhi  was  as-
 sassinated.  |came  out  of  jailonthe  15th  August,
 1947  and  soon  after  a  few  days  |  was  again
 arrested.  On  the  20th  January,  1048  abomb  was
 thrown  onhimby  one  Madan  laland on  the  30th
 January.  he  was  assassinated.  Atthat  very  time

 thought  that  ०  new  danger  has  emergedin  the
 country.  Dunngthe  rule  of  the  followers of  Gandhi
 he  was  assassinated  in  Delhi.  Thereafter  |came
 out  again  from  the  walls,  of  the  jail  alongwitha
 thought  that  the  country  is  faced  with  a  new
 danger.

 In  the  light  of  the  recurrence  of  killings,  |
 would  like  to  state  only  thts  much  that  the
 security  arrangements for  the  prime  Minister  is
 satisfactory.  Two  former  prime  Ministers  Shn
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 V.P.  SinghandShriChandra  Shekharare  present
 here.  In  the  opinion  of  the  Government  their
 security  arrangements  are  also  satisfactory.
 Would  the  hon.  Minister of  Home  Affairs  like  to
 reply  whether  security  arrangements  wouldbe
 provided  forthemin  future  also?  |  wantto  submit
 one  thing  more  in  response  to  the  discussion  on
 assassinations.  One  ofthe  hon.  Ministers  of  the
 Cabinet  of  the  Government  of  India  Shri  Lalit
 Narayan  Mishra  was  asassinated  on  January  2,
 1974.  Wewere  together  in  patnajailin  1942.  It
 was  the  conflict  of  ideas.  Many  people  were
 killed  at  that  time.  His  brother,  then  a  State
 Minister  was  injured  and  a  D.1.G.  was  also
 injured  andanM.L.C.  was  killed.  Tilldate  the
 Govenment  of  India  has  not  been  able  toclarify
 the  facts  before  the  country  whether  that  was
 really  acase  of  assassination  and  who  was  the
 assassinator  or  whether  the  assasination  as
 committed  by  any  sort  of  magic.  The  Govern-
 mentof  india  totally  suppressed  that  news.  The
 hon  Minister  of  Home  Affair  should  point  outto
 the  country  whether  its  investigation  is  still  going
 on,  because  people  often  ask  me  such  ques-
 tions.  They  are  of  the  views  that  |  .being  a
 member  of  Parliament,  should  have  the  infor-
 mation  about  it.  This  must  be  revealed  as to  who
 was  responsible  for  न  orthe  Government  should
 accept  thatthe  entire  Intelligence  Agency  of  the
 Government  of  India  proved  incompetent.  That
 assassination  was  committed  in  a  broad  day
 light  whereas  thousands  of  Congress  workers:
 wearing  Gandhicaps  were  present  there  and
 moreover  alot  ०  security  personnel  alongwith
 their  rifles  were  also  on  duty  at  the  spot.  Even
 then  Shri  L.N.Mishra  was  killed.  Not  a  single
 assassomator  has  been  nabled.  His  brother  Dr.
 Jagannath  Mishra  became  Chief  Minister  thrice
 in  Bihar  and  yet  he  could  not  do  anything  in  this
 regard.  The  Government  shouldclarity  the  po-
 sition  in  this  connection  because  people  are  still

 under  the  cloud  of  doubts,  |  would  like  that  the
 hon.  Minister  of  Home  Affairs  should  give  reply
 toit

 [Engkish]

 MR.  SPEAKER :  Isit  relevant?
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 SHRICHANDRAJEET YADAV:  Itisanew
 point!

 [  Translation]
 ।

 SHRI  BHOGENDRA JHA:  |  wouldlike  to
 repress  my thanks for  this  report  because  the
 fats  have  been  presented  in  a  consolidated
 manner.  There  is  the  failure  of  the  Central
 Govenmenthe  has  to  reply  to  the  issue  men-
 tioned  by  Shri  Chindambaram.  Whatever the
 intention  he  might  have  is  immaterial  or  what-
 evernote  hadbeen  recordedon  the  report  by  the
 then  Cabinet  Secretary  is  also  immaterial  but
 the  main  issue  is  as  to  what  action  has  been
 taken  by  the  Governmentin  response  to  that
 note  is  also  in  material,  ShriChandra  Shekhar
 had  formedthe  Govemmentat  that  time  with  the
 support  of  the  Congress  party.  But  the  support
 was  lateron  withdrawn.  It  was  the  time  of  elec-
 tions  and  nothing  was  said  by  the  Central  Gov-
 ernment.  The  first  reply  of  the  hon.  Minister  of
 Home  Affairs  is  disappointing.  There  is  nothing
 as  successful  as  success  is  and  there  is  nothing
 failure  as  a  failures.  When  alifeis  lost,  wecan
 do  nothing  except  having
 introspection...  /nterruptions)  Nobody  is  at  fault.
 But  the  State  Government  should  look  intoitand
 reveal  the  truth....(/nterruptions)

 MR.  SPEAKER:  Weare  listening  you  for
 quite  along  and  you  are  talking  like  this.  if  you
 do  not  have  anything to  speak  you  should  not
 speakatall.

 SHRI  BHOGENDRA JHA:  ;  that  time our
 entire  publicity  media  and  all  the  parties  were
 unanimous  that  the  ‘LTTE’  is  our  friend  and
 singhalese are  our  foes.

 At  that  time  it  was  a  false  propoiganda
 made  through  out  the  country  that  the  Singh
 alese  were  ourenemies  andthe  LTTE  were  our
 tnends,  and  inthe  light  of  this  false  presumption
 whateveracton has  beentakenbyourGovenment
 was  completely asin  which  caused  irrepairable
 damage  tothe  country.  No  God  or  Ataha  canbe
 blamed  for  this  huge  loss.  We  should  keep  in
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 mind  that  such  blunders  should  not  be  repeated
 by  usinfuture.  The  responsibility  should  be  fixed
 onthe  then  officials  of  the  Government  of  India,
 C.B.1.  Central  Security  Department  as  well  as
 the  officers  of  the  Tamil  nadu  Govt.

 SHRI  RAM  VILAS  PASWAN:  All  those

 have  been  promoted.

 SHRIBHOGENDRA  JHA:  |  donot  referto
 any  individual.  Now  it  has  tobe  seen  8510  what
 action  is  beingtaken  inthe  matter.  The  Govem-
 ment  should  take  the  country  into  confidence
 and  internal  squabbles,  bickerings  should  be
 kept  aside  and  security  arrangements  should  be
 tightened.  A  statement  Should  also  made  re-
 garding  the  murdercase  of  alit  Narayan  Mishra
 and  what  happened  to  the  investigation  report.

 SHRI  RAMESH  CHENNITHALA
 (Kottayam):  Mr.  Speaker,  Sir,  today  Shri  Rajivji
 isnomore  with  us  and  we  have  deep  sorrow  for
 it.  There  are  crores  of  youth  in  our  country  who
 regarded  Rajiv-ji  as  very  promising  and  dy-
 namic  personality.  They  are  utterly  distressed.
 Justice  Verma  has  submitted  his  report  regard-
 ing  the  assassination  of  Rajiv  Gandhi.  |  would
 like  to  thank  Shri  Verma  who  has  given  a
 detailed  account  of  the  Rajiv  murder  case
 accureately  enumerating  the  details  of  the  rea-

 sons  behind  his  assassination,  the  persons who
 were  on  duty  at  that  time,  ect.  We  have  to  think

 over  the  fact  as  to  why  ‘terronsm  is  flourishing
 all  over  the  world  and  especially  in  the  SAARC
 eountnes.  As  shn  Chidanbarame  explained  that

 first  the  prime  Minister  and  thereafter  the  Presi-
 dent  were  assassinated  in  Sn  Lanka.  Terronsm
 is  increasing  in  Pakistan  too  and  our  countrys
 also  the  victim  of  it.  We  are  discussing  this
 report  because we  hope  that  some  action  would
 definitely  be  taken  in  this  direction  and  such
 incidents  would  not  occur  in  future  so  that  our
 leaders  may  nottace  such  hornble  situation  in
 comingtime.  Therefore,  -८  have  to  think  over  it.
 Butatterallthe tact  remains  thetact.  TheS.P.C.
 secunty  cover  provided  for  Rajivji  was  with-
 drawn.  Atemative  management  -०  tobe  made.
 but  that  toocould  not  be  done.  andin  the  mean-
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 time  this  tragic  incident  took  place.  Some  of  our
 friends  leveled  allegations  against  the  Con-
 gress  Party.  |wantto  submit  that  whenever  any
 leader  be  it  Shri  Narasimha  Rao,  Shri  Advani  or
 Late  Shrimati  Gandhi  goes  for  election
 compaigning,  he  is  surrounded  by  people.  All
 political  leaders  should  sit  together  and  ensure
 their  safe  participation  in  electioneering.  Elec-
 tioneering  is  taking  place  insome  States  even
 now.  Intime  tocome,  itcancreate  aproblem  for
 our  Prime  Minister  or the  leaders  of  other  politi-
 cal  parties  also  who  visit  all  Constituencies
 particularly  during  election  compaigning.  This
 factor  has  been  highlighted  in  the  Verma  Com-
 mission  Report  with  reference  to  Election  Cam-
 paigning,  Shri  Chidambaram  has  pointed  out
 that  the  nature  of  working  of  our!.B..  is  purely  an
 advisory  and  ने  depends  upon  the  relations  be-
 tween  the  state  Intelligence  Agencies  and  |I.B.
 Whatever  our  1.3.  advises,  State  Intelligence
 Agencies  follow  the  instructions;  and  whatever
 the  information  ७  collected  by  the  State  Agen-
 ctes  at  grass  root  level,  what  action  ७  taken  on
 that  by  the  State  Agencies.  Do they  not  apply
 their  mind  onit.  The  flaws  in  the  police  system
 should  be  removed.  People  ask  us  about  the
 findings  of  the  Commission.  Today  the  worldis
 marching  aheadfastly.  Today  terrorism  toohas
 crossed  the  age  of  sophisticated  weapons.  The
 Government  should  implement  properly  the
 suggestions  made  in  the  Verma  Report.  Strin-
 gent  actionshould be  taken  against  those  found
 guilty  in  this  case.  The  Tamil  nadu  police  need
 not  be  defended.  What  was  it  doing  ०  that  time?
 When  people  go  to  hear  the  speeches  of  any
 Congress  leader  or  the  Prime  Minister  what  is
 the  need  of  puting  garland  around  his  neck?  Be

 it  the  1.B.  or  the  RAM,  the  Police  have  been
 entrusted  with  the  security  arrangements  for
 such  people.  They  should  be  set  right.  They
 were  responsible  for  laxity  in  the  security
 arrangements  for  Shri  Rajiv  Gandhi.  Action
 should  be  taken  against  them  so  that  no  other
 accident  takes  place  in  future.

 SHRI  PAWAN  KUMAR  BANSAL
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 (Chandigarh):  Mr.  Speaker,  Sir,  truthis  attimes
 bitter  and  unpalatable,  But  it  requires  a  large
 heartto  acceptit  and  admit  one's  failings  Justice
 Verma  Commission  of  Inquiry  has  recorded  an
 unimpeachable  finding  that  the  decision  of  the
 Governmentof  india (०  withdraw the  SPG  cover
 from  Shri  Rajiv  Gandhi  was  prompted  by  alack
 of  proper  perception  and  betrayed  the
 Government's  lack  of  requisite  will  and  the
 reasons  stated  by  the  Governmentforsucha
 withdrawal  was  unjustified.  The  fact  that  such
 acts  of  omission  and  commission  snatched
 fromthe  nation the  true  Bharat  Ratna,  thatis,  Shn
 Rajiv  Gandhi,  should  have  evoked  a  response
 of  atonement  from  the  leaders  of  the  Govern-
 mentthen.  Unfortunately.  when  |  heard  ourse-

 nior  colleague  Shri  Ram  Vilas  Paswan  speak  on
 the  subject,  |  do  not  know  whether  he  really
 understood  what  Shri  Chidambaram  and  Shri
 Mani  Shankar  Alyar  had  said  at  all.  But  |  was
 pained  to  hear  him  attribute  to  his  leader  things
 which  were  not  said  by  us.  Nobody  has  said  that
 any  senior  leader  hada  handin  the  assassina-
 tion.  With  all  the  agony  and  pain,  all  that  we
 wanted  to  say  and  still  wantto  say  ७  that  proper
 care  was  nottaken;  itwas  really  shamefulfor  the
 then  Governmentto  withdraw  the  SPG  cover.

 SHRI  RAM  VILAS  PASWAN:  By  whom?

 SHRI  PAWAN  KUMAR  BANSAL:  By  the
 then  Government  /nterruptions)  You  have  not
 stillheard  me.  Thatis  the  problem  with  you.  It
 was  shameful  for  the  then  Government  which
 withdrew  the  SPG  cover to  Shri  Rajiv  Gandhi.
 Itwas  shameful  that  nothing  was  done  by  the
 Government  to  save  such  a  precious  life.  Sir
 man  does  not  know  how  Godjudges  or  guides
 the  man  he  creates.  We  never  know  what  place
 inthis  world  he  had  given  to  Shri  Rajiv  Gandhi.
 But  we  do  know  that  both  histonans  and  analysts
 will  find  him  fascinating  and  charming.  They  will
 find  him  aperson  fired  by  the  zeal  to  wipe  out  the
 tear  of  every  childin  the  country  who  may  be  a
 victim  of  poverty,  disease.  illiteracy,  hunger ०
 communal  passion.  We  know  certainly  that  it
 was  Shai  Rayiv  Gandhi  who  worked  relentlessly
 for  the  development  of  thecountry  and  acceler-
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 ated  the  pace  of  developmentofthe country. We
 know  that  he  earned  the  pride  of  a  place  in  the
 international  arena.  That  was  the  preciousness
 of  thatshortlife.  The  flowerhad  yettoblossom.
 But  it  was  our  callousness,  it  was  the  fallings
 pdinted  out  so  tellingly  by  the  Verma  Commis-
 sion  which  finally  resulted  in  his  death.

 Sir,  today,  we  find  our  friend  from  the
 Oppositien  criticising  us.  Instead  of  rising  to  the
 occasion  to  accept  the  report  of  the  Verma
 Commission  and  say  this  is  where  they  de-
 faulted;  this  is  where  they  lacked  in  showing
 wisdom  to  provide  the  necessary  security  over
 to  Shri  Rajiv  Gandhi,  they  critics  us.  All  that!
 wanttosayis  that  for  Shr  Rajiv  Gandhi,  the  SPG
 cover  was  nostaus  symbol.  The  Government's
 own  rperception  was  that  his  security  was  vul-
 nerable.  The  SPG  cover  was  no  status  symbol
 forhim.

 MR.  SPEAKER:  But  nobody has  said  that

 SHRI  PAWAN  KUMAR  BANSAL:  |  heard
 Shri  Ram  Vilas  Pawan  saying  that.

 MR.  SPEAKER:  Youcanleave  that.

 SHRI  PAWAN  KUMAR  BANSAL:  Kindly
 permit  me.  lagainheard  him  saying  that  nobody
 from  amongst  us  ever  wrote  to  the  Government
 mentioning  that  that  security  was  required  for
 him.

 ।  this  context,  Mr.  Chidambaram  did  not
 make  mention  of  his  own  letter.  Only  ०  wordthat
 Mr.  Chidambaram  wrote  on  the  9th  of  February

 1990,  with  the  constraint  of  time,  |  would  like  to
 refer.  ।  was  not  our.

 SHRI  RAM  VILAS  PASWAN:  Why  notin
 1991?

 SHRI  PAWAN  KUMAR  BANSAL:  |  will
 come  to  1991  also .  Let  me  just  refer  to  1990
 because  the  genesis  lie  there.  Vide  letter
 Annexure  26  of  the  Report,  Mr.  Chidambaram
 had  then  written  to  Shri  Bajpai,  Secretary  (Se-
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 curity)  Cabinet  Secretariat.  1am  quoting:

 “lam  not  satisfied  with  the  alternative
 arrangement  proposed  to  meet  the
 security  requirements for  Rajiv  Gandhi
 and  his  family.”

 He  goes  on  further to  say:

 “lam  willing  to  continue  the  discus-
 sions  with  the  Govemment.  Butpend-
 ingsuch  discussions,  itis  म  eamest
 desire  and  advice  that  the  present
 security  arrangement provided  by  the
 SPG  should  be  continued  and  no

 change  be  brought  about  unilaterally.”

 Shri  Pawan  wanted  me  to  refer to  some-
 thing  of  1991.  (/nterruptions)

 {  Translation

 SHRI  RAM  VILAS  PASWAN:  The  hon.
 Member  is  speaking  every  thing  against  our
 Govemmentalone.  |  wantto  state  thatthey  had
 themselves  supported  Shri  Chandra  Shekhar
 and  only  with  their  support  he  could  be  able  to
 form  his  Government.  Why  they  did  not  make
 the  Govemmentto  restore  the  S.P.G  Since  they
 had  supported  the  Chandra  Shekhar  Govern-
 ment,  they  should  have  asked  that  Government
 to  restore  it.  (Interruptions)

 [English|

 MR.  SPEAKER  :  Bansaiji,  that  point  is
 quite  forcefully  made  by  previous  speakers.

 SHRI  PAWAN  KUMAR  BANSAL:  He
 wanted  me  to  refer  to  some  correspondence  of
 1991.  1  would  refer  tojust  twolines.  |  would  not
 even  refer  to  all  the  factors.  That  letter  was
 written  by  Shri  ४.  George.  Private  Sceretary  to
 Shri  Rajiv  Gandhi  to  the  lieutenant  Governor.
 Dethi  pointing out  as  to  the  Report of  |.B.  about
 Shri  Rajiv  Gandhi’  security  There  is  another
 document  is  this  Report  in  which  the  Govem-
 ment  of  Tamilnadu  had  written  to  the  Cent™
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 Government  about  the  security  threats  to  Shri
 Rajiv  Gandhifrom  different  angles,  That  was  the
 position  in  which  wewere  placed.  Itisnotthat  we
 are  going  for  ०  witch-hunting  today.  itis  not  that
 wewantany ०  -  leaders  tobe  hanged for  what
 was  done.  But  we  do  expect  from  the  ;leaders.
 to  rise  nowtosay,  “yes,  here  we failed.”  and  are
 guilty  of  this  national  shame’

 To  conclude  |  would  refer  once  again  to
 what  Walt  Whitman.  said  on  the  death  of  Mr.
 Abraham  Lincoln  ।  applies  aptly  to  Rajiv
 Gandhi

 “Oh  Captain!  my  Captain!  Our  feartul  trip
 isdone,

 The  Ship  has  weather ed  every  rack,  the
 prize  we  sought  is  won....

 The  Shipis  anchor'dsafe  andsound.....

 But!  with  moumful  tread

 Walk  the  deack  my  Captain  lies,

 Fallencold  anddead.”

 SHRI  KIRIP  CHALIHA  (Guwahati):  Sir.  |
 want  to  make  an  appeal  to  you  to  remind  the
 House  that  there  is  just  one  step  from  the  gro-
 tesque  to  the  horrible.  The  discussion  cn  the
 assassination  of  Shri  Rajiv  Gandhi,  a  discus-
 sion  on  the  Inquiry  Commission  about  the  as-
 sassination  of  a  former  prime  Minister  and  ०
 national  leader.  |  feel  should  not  be  a  matter
 where  interests  clash.  ido  not  think.  that was  the
 intent  of  the  Mover  of  the  Motion  also.  ।  do  not
 believe  when  Shn  Aiyar  moved a  motion,  there

 was  even  the  slightest  hint  क  hus  assertion  when
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 he  was  moving  the  motion  that  he  was  accusing
 somebody  and  that  somebody  else  should  re-
 ply.  When  certain  fundamental  questions  have
 arisen,  it  should  disturb  all  of  us  considering
 today's  and  future  implications  and  those  should
 beanswered.  Unfoirrtunately,  lam  very  sorry  to
 say  that  it  might  go  to  such  a  level  tomorrow
 when  we  are  asking  some  others  to  give  an-

 swers  thatit  might  become  aclashing  of  interest,
 though  the  aim  was  not  such  as  Shri
 Chidambaram  said  and  it  might  and  as  ‘an
 exercise  in  futility’.

 My  only  humble  appeal  to  youis  to  ponder
 over  three  important  questions.

 Atormer  prime  Minister  was  assassinated
 and  nobody  is  punished.  A  former  prime  Minis-
 ter  was  assassinated  and  if  there  are  political
 authorities  involved  in  the  decision-making
 process  which  might  have  even  by the  slightest
 doubt,  led  to  the  assassination,what  can  the
 polity  do?  What  will  the  polity  do?  We  should
 give  an  answer  to  this  not  for  today  but  for
 tomorrow.  This  answer  has  tobe  given  by  other
 political  parties  too.

 And  the  third  and  most  important  [20111  is
 that  the  former  prime  Minister  and  the  leader  of
 the  nation  cannot  be  “My  Prime  Ministerਂ  or
 “My  friend”.  he  must  be  everybody's  fnend  and
 we  must  answer  those  questions  from

 everybody's  point  of  view  with  a  kindofconsen-

 sus  andwith  a  degree  of  sanity  whichis  expected
 trom  ail  ०  us.

 Thank  you.

 -  hrs.

 The  Lok  Sabha  then  adjourned till
 Eleven  of  the  Clock  on  Friday,  May  14.  1993/
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